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LOK SABHA DEBATES

LOK SABHA

Wednesday, December 12, 1973/
Agrahayana 21, 1895 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Re-Constitution of the Board of
Directors of the Film Finance
Corporation

*444 SHRI D. B. CHANDRA
GOWDA: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) whether Government have
recently reconstituted the Board of
Directors of the Film Finance Cor-
poration for the current year; and

(b) if so, its constitution and the
criteria adopted while appointing
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) The Board of Directors of the
Film Finance Corporation has been
reconstituted as below:—

1. Shri B. K. Karanja Chairman
3. Shri Hrishikesh Mukerjee  Director

3. Shri M. T. Vasudevan Nair do
4. Shri Ali Sardar Jafri do
5. Smt. Teji Bachchan do
6. Shri D. P, Anand do
7. Shri Tapan Sinha . do
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8. Shri D, K. Ranganekar Director
9. Shri Harish C. Khanna do
The Directors of the Corporation

are selected for their interest in the
arts sand their professional back-
ground in the field of cinema and
management.

SHRI D. B. CHANDRA GOWDA:
May I know from the hon, Minister
whether the Film Finance Corporation
would serve the purpose for which it
was established and whether it would
at all help the film industry by fin-
ancing them? Alsp may I know from
him how many producers have been
taken care of to represent the indus-
try as a whole? If so, whether re-
gional representation has been given
or not, in view of the fact that there
is a lot of allegations from people
that the Southern films were mnot
properly represerted. If so I want
to know whether that has been taken
into consideration while constituting
the Board. .

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
I. K GUJRAL): So far as South
India is concerned we have taken
Mr. Vasudevan Nair on the Board of
Director. He is there. Secondly so
far as representation to producers are
concerned the question does not arise.

SHRI ATAL BIHARI VAJPAYEE:
Is he a Director or Producer or
actor?

SHRI I. K. GUJRAL: Mr. Vasude-
van Nair is a knowledgable person a
writer and a film director also. Ge-
nerally we do not favour active pro-
ducers to be taken on the Board. The
Board of Directors is composed of
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knowledgable persons who have
an understanding of films and who
are there in their own individual right
and on account of eminence in the
relevant field. We do not generally
take producers alone who have finan-
cial interest.

SHRI D. B. CHANDRA GOWDA:
Is there representation from the
regional films producers? What are
the financial assistance which are
given, because from 1960 to 1970 only
three Kannada films have “een fin-
anced by the Fim Corporation of
India. May I know in view of all
these facts whether it is not neces-
sary that especially films coming
from the Southern parts should have
been given all encouragement?

MR, SPEAKER: The question is
about the Constitution of the Board.

SHRI D. B. CHANDRA GOWDA:
I am asking this in view of the prac-
tice so far as distribution and ex-
hibition of the filmg are concerned.
The Corporation has thought it fit to
encourage these films. So I am ask-
ing whether this particular aspect was
kept in view while reconstituting the
Board? If so what has been done in
this regard, as there have heen fre-
quent representations made from the
side of regional producers to the Min-
istry in this regard? In view of this
may I know whether producers have
been encouraged and whether they
have been taken into the Board, be-
cause the emphasis is......

MR. SPEAKER: You may better
ask a straight question,

SHRI D. B. CHANDRA GOWDA:
May I know from the hon. Minister..

MR. SPEAKFR: He has under-
stood it,
SHRI I. K. GUJRAL: So fur as

giving representation to  producers
from any region is concerned, I have
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tried to explain that we do not
take producers mot because they are
simply producers, but because they
are qualified persons. In this public
sector body we give representation
to knowledgable persons in relevant
fields connected with films. So far as
giving more loans in respect of Kan-
nada films is concerned, I do appre-
ciate the fact that very good Kan-
nada films have been made, partl-
cularly there have been some films
which have won international recog-
nition. The difficulty basically is
this that the total availability of fin-
ance Corporation is very limiled; the
total assistance for the last so many
years does not exceed Rs. 2 crores.
And whatever assistance by way of
funds is available, they have to be
spread throughout the country, and
so it is a difficult situation. In any
case, loans are given on merits of the
proposals and not region-wise.

ft wra fagrd a=ddt : ooia
wZay, At J4l HEEw 7 gamn fE
o ¢ wisg gar & 35 § o weFw
HEel! § o1 aga UvS TMY& § it
o asaw £ fsa & 797 T@T T
sfwaar & & s@a w@m g f5 aw
adr fesdt & far £ %1 gvEarey wo

fia femi @ oft Efse gt ax
wfqary a9+ g grafug ¥ 1 w40
aTE F1 Fwert w9 & wfear s g ?
galramug e wrugw= g fe vl
2 &7 o foew @wdi £ 34 %1 fe|e
# (o faaw gre =i faaa, T «7 9
1 g7 fasma @ &

TR WEWW : UF A AT H I
¥ goAT e

1 will take
I do appre-

SHRI 1. K. GUJRAL"
the second point first,
clate this thing....
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I hope you will appreciate one thing.
Good films have of course been
financed by the Films Corporation but,
unfortunately, we find it difficult from
the exhibition point of view. And that
is why we have been trying to do
two things—firstly, the Fi'm Finance
Corporation should itself have a chain
of cinema theatres where these films
can be shown. In fact we have started
one in Bombay and plan to do more.

MR. SPEAKER: The guestion is
about the re-constitution of the Board.
I did not allow the other part of the
supplementary question,

‘SHRI I. K. GUJRAL: I am sorry,

Sir.

MR. SPEAKER: Once you do that,
many other supplementaries will arise.
S0, why not all of you confine your-
selves to the relevant part of the
Juestion”

SHR1I ATAL BIHARI VAJPAYEE:
So, you do not allow the latter part
of my question.

MR. SPEAKER: For that
should give a separate notice.

you

SHRI ATAL BIHARI VAJPAYEE:
Let him answer the first pirt of my
auestion.

MR. SPEAKER: Surely.

SHRI 1. K. GUJRAL: So far as the
first part of his question is concerned,
an  assurance was given by Shri
Hrishikesh Mukerjee. That is why we
have seen for a number of years that
he has neither applied for loans; nor
has he asked for the same. So, far as
Shrimati Bachchan is concerned, we
have not received any application for
loan; nor is she also interested in the
same.

MR. SPEAKER: Mr. Lakkappa is
very much impatient from the ver
beginning.

SHRI K. LAKKAPPA: Mr. Speaker
Sir there is a lot of resentment from
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the South Indian States that they are
discriminated against in so far as
regional pictures in Kannada, Telugu
and Tamil languages are concerned. 1
find there is no effective representation
from the Southern States. That is why
this kind of discrimination is being
allowed. Therefore, I am asking a
question. In view of these things I
want to know whether the hon.
Mirister will take into consideration
the representations from the Southern
States in order to give financial
alloration to the South Indian pictures.

SHRI I. K. GUJRAL: Sir, as I have
tried to submit earlier, several regional
films have been financed by the Films
Finance Corporation so far as their
finances permit. For example, two
Tami! Films have been financed by
them. 1 have already given a reply
‘oparding the representation on the
Bourd. Shri Vasudevan Nair is already
there.

SHPRI KRISHNA CHANDRA
HALDER: In view of the reply given
by the Minister I would like to know
from him how many Bengali films
have been financed by the Films
Corporation.

MR. SPEAKER: Please put a
=zeparate question for that. This
question is about reconstitution of the
Board. This does not arise out of it.
You better give a separate notice for
this.

SHRI KRISHNA CHANDRA
HALDER: In view of the reoly given
by the hon. Minister, the supple-

mentary is relevant.

MR. SPEAKER: I think I should
not be here. If you are to answer
you confine yourself to the relevant
question, Otherwise, if the questions
asked go out of the scope of this
question, T will not allow this.

SHRI - KRISHNA CHANDRA
HALDER: I shall ask a relevant
question. Three Kannada films have

been financed by the Films Finance
Corporation. What is the harm in my
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asking the hon. Minister how many
Bengali films have been financed by
this Corporatien. If so, whether the
Films Fimance Corporation would
consider sanctioning finance to the
regional films for dubbing in other
languages?

SHRI I. K GUJRAL: What I can
do is to lay on the Table of the House
the list of films in various languages
financed by Film Finance Corporation.

SHRI SURENDRA MOHANTY: Has
the grievance of the film industry
come to the nolice of the hon. Minister
that celebrated and eminent producers
have been denied accommodation by
the Films Finance Coroporation
whereas the other producers who have
produced social and cultural films
which are below standards have been
given such accommodation. If so,

what steps are the Government going.

to take to reconstitute the Films
Finance Corporation in the light of
the experience gained?

SHRI I. K. GUJRAL: It has been
brought to ocur notice that the people
whom my hon. friend chooses to call
eminent people....

SHRI JYOTIRMOY BﬁSU: 1 want
to put a very relevant gquestion....
(Interruptions).

MR, SPEAKER: Next question.

Action Committee to MWentify prob-
lems of Priorily Indusiries
.|..

*445. SHRI DINESH SINGH:
SHRI N. K. SANGHI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether the Central Advisory
Council has decided to set up Action
Committees to identify the problems
which are bedevilling certain priority
industries and also to suggest reme-
dial measires thereto;
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(b) if so, the number of such Com-
mittees that have been formed and
by what time the findings of these
Committees will be available to Gov-
ernment;

(¢) the justification of getting up
of such committees when the princi-
pal problems of the priority indus-
tries have been repeatedly made
known by these industries to Gov-
ernment; and

(d) whether the formation of such
Committees and obtaining their report
will further delay the much needed
action that could have been taken to
help solve the problems even without
the recommendations of such Com-
mittees?

THE DEPUTY-MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR

MUKHERJEE): (a) to (d). A state-
ment is laid on the Table of the
House.

Statement

In the last meeting of the Central
Advisory Council of Industries held on
the 16th November, 1973, the Minister
for Industrial Development in his
capacity as Chairman of the Council
had suggested that the Couneil should
consider measures to improve the
production in some key industries
during the last' quarter of the year
{.e. January to March, 1974. He had
sought the views of the members of
the Council in regard to the industries
and suggested that the Council should
fix the targets for these industries and
also identify the action to be taken
in this regard by the 15th December,
1973. 1t was finally decided that action
on the lines suggested above should
initially be taken in regard to six
industrieg i.e, aluminium, tyres and
tubes for automobiles and bicycles,
textiles, cement, fertiliser and machi-
nery industries. It was also decided
that after this short-term programme,
action coulq also be initiated to identi-
fy the courge of action in key indus-
tries with a view to increase produc-
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tion for the Fifth Five Year Plan. The
Minister had also suggested that action
in this regard should be taken by the
Chambers of Commerce and Industry.

The matter was further discussed
with the Federation of Indian
Chambers of Commerce and Industry
and they have already initiated action
in regard lo finalising the ccurse of
action for increasing production and
fixing targets in the industries re-

ferred to above, firstly on a  short
termm basis, ie. for the period
January to  March, 1974. Further

action in the matter will be taken as
soon as their report in regard to these
industries is available to the Govern-
ment. The specific problems of  the
indusiries as and when received by
the Government are examined and
efforts are made to solve their diffi-
culties. The report to be prepared by
the Federation of Indian Chambers of
Commerce and Industry is in no way
likely to interfere with or delay the
action to be taken by the Government
in regard tog genera]l or specific pro%-
lems otherwise coming to its notice.

SHRI DINESH SINGH: From the
statement laid on the Table of the
House it appears that the idea of set-
ting up these commitiees was mooted
by the hon. Minister of Industrial
Development himself. In part (d) of
the main question, the reason for the
setting up of these committees has
been asked, but that has not been
given in the statement. 1t is said that
some indusiries were selected out of
the priority industries. I would like
to know from the hon. Minister the
reason for selection these industries.
I could have understood if the idea
was to select the industries dealing
with items of mass consumption or
items which might be in short supply
in order to see that they were pro-
duced ang distributed. But I find
that items of mass consumption have
not been taken; items of priority in-
dustries have not been taken up;
apart from fertilisers, the other indus-
tries chosen are not priority industries
in the scnse that they are absolutely
essential So, what isethe particular
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reason for selecting these industries?
The general feeling is that these com-
mittees that have been set up are only
an excuse to increase the price of these
items, because there is no other prob-
lem which the industry has not already
brought to the notice of Government.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): The idea was this. There
has not been growth in the industrial
sector, as the hon. Member knows, and
we are trying to find out whether at
least during the last quarter of this
financial year we could step up the
preduction in the various industries.
In that connection, I said that there
was no use of looking at it in a global
way. I said that we could look into
the problems industrywise, and in fact,
not only industrywise but unitwise
also and try to set new targets for the
last quarter and try to see how far
those targets could be reached. In
that connection, if any help was neces-
sary from government, certainly we
would be prepared to consider it, if
they could put forward positive sug-
gestions in that regard. I asked them
to select some of these industries, to
begin with. This may not be the end
of that exercise. If this proves suc-
cessful, the idea is to take up other
industries also, Therefore, these have
been selected ad hoc. For example,
textiles are there. That is an indus-
try dealing with a mass consumption
item. Similarly, the bicycle {yres and
tubes industry is alsp there. That is
also an item for mass transport.
Therefore if these were selected and
the commitlec were set up it was not
for increasing the prices. I ran give
the hon. Member an assurance that
this will not be wused as a lever wor
increasing the prices, but the idea was
mainly to make available to them
facilities to increase the pruoduction.
They have already had some sittings.
and T hope to receive the report within
a few days, and let us see what comes
out of it. My main idea was to get
the industry also involved in making
commitments to have increased pro-
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duction particularly during the last
quarter

SHR] DINESH SINGH: The hon.

Minister has said that he saw that
these industries were not producing
as much as they should. That means,
production had not increased. That
is not quite correct factually, because
in textiles, for instance, production
had increased. But that apart, take
for instance, the industries which pro-
duce goods of mass consumption.
Take, for instance, cement. The idea
was that Government themselves
would be the major producers of
cement in the country, and large
public sector cement projects were to
come up. In fact, the idea was to
have these public sector projects in
cement. What is going to happen
to these public sector projects? Is the
idea nmow to encourage more private
sector projects in this industry?

SHRI JYOTIRMOY BOSU:
fertilisers.

Like

SHRI C. SUBRAMANIAM: Ag far
as cement is concerned, I had answer-
ed this question in detail We have
looked into the new capacity to be put
up during the Fifth Five Year Plan,
namely 10 to 12 million tonnes, First.
we tried to find what the capacity
was in the Cement Corporation in the
public sector. We have loaded fully
the Cement Corporation first in the
public sector. The second priority was
given to the State Industrial Deve-
lopment Corporations, and we have
given them whatever was their capa-
bility within their sector, and we
have given licences to them on that
basis. It is only the balance that we
have distributed in the private sector,
and there too, priority was given to
the newcomers and the medium sized
entrepreneurs. It is only after that
that the balance left over has been
given to the ‘arger industrial houses,
particularly for expansion and the pro-
duction of cement based on slag.
So it is not due to the fact of the cost
of public sector projects that we are

trying to give it to the private sec-

tor; it is only when it is not possible
to be teten in stride either in the
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public sector corporations or in the
State ‘Government sector that we
have gone to them. The same stra-
tegy was adopted with regard te pa-
per. Therefore, the first priority is
being given to the public sectowr pro-—
jects.

SHRI H. M. PATEL: Why has the'
Ministry not considered the advisabi--
lity of selecting along with fertiliszer
the production of pesticides, which is
also necessary to be increased if agri-
culture is to be assisted because use
of many fertilisers lead to the crops
being rendered more wvulnerabls to
pests and therefore, the (wo should
go together?

SHRI C. SUBRAMANIAM: As I
already stated, this is not an exhaus-
tive list of even the important indus-
tries. First we wanted to select in
an ad hoc manner six industries and
try to find out whether this approach
would yield results, and on the basis
of the exercise being done now, we
will try to take up other industries
also. 1 agre~ pesticides also occupies
a very prominent place particularly
in the agricultura] sector,

SHR! K. GOPAL: With reference
to part (c) of the question, according
to Prof. Northeote Parkinson, the com-
mitt=e procedure is just like a man
going to a bathroom. A sitting is held
followed by a report and finally the
matter is dropped, In view of the fact
that these problems have mot to be
solvad quickly instead of resorting to
committees, will the Minister him-
self take a decision and see that there
is no delay in this matter?

SHRI C. SUBRAMANIAM: It is not
my taking a decision which is im-
portant but the industry oroducing
more. So I thought I could involve
the industrialists also so that they
can also make a commitment for this
increazed production.

SHRI JYOTIRMOY BOSU: I want
to ask a very simple question, How
is it that when u public sector enter-
prise, with al] the pegourgeg of the
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entire couniry and the Goveinment at
its disposal, cannot do a thing, the
private sector is able to do it, whe.
ther it is in the case of ccment, fer-
tiliser etc?

SHRI C. SUBRAMANIAM: Fertili-
ser would include public and private
scctors.

SHRI JYOTIRMOY BOSU: Ce-
ment,

SHRI C. SUBRAMANIAM: This is
not confined to the privat: sector
alone, The question is what are to-
day the bottlenecks in the way of in-
creased production and how far they
could be rectifieq within a short
period? Of course, we can say that
during the Fifth Plan we are going to
take up so many projects and so
many measures to improve produc-
tion. But I was trying to find out
whether within this short period of
three months something could be
done to push up production. If it suc-
ceeds, it is all right: if it does mot.
we do not lose much.

SHRI JYOTIRMOY BOSU: That
makes me think that the private sec-
tor is more resourceful than the Gov-
ernment itself,

MR. SPEAKER: You cannot argue
here.

SHRI JYOTIRMOY BOSU: It
sounds so unconvincing and ridi-
culous,

MR. SPEAKER: I did not know he
was going to make this observation.

Promotion in BSF

*446. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether some Emergency Com-
missioned Officers of Group EC-3 and
EC-4 have been promoted as Deputy
Commandants in B, 5. F. superseding
the Officers of the Group EC-I and
EC.II who rank much®senior: and
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(b) the reasons for such promo-

tions?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) No, Sir

(b) Does not arise.

PROF. NARAIN CHAND PARA-
SHAR: May [ know if there were
any promotions at al] during the rele-
vant financial year?

MR. SPEAKER: He had better con-
fined himself to the question. The
main question was about the cate-
gories to which there was a categori-
cal answer.

PROF. NARAIN CHAND PARA-
SHAR: If we come to know. whether
there were some promotions at all,
we will follow it up.

SHRI RAM NIWAS MIRDHA:
Promotions, according to the Promo-
tion Committee’'s recommendations,
are done every year. They make re-
commendations with regard to the
promotions and other arrangements.

PROF NARAIN CHAND PARA-
SHAR: The answer is not very clear
and definite. I want to know whether
there were any promotions during
this financial vear and, if z0, how
many. o that we may be able to
verify whether there was some super-
srssion or not,

SHRI RAM NIWAS MIRDHA:
What really hapens is that when the
Promotion Committee meets, it makes
what is called ‘A’ list, which means
people who are good enough or meri-
torious enough to be promoted im-
mediately; then they have got what
is called ‘B' list. which means they
are given officiating appointments or
appointments as Deputy Commanders
in addition to their own work. These
two lists are prepared by the Com-
mittee. I want to know what exactly
does the hon, Member want to know,
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Ban on Export of Cement from
Haryana to Punjab

*447. SHRI B. S. BHAURA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Haryana Government
have imposed a ban on the expori of
cement to Punjab from Surajpur and
Dadari factories; and

(b) if so, the action taken L.y Gov-
ernment of India to compensate Pun-
Jab to meet this shortfall due to this
ban?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR PRANAB KUMAR
MUKHERJEE): (a) No, Sir.

(b) Does not arise.

MR. SPEAKER: Mr. Bhaura, ycu
have mentioned about a ban on the
export of cement from Haryana t3
Punjab. But they are in the same
country!

st A ey W a fafaere
a1z2d &1 qar ¢ fx T+ domra # iz«
frar m=f &, gt driie a8 fyaa &,
=A% § 30 &9 71 47 faF @7 &, A#A
|rg ¥ gfrm # swri #1478 fae war
& o gfamr & =+ § iy ¥ F=r
ATAT § | AT qATT ATHIT A WG &1
feaar & f& 70 @ & efammn v 31
"rifvz 7gi ¥ @ 8, afz fagr & &1 om

¥ 7w FHag w1 og?

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, in fact there is a short-
tage of cement and many times we
have answered about the quantum ot
shortage and in what way the states
are suffering, but so far ag the supply
to Punjab is concerned, we have allo-
cated the quantity of cement from 1st
July, 1973 to 30th June. 1974. As
per the allocation, the monthly ave-

DECEMBER 12, 1873

Oral Answers 16

rage despatch to Punjab should be
in the order of 50,000 tonnes. I can
assure the hon. Member that from the
quarter up to September, the despatch
has been in the nrder of 50,000 tonnes
per month. From January to March,
it has been in the order of 50,000
tonnes, and from April to June, it
has been in the order of 49.300 tonnes;
from July to September, it has been
in the order of 52,300 tonnes. Re-
garding the banning of export, as 1
have already said, there was no such
banning.

MR. SPEAKER: I am also interest.
ed in the cement factories, but T am
trying to make it relevant to this
question.

=t 71 fg W0 7 s g
g fw i & Ay ora & o 9o &
faadT fewrre wrg & AT ) Az 5y
¥ qwrq #1 fawr @ = o & dww T
SETT X g1 Sy 27

AU HAA-ISHTT § G T A5
SR TF &, 57 fF g 0w w-dd i
qIafad &1 FqT A9 gIT F FE
drre de wmed, afs SmEd ar
Fq a5 ?

MR. SPEAKER: Only if the answer
to part (i) is ‘Yes’, the second part
is yes. Mr. Bhaura can sit on any
flower!

ot w1 feg Wt &5 qer ar
qra GTFTC W AYHE FY A5 BT AEF
2, @gi w-wefew maAfaa g—dawa
Y& ¥ WY A 1 fAar - 37 A
o owr &7 @ 87

MR. SPEAKER: Shri Raghunandan
Lal Bhatia.

SHRI RAGHUNANDAN LAL
BHATIA: 1 wat'lt to know from the
Minister if any State official inspect-
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ed the factorieg at Dadri and Surajpur
to meet the demands of the Haryana
Governm-»nt first and then pass it on
to the Punjab Government and whe-
ther the Punjab Government has
brought this fact to the notice of the
Centre?

MR. SPEAKER: This is the proper
way of asking a gquestion.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): The allotments are made
by factories located in Haryana to
Punjab and Haryana. The Haryana
Government posted a Government
official in the cement factory to see
that the despatches to Haryana did
take place on a priority basis. We
took objection tp it saying that it
should be left to the Cement Cont-
roller to regulate the movement and
if the State official is posted then,
it is likely to create difficulties and
therefore within a few days they
withdrew the official from the cement
factory. After that it has been re-
gulated by the Cement Controller
there has been no trouble.

SHRI H. M. PATEL: I think this
may clarify the position. What is the
allotment of cement to Haryana and
what is the production of the two
factorieg in Haryana? From this one
may be clear whether the allotment
is fair and proper and whether Pun-
Jab has got its proper allocation.

SHRI C. SUBRAMANIAM: Already
the Deputy Minister hag answered
that the allocation to Punjab has been
totally fulfilled. There has been no
shortage. As a matter of fact, on
special representation we have given
a little more also to meet certain
emergencies. It is always done;
whenever representations are made
that there are certain Lmergencies to
be met. we do allocate special quota.

Oral Answers 18

qiwdi dtwn ¥ fagre ¥ swv @
AT

ta48. =it wiwT SO awwE
T wiefre  faewm At ag AT
g w34

(%) ¥t fagre 3w W & Wi
ez & gaw fegam gan T=T § ; @12

(=) =fz g1, @ =4 T¥=giw
grear ¥ fage & sWFE § AT
IMT FMC  FTCT ?

THE DEPUTY MINISTER IN ' HE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE); (a) No, Sir.

(b) The Fifth Five Year Plan
schemes of the States have yet to be
finalized.

oft Wit wET W WeR
s, #A St 7 owwm (F) &
397 ¥ =g § fv adl, g=rfs fage
i 3Tm ¥ Fhesw § o fagre &
F3 IaW & Sfew mfes glesm g
fagr famgw fueTm gan &1 & F1 S¥°¢
faae ¥ 57 saWi & eGAT F AR H
o 8 ® &7 a1 fawr goee |
g gwre F1 fawfor & & f& st
fage & qabas & sgr
g,  qfwwr, wfme fied ®
¥z agd gaT & aEl Iz SUW A
AT & fagw ¥ 3w A F fRa F1
AT g? ARwa s e
wfrrs &7 ot s #1738 fear mr
At & s =g g fr w9 aw 3z &
fear s arer g7

SHRI PRANAB KUMAR MUKHER
JEE: In regard to the first question
I have already stated that it is no
the most backward State; I do no!
mean that Bihar js not industrially
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backward. It was the question of the
superlative. Regarding the seiling
up of industries in certain aress of
Bihar, I have already mentioned tha:
the Fifth Plan projects to be estai-
lished in that State are being consi-
dered; the State Government have
made certaip suggestions to ourselves
and the Planning Commission. Al
these things are in the process of
finalisation.

ot W AT anEE  HT A
2 5 7 fage s A& g7 fagre &
q@F=e ¥ 3 ST FY T F7H F
fagg # w1 famfon 31 & f 581 ?

SHRI PRANAB KUMAR MUKHER-
JEE: These things are being discus-
sed; T have alrcady stated so.

SHRI ATAL BIHARI VAJPAYEE:
The hon. Member put a specific ques-
tion and he says these things are
being discussed. What are those
things that are being discussed?

MR. SPEAKER: They are being
discussed; he has already mentioned.

SHRI ATAL BIHARI VAJPAYEE:
What things are being discussed?

it s wEw gy 8w
fagre g ¥ sacfmr A« sam
wury & weag ¥ fawiior Y & ) w9t
f T30 9T AT FT FOEA TGA AL,
& 9 AT F T § #15 fawlow
Fr g’

SHRI ATAL BIHARI VAJPAYEE:
et him say: yes, or no.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): The specific question is
whether there are any industries to
be located in North Bihar. What in-
dustrier would be located during tie
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Fifth Plan in the State of Bihar is
under consideration. Once that is set-
tled, perhaps what should go to Morth
Bihar and what would be located in
other parts would be decided. Tn this
naturally we will be guided by the
Bihar Government's recommenda-
tions. Perhaps some decisions will
have to be taken by them whers they
shou!d be located.

st guT gER Wew : WET WAT
HE1TT 1 57w 2 f fagre o wfs safem
afaF 79 |7 YFR |1 2W HAg oz
At ErA G AT et o7 133 o7 4%
g1 T 3y fF sac feme ® =@z
A F0z wrardr AT @ Ao g
SA RS & 1 1 FF 997 AW A
#fra & A &1 fa=r 9at g mET 71
g @ ?

wemR  wgYd : A4 a1 ware fEan
SR 9g |

ot g www AW § X IA
fagre & sorw ¥ %% @ E )

wee wEw . W Wt a1 g
fagre & @1T ¥ @@ @ ¥ | a1 wAAT
#w¥w A1, Wy #1 57 fagr #1 A%

g1

st qu WA Wyw: { AT ST
frere #Y 3 &7 g 1 Tl W
gfeemres & @ T w e

SHRI C. SUBRAMANIAM: As far
as per capita income is concerned, il
is a fact that they have managed to
come from the 3rd place to the last
place in the last 15-20 years inspite
of the fact that many large industries,
public sector industries are located
there. There is the Ranchi comp-
lex. Bokaro steel plant is coming up.
The Jamshedpul steel plant is also
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there. This only shows that mere lo-
cation of a few big industries does net
necessurily lead to the total econo-
mic development. That is why we
have to look to the other factors for
economic  development, in which
Punjak is a leading example.

MRE_ SPEAKER: There is no public
undertaking in Puniab as vet and still
we are considered advanced.

SHRI C. SUBRAMANIAM: That is
why I said, Punjab is a leading exam-
ple.

ot w feed :: ower wiEm,

arsar mram 7 fig? fadi 4 at g9
FATET & 3 H AR A R H R
At & fag faere see A nF aaw
FrsAT FATeT o 35 7 oy ga-fedram
wqE, FiFT Arfe ¥ FEw AT F AT
oy oz mrar @ & SfE aiw & Fr
Ietzare 73t S T gefar SEE
T=r & F77 fam mar 1 @ AT AAEIR
Pt 728 ezar 2 a= feT deai el 04
3R FY A g1z four T @) wwe WAL
wiEm #1 Of qwm A8 2 A1 ot w®
faew 5@ & ]300 5 fosd fu¥
AR T & 74T R AqhEe adt
F oy ST grwar @At 59§ gy
FT Wl BT @ ST ?

SHRI PRANAB KUMAR MUKHER-
JEE: So far as backward areas are
.concerned. We have prepared a list
of certain districts in each State as
per the recommendation of the Pen-
day Commitiee. No area is taken
out of the list of backward districts
because a candidate won or lost an
election from that area.

st wy fomd © OF 1 dwE Al

P gt W7 3 awTE Al # o gan-

T e § 57 ¥ fRT aww oAt Y,

IgF F1z faaqr M 1 77 qF SEET
weft ¥ .
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SHRI C. SUBRAMANIAM: The
question is completely different. If
the hon. Member wants details with
regard to a particular district in which
he may be interested, he may put a
separate guestion.

=it ferr dhwet . 1934 fagre 3w
F w7 Y 7 T AT 6T wT @
18T T G AT M7 & WAT AT A 13
T FIT FATET 2 | 54T &7 FT000 F 6T
MafF wweer =T F amEgz W
wifes Zfewto & fagre a1 frwer )
A1 & sRAT =rEA 2, fF e i
T@TT & 09 #1977 3 #2% Sa1
ST & fony ar fagre sram fa

SHRI C. SUBRAMANIAM: We have
already stated that it is still under
formulation. He should wait for the
Plan to be laid on the Table of the
House and discussed. Then he would
be able to know what development
pians are there for Bihar.

Striztures passed against the conduoct
of police jn Onkar Singh's murder
case

+

*449. SHRI CHANDRA SHEKHAR
SINGH:
SHRI BHAGIRATH
BHANWAR:

Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether severe strictures have
been passed against some senior Po-
lice Officers and the Crime Investiga-
tion Department of Delhi for trying
to shield the convicts in the recent
judgement in the case of the murder
of Onkar Singh in Shahdara, Delhi;

() if so, the names of the Police
und other officials against whom such
strictures have been passed; and

(c) the action taken or proposed to
be taken against them?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) to (c). Government's
attention has been drwan to adverse
comments regarding investigation of
the case arising cut of the death of
Onkar Singh i Shahdara, Delhi, in the
judgment of the Additional Sessions
Judge, Delhi. The judgment does not
refer to any police or other official by
name, The case, however, is still sub-
judice,

st wx Swx Fow: 7 A AgEE
avad f& gw & § faeirmgea
F wiwre faz & gomwrs & faafas
# afgwiat gro sfagei 1 =@
& gnw & g gfae & afes wfe-
& WX &Yo wrfe To faar & ez
Favar #ar " e feorfoat w6y
H isaragaa s adg?

wOw W : A A %3 & i fdr
t '

st twr Frave foef : X oS F
T &g ¥ fs S v o,
fawlt ¥ g@ qFaq Y Sig ¥ daw H
T3 AT G &, fer ufawrd T,
ag 33 gfew gfesrd & o fedt
w faam & afgsrdy g, & &
T w1 IWT TH & 1 AfeT fee
farast TN HEIsrFaH
$3 T 54 7% § | AfFT 39 F1 awdw
¥ arn gIfay qdv sfay a5 & fs
qTRAT WY WY marET ¥ awi §
I gEETT L fag
T AT AT & AR T a5 ww whes
&g :

ot wxstere fag 3 A wA
g W1 wna & fF o9 avm ¥ fead
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A i et wrfarsrfedt o1 gra ar, fsaa
wfawriedioe Tt @ § 5%
A T AT T ], qE S & 47 T

wen W fafes agr &
Tarar § v g s gawfew &

st wefrew Wax @ WA wERw
d T g v feelt WY wfewe &
AW FT I AG g 1 i fag
g & fawfed ¥ aqar ¥ /i sier
fog & afcare amel ¥ wmea &1, W1
gearfawril &1, §5 fremd &7
A IF & TR T T THW FT A
gA1, ST we @ ¥ g7 AR 7 ST
favig fear | & ag st STEaT g
f amar # A< & 9 forpra g€ 4,
Fr 38 # fedt gwwfawrd o g
# fodt wfawrd & ami &1 sow
§; afe gi, @Y 3 £ &9 & wfawrd
§ fo7 & faems s 7 wiw fag
& afcar a=i & foeraa #Y &)

ot Tw e fwf @ mgeo ¥
€9 @39 ¥ q7ar gro O gada fwar
T 91, 99 ¥ 89 &) 99w 7 g9 qeAr
& A ¥ dq z7d w7 Foar qr 1 F gy
IAa f& A gz &7 q8q faA
foreraat & wre & 1 A wiw fag
& foar £ freraa ot qfee 7 a8 &
of for, 99 &Y o9 AT AR Tw ¥
T W A & =fwwt &), far ¥
gfew afgerd Wt wiwer § S qar
w= Zfea faway | w51 @ odifoea g
T & HAN 7 qraed &, HY e fy
& fr za # fody wfawrdy &1 77 7
faar & 1 & s ¥ X # o a9 wwvar
@t wgaT  gaw §, WIS ag wrwen
ot sz & farardi & 1 3z g
#¥é ¥ onq aren & 1 g@leg ag foig
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A F A, agr ¥ ag A fawe wiq
¥ arE, T At ¥ A #1 Swd

off wriee WY c wEE  Wgid,
# oz sy wgan g fe s fog &
faar 7 fomr & farems fowraa &Y o
anaT 7 fre & faars gr=e fear—
gT-3eierT, 9 gedwrT, ¥o who o
1 qFo Yo | IFIA Aw At faw it
FTar & I AT faar an, gEd sw A
fm & fyars frsrar ST A7 At wgiem,
7 ag 537 fear @ f5 s 7 Wl
AR seww fFm qr | e IT AR
giFe fug & fear & fosrra A 4,
Tt InF qrw Jw G |

sit T e faet : ag = a2
¥ AT aeer # ared fea fawma
T g Jar 1 4 & gada guv A7)
wisre fag & foar, faes wm, ¥ gfea
#1 frfrad £ 47 A qFar 3§ faa
feargr ) Jad Y feeT 1€, @ &
T # J = A 7 W A qo fwar
Tar | I & warar fedt forera wr

R qar A 2

SHRI BIRENDER SINGH RAO:
Will the hon. Minister be pleased to
state whether the Government has
received the inquiry report of the
Mishra Commission appointed to go
into this incident and, if so, when and
what action has been taken on that
report 7

SHRI RAM NIWAS MIRDHA:
Yes, Sir; the report of the Commis-
sion of Inquiry was received by the
Government on the 30th April 1973,
but as the case was under trial in the
court of Additional Sessions Judge
and the subject matter of inquiry as
well as that of the trial was the same,
the report was not presented to the
House; it was kept Qack because the
matter was sub judice.
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ot wew fagrlt wrwddt : 73 wgieT
A w1 & 5 us st Frsmar w4,
{58 ¥ 30 wq+ 71 wod Pt 2 & oy,
AT ag R §a7 X @@ T Wk
£ &, Wi w=Ewa § qF qHAr W
@ AT | VTG § ATHET I q
8, g IX gg W §@RT X wEE
fasmr o1 1 F oA A R
@A @q ¥ fag sww fasma
T AT ? SN & 9T 4g 91| WY
vert 7€ &) & uweafes Jami ¥
g araw T @ fF weEa ¥ seEai
F qY3 ®e Wrde To FT T T 1 ¥

‘FRWA X gR At ¥ o =i A

afz gi, A 58 F1 Fv ofors fapar ?

ot Tm faw fawf @ & &
fea o Tl 1 siv & 9 S
7 fadr 2, ag &Y 99 A fod aaw
FAMg I9A ER ¥ a1 # @ /v
g5 § | ogi a% s w1 foE
# g ¥ o TR T QW AW
¢, g e wag &t of 5 Sfw Q=i
TR O% §f wen ¥ difed §, W
faz wdew 4 foiiE ® fosg™ wxw
¥ | 7,50 5@, T TF f§ arad
T A-HEEd @Y |

ot vz fgrt WY : @
RS T T AF [T O THA

+£ &= 4¢ g%F § |

worw Wiy - fafreT @wE
RIAT CEAEE 2 @ § ) Wl
LT AR A K7 9F )

ot wew fagrl ool ¢ few F
garg & & 7 & wlvew faswr @,
TE T WG A 9NA AT WIES §
wrE grw aft & | 99 ¥ foE w60
aft arandt  ?
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wew WAW W WhiAe w6
FA g wwww gfed

ot vew fagrdt woldt @ FT
wdem A & T v qwg & g
3\ & ag smA g § 5 awg few
EEiE

=it T frama fraf : fafAeEgy w6
qo

ft WTCweE T : TG wA A
AT G oisi F feoqort F 39 AT
1 W W wr g, fow ¥ IER A A
qa® ®7 & T52 FV & AL A F\ SA@r
¥ 3q WA 9 =S« g 7 wi-
sifc@i F1 AwIX A & fean g, &1
A I @IE FI@A A GHA
gaaga?

it o Forve fowt < T g1, TR

SHRI B. N. REDDY: Why is it that
Government has not gone into the
account of that police officer? Is it
only because....(Interruptions)

MR. SPEAKER: The question
should not be argumentative. Ask a
straight question and get the reply.

Prof, Madhu Dandavate.

PROF. MADHU DANDAVATE: 1
would like to know from the hon
Minister when in his initial remarks
he has already said that the court has
passed strictures against the conduct
of the Police but no names were men-
tioned, the very fact that strictures
had been passed against the conduct
of the police officials and a number
of organisations have come forward to
specify the allegations against the po-
lice officers, why is he not in a posi-
tion to reveal the nam es? Do I take
it that he is trying to hold back cer-
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tain names? I would like to know the
names of those police officers.

SHRI RAM NIWAS MIRDHA:
There is no question of holding back
any names. Ag I submitted to the
House, the judgment itself does not
contain any names, but has made cer-
tain remarks. We will take due ac-
tion on those remarks after the case
ceases to be sub judice.

SHRI JYOTIRMOY BOSU: Re-
marks aganist the conduct of the po-
lice officers.

SHRI RAM NIWAS MIRDHA:
May be against the conduct of any
one . . .

SHRI JYOTIRMOY BOSU: Unless
you are anxious to shield them.

SHRI RAM NIWAS MIRDHA:
We do not want to shicld any one. We
want to take the fullest action after
the case ceases to be sub judice.

SHRI JYOTIRMOY BOSU: The
Department must identify those offi-
cers against whom the court has pas-
sed strictures. You should identify
those officers. You can take the House
into confidence. If you want to shield
those omeers, you can do so. In fact,
that is wuat you are doing now.

MR. SPEAKER: There is no ques-
tion of concealing the name or other-
wise. He has taken the position that
the case 15 sub judice and has soon as
it is oves, they will identify and take
action i» the mater.

Shri ¥Yamuna Prasad Mondal

SHRI JYOTIRMOY BOSU: It is
iwo weeks' old now and the House
has g right to know. This is a very
serious mmatter.

MR. MPEAKER: Whatever be the
seriousness, when the case is sub
judice, they cannot come to any find-
ing on that.



29 Oral Answers

st safenta ag : AmA i
F40 A0 FATA 7 J@ATAT I, WS
FAMHT Z1T |

MR. SPEAKER: He has already
stated that no names are mentioned.
Only general obsetvations have been
made agunist the police and if you
ask as to what type of strictures have
been made, that is a different matter.
But you are asking the names which
is an entirely different matter.

SHRI MADHU LIMAYE: There is
a guestion of its being sub judcie.

PROF, MADHU DANDAVATE:
When Nagarwala case was sub judice,
even the names were mentioned.
There is a precedent for that.

MR. SPEAKER: You tell me what
names were mentioned so that I can
ask them.

-
SHRI MADHU LIMAYE: He does
not know the names?

ot wew fagrdt aroda ¢ W
H§Rq, w1 AgRg A9y & fegfew &
fastrs fwas G feg o & ) Far oz
wfagrz 1 #1781  f& qar 7ame fx
 Fw & 9fwe miwer & =%
fg=m: frzvaq & 7

SHRI JYOTIRMOY BOSU: A se-
nior officer.

st wew fagr®t wrwdt : waT
TH FTATH WITH A TP

MR. SPEAKER: He says that the
case is still before the court.

Wt Sumier  ffwm @ 3T
T q4T g6 wET {QT | AfFw SH
¥ogamr wAt T § 2 fow
¥ @AY UM EF * AS@T OF i
Fq ma-qfew &, gal ug Wi & fr gwa
T FT g0 AT T L L L
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SHRI JYOTIRMOY BOSU: No, no.

st Iwmw dfwa: 9 i@ g,
fani & wawa &, 5g T&mT 9@ 0 T
% # gw fant odmm fae o= &
fwar 1 wny @71 a0 4g SiEa Al
g |

SHRI JYOTIRMOY BOSU: This is
a very serious matter.

MR. SPEAKER: It has taken a lot
of time.

SHRI JYOTIRMOY BOSU: I am
charging this Minister that he is mis-
leading the House.

PROF. MADHU DANDAVATE: 1
have quoted a precedent in this House,
the Nagarwala case, where names
were mentioned even when the
matter was sub judice.

it wew fagrQ aradwt : ST
= g fr gfem & famrs fgeea
FTE

MR. SPEAKER: All of you may
kindly sit down. Mr. Lakkappa please
sit down. That portion of the judg-
ment which mentions the particular
part may be given.

I am not in a position to hear any-
thing. Do you want to listen to any-
body or just quarrel with each other?
If there are no names, then, that part
of the judgment which relates to the
strictures against the police even, if
there mre no names, that can be laid
on the Table of the House.

SHRT
Yes.

UMA SHANKER DIKSHIT:

MR. SPRAKER: Is it all right?

SHRI JYOTIRMOY BOSU: Let him
read out the portions. I want to make
a submission,
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st wewt fagrdt awdd@ - weEw
WEEE, B A AL T8 W | # oag
st wmgar g f5 gfew & fa=rs
fgmd a1 g 3z s 93 § 1. ..
(swzam) ... 701 A4 wgrEw &
I WSHE A1 § 7 W WA g 4193
9% OFT & |

MR. SPEAKER: These are accessible
documents. According to rules, ac-
cessible documents cannot be laid on
the Table of the House. Anybody can
go and get a copy. Therefore, I have
asked him to give the relevant part
of it.

Some Hon, Members rose—

MR. SPEAKER: Is it a Question
Hour or just a Debating Hour? Every
day I have to apeal to vou. You take
up so much time like this. And then
you meet me and say that very few
questions have been covered. You
grab the Question Hour almost like
this.

SHRI JYOTIRMOY BOSU rose—

MR. SPEAKER: Please sit down.

SHRI ATAL BIHARI VAJPAYEE:
May I make a sumission? Will you
please read the question? This is
question No. 449 and it reads.

MR. SPEAKER: 1 have seen it all
right,

SHRI ATAL BIHARI VAJPAYEE:
It reads:

“Whether severe strictures have

been passed against some senior

Police Officials”.

And, on that, the Minister said,
‘yes'.

So we would like to know
wames, Sir,

MR. SPEAKER: I have asked him
to lay it on the Table.

SHRI ATAL BIHARI VAJPAYEE:
Why Table? Why can't they take the
House into confidence?

the
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MR. SPEAKER: If information i:
contained in  accessible documents,
then, in that case, everything need not
be laid en the Tahle. These are your
on rules.

st A9 fomd : G @9w 7 fawwa
T Z7 IAF AH A|AE |

MR. SPEAKER: That is why I have
asked him to lay that portion on the
Table of the House. That may be
very long.

SHRI JYOTIRMOY BOSU: This is
about strictures against some senior
Police officials. All that we want to
know is: What are their designa-
tions? What are their names?” (In-
terruptions)

MR. SPEAKER: There is no time
left. No points of orders please. The
Question Hour is already over. There-
fore I have asked him to lay it on the

Table of the House. The Question
Hour is over,
SHRI JYOTIRMOY BOSU: There

is one minute more

MR, SPEAKER: You might come
and see this watch is before me. The
Question Hour is already over. You
see with your own eyes;

Now, Calling Attention, Mr. Baner-
jee.

SHRI YAMUNA PRASAD MAN-
DAL- Question No. 450.

MR. SPEAKER: Your question is
swallowed by Mr. Bosu. Now, the
Question-Hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Formation of State level committees
to examine problems of small-scale
Industries in respect of Designs
Research and Development

443. SHRI C. K. JAFFER SHARIEF:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Department of
Science andr Technology has decided
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to form State Level Committees to
examine the problems of small-scale
industries in respect of daﬁgns, re-
sehrch and de\relopment

(-b) if so, their compositions and
functions and the names of the States
in which the work has been started on
scientific basis?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM). (a) Yes, Sir. Seven-
teen State R & D committees have
been set up in November, 1973.

(b) A statement giving the compo-
sition and functions of these comm it-
tee is placed on the Table of the
House. [Placed in Library. See No.
LT-5984/73].

So far the committees for the State
of Punjab including Himachal Pra-
desh, the committee for Delhi includ-
ing Haryana & the committee for
Madhya Pradesh, Gujarat, Karnatak
& Orissa have held their first meet-
ing.

All committees have. however, been
advised to become functional as early
as possible.

ma.mumulumer
' l!an Del!l!

*450. SHRI YAMUNA PRASAD
MANDAL: Will the PRIME 'MINIS-
'!!'.R be' ‘pleaaed to state:

(a) whether a Director of a travel
agency was arrested in New Delhi on
18th November, 1973; and

(b) it so, the action taken against
thé’ persort and mmmi:mtmg“nhttrhl
recovered from him? - Bt

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-

SONNEL (SHRI RAM  NIWAS
MIRDHA): (&) and (b). A DlrEl'to'r
of a travel agency was nrres_ted on

the 16th November, 1973 undet Sec-
tion 19B of the Foreigry Exchange Re-
2675 LS—2

gulation Act, 1947 by an officer of the
Enforcement Directorate and later
produced before a Magistrate, who re-
leased him on bail. On the same date,
prior to the arrest, the business and
residential premises of the person
were searched and apart from the
foreign exchange comprising 272 and
uU.s. 400 in travellers cheques, and
$ 65 in cash, some incriminating do-
cuments were seized. Further inves-
tigations are in progress.

Enquiry inty the working of Indus-
’ﬁ‘huinmﬂnndmnrnami

*451. SHRI R. R. PATEL: Will the
Minister of INDUSTRIAL DEVELOP.
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the owners of indus-
tries established in Dadra and Nagar
Haveli are not observing the industry
rules and are not giving justice to
the employees; and

(b) if so, whether an immediate in-
quiry will be made and action would
be taken against the industrialists?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). No such case
has come to the notice of the Central
Government ,

Cut in Siate Plans

*452. SHRI S. C. SAMANTA:
SHRI C. K CHANDRAPPAN

Will the Minister of PLANNING be
plebsed to stater ' -

P TN

(a) whether the Prime Minister had
made a statsment during Her’ tour of
UYF,, tecefifly, that ‘the cut in State
plans will not affect that part of the
plans which is in respect of backward
areas and communities; )

(b) if so, the cuts proposed to be
imposed and'the i:rojeets ‘or works
likeély to suﬂer as'a nsu]t of !hose
cuts; and "
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(c) the reasong for the pruning and
the reaction of the State Governments

thereto? | zadl

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA); (a) Yes, Sir,

(%) and (c). As part of the measures
to reduce Government expenditure, it
wag decideg to fmpose a cut on Cen-
tral assistance for 1973-74 to the ex-
tent of Rs. 100 crores in the case of
States, The States, have heen gasked
to indicate the revised outlays in the
light of plan resources available after
taking into account the cut in Central
assistance. These will be reviewed
after information becomes available
from all the States.

Delay in finalisation of Fifth Plan

*453. SHR K. LAKKAFPA:
SHRI SHRIKISHAN MODI:

Will the Minister of PLANNING
be pleased to state:

(a) whether finalisatiop, of the Fifth
Plan is to be delayed;

{b) if so, the reasons therefor;

(¢) whether the discussions on the
proposals of the various Ministries
have been completed; and

(d) if so, the result of discussions?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING {SHRI
MOHAN DHARIA): (a) No, Sir. The
Draft Fifth Five Year Plan, as appro-
ved by National Development Council,
will shortly be placed before Parlia-
ment.

(b) “Does not arise.

{c) and (d). The Fifth Plan prupo-
gals of the various Ministries have
been discussed in detail. The pro-
grammes as included in the Draft
Fifth Five Year Plan are based on the
consensus arrived at such discussions.
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Findings of the Administrative Com-

mitiee appointed to look intn the cir-

cumstances leading to the death of
Miss Prem Lata ag Delhi

*454. SHRI HUKAM CHAND
KACHWALI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government instituied
an Administrative Committee in the
year 1972 to look into the circums-
tances leading to the death of Miss
Prem Lata, a Harijan girl in the
Kasturba Gandhi Niketan, Delhi;

(b) if so, the main findings of the
Committee’s Report; and

(c) the steps Government have taken
to implement these findings?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDI{A):
(a) to (c). Following the de:th of
Km. Prem Lata, a Harijan girl student
of Class of the Kasturba Balika Vid-
yalaya, Iswar Nagar, New Delhi, the
Lieutenant Governor, Delhi appointed
on September 9, 1972, a Three Member
Committee to enquire into ttie role
of the school administration in matters
relating to the celebration of Jana-
mashtmi on 31.8.1972 in the school
hostel. The Committee submitted its
report to the Delhi Adinmistration.
The Committee expressed the opinion
that untouchability had never been
practised in any form in the institution
and that the charge against the Prin-
cipal Km. Puspa Wati, that she had
refused to accept “prasad” offered by
Km. Prem Lata because she was a
harijan girl, was beseless. The Com-
mittee however made other observa-
tions not connected with the incident,
e.g. that non-representation of Sche-
duled Castez on the teaching staff
might offer scope for discrimination.
It also made some recommendations
in regard to certaln aspects of the
working of thé school and the hostel
attached to it.
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The Delhi Administration have ini-
tiated suitable action to effect impro-
vement in the working of the school
and the hoste] ip the light of the sug-
gestions made in the report of the En-
quiry Committee,

Cement Quota for U. P,

*455. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND = SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether his attention has been
drawn to the statement made by the
Chief Minister, U.P. that a big increase
in the state’s cement quota hag been
made very recently:

(b) the monthly cement quota for
U.P. for the last 12 months;

(e) whether it is now being increa-
sed by 100 per cent and it will be
further increased by about 85 per cent
from next month; if so, reasons there-
for; and

(d) whether gimilar increased quan-
tities are being given to other States,
and if go, the facts thereof?

THE MINISTER OF INDUSTRIAL
DEVELOFMENT AND SCIENCE AND
‘TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) Yes, Sir

(b) to (d). Till July, 1973 no spe-
<ific pre-determined quota for supply
of cement was being fixed for any
State. Due to shortfall in production
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during the end of 1972 and the firs
half of 1973 as a result of power cut,
it was decided to fix a quota for sup-
ply of cement for each State for the
period 1st July, 1973 to 30th June,
1874 in order to distribute equitably
the available quantities of cement on
the basis of the average consumpiion
of each State during the previous five
Yearg viz. 1968 to 1972, A quota of
17.60 lakhg tonnes wag fixed for the
State of Uttar Pradesh. The State
Government had, however, been persis-
tently representing for a revision of
the quota. The Governor also pres-
sed this request when the Minister of
Industrial Development visited
Lucknow in August, 1973. It was
pointed out that their requirements
during 1973-74 would be about 30 lakh
tonnes.

Op an examination of these repre-
sentations, it was felt that there was
justification for an upward revision
of their annual quota. [t wa3, accord-
ingly, decided to make an additional
allocation to the State of UP. An
additional allocation of 10 Iakhs ton-
nes has been decided upon and this
is proposed to be sent to U.P. in the
coming months.

The additional allocation made in
the case of U.P. State is not an isola-
lated cese. Additional aTlocations were
made to other States on merits on the
basis of representations from them for
reconsideration of their annual quota.
The additional allocations made in the
case of other States are as under:—

(in Metric tonnes)

Name of State

Original Additional Revised

quota quota quots.
- T 2 3 4
1. Himachal Pradesh PN 44,000 36,000 80,000
2. West Benpal | 8,60,000 §9,000 9.19,0C0
3. Assam . " 1,50,000 25,000 1,75,000
4. Meghalaya . F ol . 29,000 5,000 34,000

11,000 9,000 20,c00

5. Manipur




39 Written Answers

DECEMBER 12, 1973

Written Answers 40

2 3 4
6. Nagaland 12,000 8,000 20,000
7. Tripura 13,000 12,000 25,000
8, Jammu & Kashmir 64,000 36,000 1,00,000-
9. Delhi | 3,97,000 2,63,000 6,6C,000
10. Pondicherry | . 21,000 7,000 28,000
11. Andaman & Nicobar Islands 8,0cc 2,000 10,000
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National Flag at new Secretariat Build-
ing in Patna

*457. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the National Flag at
the new Secretariat Building in Patna
was set ablaze on the 14th November,
1973;

(b) whether Government have made
gn inquiry into the incident; and

{c) if so, the action taken thereon?

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): (a) to (c). According tp the
information received from the State
Government, the National Flag at the
New Secretariat Building at Patna was
set on fire on the 14th November, 1873,
In this connection a case has been re-
gistered under sections 448/435 1P.C.
and Section 2 of the Prevention of
Insults to National Honour Act, 1971
and is under investigation. The accu-
sed has also been arrested

Migration of persons to Andaman and
Nicobar Islands

*458. SHRI M, RAM GOPAL
REDDY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government envisage
the adopting of measures to restrict
migration of persons to the Andaman
and Nicobar Islands; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSQON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) No such proposal is at present
under the consideration of Govern-
ment.

(b) Does not arise.

Relay hunger-sirike by RMS Workers
in Delhi

*459. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawp to the relay
huger-strike of RMS workers in Delhi
during the month of October 1973;

(b) if s0, the reasons for their bunger
strike; and

(c) the steps taken by Government
to redress the grievances of the wor-
kers thereof?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Yes, Sir.

(b) According to the prescribed rules
the staff of the various sections of the
record office are to be rotated amongst
them.sglvu six monthly. It was against
the ordm issued in pursusnce of these
standing instructions tha; some mem-
bers of the staff were reported to have
gone on hunger strike.

(c) These employees had no genuine
Erievance as no transfer of staff out
of station was involved.

Psychelogical tests for

ope-
rators and L.S.G. Monitors

*460. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government had issued
instructions to start psychological tests
and training for the L.S.G. Monitors
and Telephone Operators of Patna
Trunk and Patna Auto-Exchanges;

(b) if so, the purpase and proce-
dure for such tests and training and
also the places other than Patna where
that is being done; ang
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(c) the expenditure op such tests
and training of psychologists and on
conveyance and other Jjtems during
1972-73 and 1973-74 till October, 18737

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). There are no instructions
for psychological tests/training {for
monitors ang telephone operators of
Patna Telephones or any other ex-
change. Instructions have, however,
been issued tg include certain course
material in the training of operators
to improve their tact and behaviour
in dealing with subscribers. Such
training has already been imparteq to
the operators of Poona and Bombay
Districts. In Patna Telephone Dis-
trict, help of Institution of Social
Studies was obtained in mmparting
such training.

(c) Expenditure incurred in arrang-
ing this training as mentioned before
in Patna District in 1973-74 was Rs.
2678/-. There was no expenditure in
1972-73.

Police-Naxalite links in Orissa

*461. SHRI R. N. BARMAN:
SHRI P. M. MEHTA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether his attention has been
drawn towards a news report regard-
ing Police Naxalite Links in Orissa;

(b) if so, the reaction of the Central
Government in thig regard; and

(c) the number of persons arrested
or held responsible ip this regard?

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): (a) Yes, Sir.

(b) and (c). A report was obtained
from the State Government of Orissa.
It is learnt that two members of the
police force had come to notice for
making contact with persons known
1o be Naxalite sympathisers. However,
there is mo question of any link bet-
ween tbe Orissa Police and Naxalites.
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According to the State Government
the morale of the police force is satis-
factory and a warning issued through
a press note against activities calcu-
lated to promote disaffection in the
force has had a desirable effect on
all concerned. The State Government
are maintaining utmost vigilance in
this regard,
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Suspepsion/termination of jobs of
officers in pational metallurgical
laboratory, Jamshedpur

4342, SHRI SAROJ MUKHERJEE:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased *o stale:

(a) whether Sarvashri D. Appa Rao,
B. N. Lahiri and R. C. Banerjee, Joint
Secretary, President and Joint Secre-
tary, respectively, of the Confederation
of National Metallurgica] Laboratory
Employees, Jamshedpur were suspen-
ded/their services terminated ard
warning letters were issued to 17 other
staff members; and

(b) if so, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). Sarvashri
D. Appa Rao and R, N. Lahiri were
suspendej for specific acts of miscon-
duet. The services of Shri R. C.
Banerjes, 3 temporary mechanic was
terminated because of his unsuitabi-
lity, misbehaviour and misconduct.
Subsequently  suspension/terminatiip
orders of all thz three employees
were revoked on their furnishing un-
qualified apology for their miscon-
duct ang assurance of future good
behaviour.

In some cases, caution memos and
warning letters were issued for spe-
cific misconduet such as participation
in gheraos, intimidation of staff, un-
authorised absence from duty.

People living below poverty line in
varlous Districts of M.FP.

4343. SHRI MARTAND  SINGH:
Will the Minister of PLANNING be
pleased to state:

(a) the district-wise percentage of
people living below poverty-line in
the State of Madhya Pradesh;

(b) the steps Government  have
taken to upgrade their living standard
or propose to take, with a view to

&

eradicate their poverty and to what
extent; and

(c) the schemes proposed for the
purpose with their net results, during
the Fourth Five Year Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c). Esti-
mates of people living below the
poverty ling are not available for
individual districts. It is, however,
known that sections of population
belonging to small and marginal far-
mers, landless labour, rural artisans,
and scheduled tribes and scheduled
classes live below the poverty line.

A series of :measures aimed at up-
grading the living gtandards of people
were taken in the Fourth Five Year
Plan. These included:

(a) Setting up of agencies for
Small farmers development (46
districts/areas) and for marginal
farmers and agricultural labours (41
districts/areas). In the State of
Madhya Pradesh Small Farmers
Davelopment Agencies were set up
in 3 District/Arzas and Marginal
Farmers Agricultural Labour in 2
districts/areas.

(b) Taking up of Drought-Prone
Area Programmes in 54 districts/
areas which includeq four districts
of Madhya Pradesh.

(c) Crash schemes for Rural
employment intended to provide
jobg to 1000 persoms from every
Districts,

(d) Stabilisation of programmes,
initiated in the Second Plan, for the
economic betterment of the sche-
duled tribes and intensive develop-
ment of areas with large concentra-
tion of tribal population.

(e} Starting of Tribal Develop-
ment Agencies in selected districts

Besides these, these ‘sections  of
population have also benefited from
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general programmes particularly in
the fields of agriculture, education,
welfare and social gervices. Quanti-
fication of the benefits of these special
programmes is at this stage mnot
possible,

Removal of poverty is one of the
principal objectives of the Fifth Five
Year Plan. In this Plan period the
following strategy is proposed to be
adopted which would make a direct
attack on eradication of poverty and
thereby improving the standards of
people living below the poverty line:

(a) The pattern of production will
be changed in favour of food and other
articles of wnass consumption.

(b) Launching of the National Pro-
gramme of Minimum Needs for en-
abling the disadvantaged areas and
sections of population to come at par
in the matter of the basic items of
social consumption and to participate
effectively in the process of their deve-
lopment,

(c) Continuance and reinforcement
of the special assistance to drought-
prone; tribal and hilly areas.

. (d) Continuance and extension of
special programme for small and
marginal farmers and agricultural
labour.

(e) Plrcpuraﬁcm of gpecial plans for
geographical and administratively
viable areas of tribal population with
the objective of:—

(i) Narrowing down the gap
between the tribal and the other
areas;

(ii) improving the quality of the
life of the tribal community; and

(iii) achieving social and cultural
integration of tribals with the rest
of the society.
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Uranium deposits in States

4344, SHRI C. K. JAFFER
SHERIEF: Will the Minister of
ATOMIC ENERGY be pleased to state:

(a) whether hidden deposits of
uranium have been discovered in a
number of places in the States; and

(b) if so, the names of the places
and the action taken by the Depart-
'ment of Atomic Energy to exploit
these deposits?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY K MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) Ves, Sir.

(b) The details are given in the
Annual Reports of the Department of
Atomic Energy, which are circulated
to the Honourable Members and
copies of which are available in the
Parliament Library.

MfﬁnumSwDﬂmh
Madhya Pradesh

4345. SHRI RANABAHADUR
SINGH: Will the Minister of PLAN-
NING be pleased to state:

. {(a).,whether project report on the
Ban Sagar Dam has been received by
the Planning Commission from the
Madhya Pradesh Government;

(b} if so, the amount proposed to
be earmarked by the Planning Com-
‘mission for the above project for the
Fifth Plan period; and

(c) whether no allocation for the
project shall be made due to the non-
availability of the project report?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI!
MOHAN DHARIA): (a) to (c). The
Government of Madhya Pradesh are
preparing revised Project Report and
working out the outlays required for
this project durﬁi'.ng the Fifth Plan in
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the light of the inter-State agreement
signed between the States of Madhya
Pradesh, Uttar Pradesh and Bihar to
share the benefits and cost of Ban
Sagar Project. A view in the matter
can be taken only on receipt of the
revised Project Report {rom the
State.

Stamp on Govindgarh White Tigers of
Rewa

4346. SHRI RANABAHADUR
SINGH: Will the Minister of COM-
MUNICATIONS be pleased to state:

{a) whether Government propose
10 bring out a stamp of the World
famous Govindgarh white tigers of
Rewa in M.P,;

(b) if po, the time by which such a
stamp be released;

(c) what are the broad outlines in
such a stamp; and

(d) if not, the reasons therefor?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) to (d). The proposal to bring out a
stamp portraying the white tiger will
be kept in view when proposal for
Multi-colour stamps on Wild life are
taken up for consideration next year.

Pradesh

.4347. SHRI RANABAHADUR
SINGH: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(8) the time by which Radio Station
at Rewa will go on the air;

(b) the present state of its construc-
tion and erection; and

(c) whether it will be a relay station
or an independent unit?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND

BROADCASTING (SHRI DHARAM
BiIR SINHA): (a) The transmitter is
expected to be completed in 1974-75
and the studios in 1975-76. Pending
completion of the studios, the trans-
mitter will relay programmes from
the All India Radio Station, Bhopal.

(b) The present position of the pro-
ject is as follows:

(i) Transmitter: Civil works have
progressed upto roof level. Trans-
‘mitting equipment has been receiv-
ed. Order for the mast has been
placed,

(ii) Studios: Site has been taken
over. Building estimates are being

finalised. Equipment has been
ordered. .,

(c) When both the Transmitter and
Studios are completed, Rewa will be
an independent station of A.LR.

Applications for Rewa and Sidhi for
setting up Industries

4348. SHRI

RANABAHADUR
SINGH: Will the Minister of INDUS-
TRIAL  DEVELOPMENT AND

SCIENCE AND TECHNOLOGY be
pleased to state:

(a) the number of applications
received for setting up of industries
in the backward District of Rewa and
Sidhi in Madhya Pradesh;

(b) the names of the industries for
which such applications have been
received alongwith the dates of the

receipt of such applications in each
case;

(c) the number of applications
accorded sanction and on what dates;
and

(d) the reasons for the delay in the

case of those pending before the
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) to (d). On the
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basis of the Information available an
application was received c¢n 14th
August, 1972 for setting up a new
industrial undertaking in Rewa District
of Madhya Pradesh for manuifacture
of oxygen and acetylene. No final
decision has yet been taken on the
application. Efforts will be made to
dispose of this application as early as
possible,

Conversion of Temporary Telephone
connections into Permanent Ones

4349, SHRI G. Y. KRISHNAN: Will
the Minister of COMMUNICATIONS

be pleased to refer to the reply given
to Unstarred Question No. 2409 dated
the 8th August, 1973 regarding the
conversion of temporary telephones
into permanent ones and state:

(a) the stage at which the proposal
standg now; and

(b) when a final decision is likely
to be taken thereon?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b), The suggestion that tem-
porary telephone connections which
have worked for some time be made
permanent’ has been examined. At
present, it is not proposed to convert
such temporary telephones into per-
manent ones.

Research in basic Sciences

4350, SHRI G. Y. KRISHNAN: Will
the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Union Government
have decided to set up a separate bod_y
for demling with research in basic

seierices: and
(b) if so, its scope and functions?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  SCIENCE
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AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) and (b). Gov-
erzmnent have under consideration a
proposal to set up a body concerned
with support to basic and inter-
disciplinary research in science. The
proposal is gtill at a preiiminary stage.

Issue of Licence {o Indian Firms in
Preference to Foreign Firms

4351. SHRI P. M. MEHTA: Wwill the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to refer to the
reply given to Unstarred Question No.
569 on 14th November, 1973 regarding.
protest against foreign collaboration
and foreign investment in Industries.
and state:

(a) whether in future, preference
would be given to Indian Firms while
issuing licences for new products; and

(b) whether grant of such licences
to foreign firms amounts to foreign
collaboration and corsequently out-go
of foreign exchange on account of
profits, dividends etc. is involved?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). Accord-
ing to the Licensing Policy of
February, 1973, foreign majority
companies are permitted to operate
in 19 fields of industries which are
capital intensive and are of priority
to the economy. Even in these fields
of industries, if suitable applicants are
forth-coming from amongst gmall and
medium entrepreneurs, they will be
given preference over foreign majority
companies and larger houses. Al
foreign majority companies which seek
to expand or enter new flelds of
activities are required to dilute thelr
foreign holding in accordance with
the formula lid down by Govern-
ment. In addition, investment pro-
posals from foreign companies are
examined with special reference fo
technological aspects, export possibi-
lities and the over-all effect on the
balance of p%mentn.
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Bases on which the C.0.B, Licences
Issued

4352. SHRI K. S. CHAVDA: will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to refer to
the reply given to Unstarred Ques-
tion No. 438 dated the 14th November,
1973 issue of letters of intent for
expansion of Foreign Firms and state:

(a) whether in some of the permis-
sion/ng objection letters issued, capa-
city has not been specified;

(b) whether these permission/no
objection letters have been taken into
account while issuing C.O.B. licences;
and

(c) if so, on what basis the capacity
of permission/no objection letters has
been determined for the purpose of
C.0O.B. licences?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (¢). Np ~entralised
data have been kept in regard to the
details of the pcrmission/no objection
letters issued. C.O.B. licences are
issued after taking into account the
actual production in the undertakings
or the effective steps taken by them
to establish such production during
the period of exemption from the
licensing provisions of the Industries
{Development and Regulation) Aect,
1951.

Development of Export-Oriented
Industries in U.P.

4353. SHRI AMBESH: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state the total
amount proposed to be spent for the
development of Export-oriented indus-
tries in the State of Uttar Pradesh
during 1972-737

THE WMINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SH,R‘! C. SUBRA-

MANIAM): Government’s efforts at
export promotion including the setting
up of export-oriented industries are
mounted on a national scale; the parti-
cipation of individual states in these
efforts will be dependent on the
natural endowments of the State and
the extent to which industries already
exist therein. In regard to establish.
ment of manufacturing industries
which can eventually generate export-
able surpluses, funds are being pro-
vided as part of the Five Year Plans.
In Uttar Pradesh’s 1972-73 annual
plan, the approved outlay for large
and medium industries was Rs. 351
lakhs, for village and small industries
Rs. 350 Takhs and for mineral deve-
lopment Rs. 35 lakhs.
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Names of the political parties which
are running their own volunteer
forces in the eountry

4358. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the names of the political par-
ties which are running their own
volunteer forces in the country and
the nature of training that is given
to them:

(b) whether some of the volunteer
forces are also trained in the use of
lethal weapons and if so, whether
Government's  permission for their
use is necessary and in how many

cases such permission has been given;
and

(c) the respective strength of the
volunteer froces of each party and
the objective of each such wvolunteer
forces?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
Facts are being ascertained.

,Ja‘htement by Sheikh Abdullah Re.
garding gpecial Stateg for
Kashmiy

4359. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Sheikh Abdullah has
pleaded against the special status for
Kashmir or for granting special privi-
leges to the Kashmiris; and

(b) whether the above view is
shared by the majority of the people
of Kashmir and if so, whether Gov-
ernment are considering to bring the
State closer to the whole country by
removing the provision in the Consti-
tution which accords special status to
it and keeps it on a separate footing?

THE MINISTER OF HOME AF-
FAIRS (SHRI TUMA SHANKAR
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DIKSHIT: (a) and (b). Government
have seen a reporl in ‘The Statesman’
dated the 19th November, 1873, to
this effect. No proposal is under con-
sideration, to amend the Constitution
in this respect.

Foreign Exchange Requirement of
Kerala Newsprint

4360. SHRI VAYALAR RAVI. Will
‘the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the total foreign exchange re-
guirements of the Kerala Newsprint
Project;

(b) the outlines of the request of
the Hindustan Paper Corporation for
release of free foreign exchange and
the reaction of Government thereto;
~and

(c¢) whether the delay in sanction-
ing foreign exchange requirements
have considerably affected the work
schedule of the project and if so. the
steps taken ip this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Rs. 14.89 crores.

(b) No specific request for the re-
lease nf free foreign exchange has
been made Ly the Hindustan Paper
Corporation. An application for the
imort of plant and machinery valued
at Rs. 1489 crores from USA, UK
West Germany, Finland etc. has been
received early this month and is
under examination in this Ministry.

(c¢) Doeg not arise.

Shifting of research Laboratory for
Indian Rare Earths from Alwaye

43681. SHRI VAYALAR RAVI. Will
the Minister of ATOMIC ENERGY
‘be pleased to state:

¥a) whether the Government have
decided to shift the proposed Research
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Laboratory for Indian Rare Earths ut
Alwaye to some other place; and

(b) if so. the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) No, Sir.

(b) Does not arise.

Sale of Products of Indian rare earths
through agencies

4362. SHRI VAYALAR RAVI: Wil
the Minister of ATOMIC ENERGY
be pleased tp state:

(a) whether the products of Indian
Rare Earths are being sold in India
through agencies;

(b) if so. the total amount of cem-
mission paid to these agencies for the
last three years;

(¢) whether the Government are
aware that certain items of Indian
Rare Earths are scarcity items and
are sold in black-market; and

(d) if so, the steps being taker to
distribute these producis directly by
the company or through a consumer
co-operatives?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) Only one of the pro-
ducts of the Company namely Triso-
dium Phosphate is being sold in
India through agencies.

(b) The amounts of
paid to the agencies during the
three years is given below:

commission
last

1970-71 Rs, 2.06 lakhs
1971-72 Rs. 2.49 lakhs.
1972-73 . Rs. 2.82 lakhs,

(¢) As far as Government are
aware none of the products of Indian
Rare Earths other than Trisodium
Phosphate is ir. short supply. Triso-
dium Phosphate is being produced by
a few other producers also and it i3
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understood that their prices are higher
than the IRE's sale price of the che-
mical. There is no definite indication
of any black marketing in IREs
products,

(d) The question does not arise.
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Per capita income in urbap amd rural
areag

4364. SHRI DINESH SINGH: Will
the Minister of PLANNING be plea-
sed to state;

(a) if any estimates have been
made in regard to per capita income
of urban and rural areas; and

(b) whether the gap.between the
standard of living of rural and urban
population has increased since Inde-
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pendence, as shown by the estimates
of per capita income over the long
range?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Etimates of
per capita income of urban and rural
areas are not available, Sir,

(b) Question does not arise.

Payment of daily allowance to police
Officials in CBI

4365. SHRI BAKSI NAYAK: Will
the PRIME MINISTER be pleased to
state:

(a) whether the Police Officials in
Delhi working in C.B.I while oy dak
summons duties are reimbursed actu-
al bus fare in terms of Ministry of
Finance OM. No. F. 1. (1)-EIV (B)
72, dated 4-5-1972 which apples only

to class IV Government Servants
(peons);

(b) if so, the reasons for treating
them as Class IV for this purpose

whereas the duties and responsibiliti-
es of police officials and Class IV
Government servants are quite distin-
ct; and

(c) whether Government ropose
to sanction daily/half daily allowance
to the police officials like Heai-Con-
stables and A.S.I?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEVELOPMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) The constables working in the
CB.I while on dak/summone duties
are reimbursed actual bus fare in
terms of Ministry of Finance O.M.

No. F(1)-IV(B)72, da'ed 4-5-1972.

(b) According to the Recruitment
Rules, the posts of the Constables in
the Central Bureau of Investigetion
are classified as Class IV (Non-gazet-
ted) posts. The duties performed by
constables whep they go out o serve
summons or deliver dak are compara-
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ble to dak duties performed by Class
IV employees.

(c) Head Constables and Assistant
Sub-Inspectors are not entrusted
with Dak/Summons duties save in
exceptional circumstances. In such
cases they are paid Travelling Allow-
ances/daily Allowances as -admissible
under the rules.

Shifting of Atomic Minerals Division
from Delhi to Hyderabad

4366. SHRI JAGANNATH RAO
JOSHI: Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether the Atomic Minerals
Division of the Department of Atomic
Energy, which had been functioning in
Delhi for the last about 25 vears or so,
is being now shifteq te Hyderabad;

(b) if so, the reasons therefor and
the expenditure involved in shifting;

(c) the various categories of Officers
and staffl who would be affected by this
shifting; and

(d) the facilities Government pro-

pose to provide to them on their being

shifted tp, Hyderabad?

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) The headquarters of
the "Atomic Minerals ‘Division of: the
Department of Atomic Energy are be-
ing shifted from New Delhi to Hyders-
bad shortly. )

(b) At present the headquarters
offices and laboratories of the Atomic
Minerals Division of the Department
of Atomic Energy are located atl
different places in Delhi  while its
field operations extend all over the
country. In order to centralise the
head-quarters offices and laboraturies
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at a single location and to secure more:
effective control over the field opera-
tions, it has been considereq neces-
sary to shift the headgquarters ' of
Atomic Minierals Division to Hyde-
rabad which is centrally located for
the purpose. Moreover in view of the
existing congéstion in the Capital,
it will be difficult to obtain additnonal
office and residential accommodation
to match the growing scale of activi-
ties at the headquarters level. In ad-
dition, the location of Atomic Mine-
rals Division headquarters at Hydera.
bad will not only provide fruitful iz-
traction with the National Geophy-
sical Research Institute at Hyderahad
but wlil also establish cloger linkage
with the Electronics Corporation of
India Ltd. and the Nuclear Fue: Com-
plex of the Department which are also
located at Hyderabad. It will be
much more econamical to bui'd per-
manent offices on land -hich is #!ready
available at the Nuclear 1 Cemplex
site in Hyderabad and to achieve over-
all economics due to the relatively
lower cost of construction and the
sharing of infrastructure ard other
facilities already set up by the Depart-
ment for the Nuclear Fuel Complex
and the Electronics Corporation of
India Ltd. at Hyderabad,

An expenditure of about Rs. 1.00
lakh is expected to be incurred in
shifting the equipments, stores and
records of the Atomic Minerals Divi-
sion headquarters from New Delhi ta

Hyderabad.

(c) All scientific, technical and ad-
ministrative officers and technical,
admittstrative rand aoxiary’ ‘whaff -be-
longing to the headquarters of the
Atomic Minerals Division will have
their headquarters shifted to Hydera-
bad.

(d) The usual facilities admissible
to Central Government servants” on
headquarters from one station to an-
other will be provided.
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Capacity of Aluminium Conductors

4367. SHRI RAM PRAKASH: Wwill
‘the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHHNOLOGY be pleased to state:

(a) the assessed capacity of All
Aluminium Conductors and Alumin-
ium Conductors Steel Reinforced
conductor manufacturers registered
with D.G.T.D. and Development Com-
‘missioner SSI of various States on
two shift basis

(b) whether after assessment of the
«<apacity, further capacity has been
created;

‘(¢) whether present capacity is
mwore than the reguired capacity in
the Fif:h Five Year Plan; and

(d) whether E.C. Grade aluminium
will be available iIndigenous for
capacity installed?

THE DEPUTY MINISTER IN THE
MINISTRY OF INRUSTRIAL DEVE-
LOPMENT (SHRI FRANAB KUMAR
MUKHERJEE): (a) to (d). Govern-
ment have reserved the development
of AC/ACSR conductors unio 19
ztrands for development exclusively in
the small scale sector. In the organis-
-ed sector, the licensed capacity is of
‘the order of 112, 650 M. Tonnes. As per
assessment made by the DCSSI in
1970, the capacity in the sma!l scale
sector is of the order of 39960 M.
Tonnes. Some additional capacity in
the small scale sector has also come
up after the assessment.

The existing capacity is expected
to0 meet the anticipated demand fur
these cubles in the Fifth Plan. The
present indigenous capacity for E.C.
Grade Aluminium will not be able to
meet the demand in full for this in-
dustry.

2675 LS—3

Introduction of Dual market system
for essential commodities in Fifth
Plan

4368. SHRI NARENDRA SINGH:
Will the Minister of PLANNING be
pleased to state:

(a) whether the proposal of Plann-
ing Commission for introduction of
dual market system for all essential
goods for inclusion in Fifth Five Year
Plan draft outlines has been accepted
by Government:

(b) if so, the broad outlines thereof;
and

(c) the
thereto?

reaction of Government

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
SHRI MOHAN DHARIA): (a) and
(b). In the Draft Fifth Five VYear
Plan, it has been suggested that the -
question of adopting a dual price
system for certain essential commo-
dities of mass consumotion such a8
foodgrains, sugar and edibdle oils,
as also for certain products in the
“Core” sgector, may be considered.

(c) The Government has accepted
this suggestion in principle.
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Pending cases of senior officers in in.
come tax department and Joint Cv-
pher Bureau for Protection of
their Pay

4370. SHRI M. C. DAGA: Will the
PRIME MINISTER be pleased 10
state:

(a) whether cases of senio: officers
drawing less pay thanp junior officers
in the Income-tax Department and
the Joint Cypher Bureau (Ministry
of Defence) are pending for a decision
with the Department of Perscnnel;

(b) whether any decision has becn
taken to protect the pay of senior
officers;

(c) if so, the decision thereof and
the action taken to implement the de-
cision: and

(d) if no decision has beon taken so
far, how much time would i: take to
remove this anomaly?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS £ND
AND IN THE DEPARTMENT OF
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a)
to (d). Neither the case of the officers
of the Income-tax Department nor of
those of the Joint Cypher Bureau, are
pending in the Department of Person-
nel and Administrative Reforms. How-
ever, the gquestion of fixation of nay
than their junior officers in the Income-
tax Department, is a subject raised by
the Staff side in the Departmental
Council of the Ministry of Finance set
up under the Joint Consultative Machi-
nery Scheme. ‘The matter is .der
examination by a Committee set p
by the Departmental Council. consist-
ing of representatives of both the Staff
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Side and the official Side. As the
issue raised in the case of the Joint
Cypher Bureau (Ministry of Defence)
is simlar to that which has arisen in
the Income-tax Department, the De-
partment of Personnel and Adminis-
trative Reforms had advised the
Ministry of Defence to await a final
decision in the case of the officers of
the Income-tax Department which
already stated is under consideration
in the Departmental Council of the
Ministry of Finance. A final decision
in both the cases would accordingly
depend on the outcome of the discus-
sions, in the Departmental Council of
the Ministry of Finance.

Todinized Salts

4271. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) wheher de-iodinized salt is still’
sent in the goitre-affected areas in
large quantity;

(b) whether the salt authorities do
not accept the applications from salt
producerg for producing iodinized salt:
and

(¢} if so. the number of States i
which no action has been taken iIn
this regard and the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Non-iodised salt-
continues to go inte some  goitre-
affected areas in the absence of sta-
tutory bans by State Governments.

(b) No, Sir.

(¢c) In the following goitre-affected
areas orders banning entry of non-
iodised salt the-ein are yet to be is-
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sued by the respective State Cuvern- ments:—

State

1. Assam .

2. Arunachal Pradesh

3. Bihar |

4. Jamu & Kashmir
s. Tripura . . .

6. Urtar Pradesh . . .

Area

Sivsagar, Lakhmipur, Gozlpara and Kam-
rup districts.

FEntire area

Saran, Darbharga, Muzefiarpur, Saharsaard
Purena districts,

Entire State
Fn ire Sta‘e.

Deoriadistrict.

Memorandum from Natiomal Produc-
tivity Councll Employees: Association

4372. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether the National Producti-
vity Council Employees’ Association
had submitted any memorandum of
demands to the National Productivity
Council’s Executive Director on the
Tth November, 1973;

(b) if so, the outlines of the em-
ployees demands;

(c) the reasons why the National
Productivity Council's Managzment
have not implemented their earlier
assurances to its employees so far; and

(d) the time by which the emplo-
yees demands are going to be imple-
mented, especially, revision of their
pay in accordance with the Third Pay
Commission's report?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHR! C. SUBRAMA-
NIAM): (a) and (b). No memoran-
dum of demards 2: such had been
submitted by the N, P. C. Employees’
Association to the Exegutive Director
of N. P. C. on the Tth November, 1573.

A letter was, however addressed by
the Association to the Executive Direc-
tor in reply to the latter’s letter and
drawing attention to earlier proceed-
ing and correspondence relating to the
employees’ grievances.

(c) Position with regard to the im-
plementation of assurances by the
Management reflected in an agreement
arrived at between the two parties in
June 24 1873 is as follows:-

Total number of items for

either action pr observance . 31
1. Items implemented by
the Council 8
2. Items which involve
either reference to Govern-
ment of India or the Govern-
ing Body of the National Pro-
ductivity Council 7T
3. Items op which Associa-
tion's views were received
only on 30.10.73 ang are under
process 9
4. Items agreed for abser-
vance by either party 31
(d) The National Productivity

Council being an autonomous organi-
sation, the financial and admimistra-
tive implications of the demands are
being processed for approval of the
Governing Body before these are im-
plemented.
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Closure of Printing Press by National
Productivity Council.

4373. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether the National Produc-
tivity Council, New Delhi is closing
down its own Off-set Printing Press
very shortly and its employees therein
are going to be retrenched; -

(b) the reasons for closing this press
and why printing jobs aggregating
over one lakh of rupees is being got
done by the National Productivity
Council from outside,

(¢) the value of printing jobs dene
each moenth from outside printers du-
ring the last three years, year-wise
by the National Productivity Council;
and

(d) the reasons why this printing
work cannot be undertaken at the
National Productivity Council's own
printing press?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) At present the NPC does
not intend to cloze down its Off-set
Press. It has been decided to run it
{or a period of three months on a trial
basis to see if it can give a maximum
cutput of 1,50,000 impressions per
month, Thereafter the econcmy of
the Press will be reviewed by the Go-
verning Body before g decision 1is
taken. However, in the event of a de-
cision to close it down is taken, red-
employment of concerned staff will
be duly considered.

(b) and (d). This is a very small
off-set printing unit which cannot han-
dle the entire range of printing work
required to be done by N. P. C. All
quality publications, such as the quar-
terly journal and books involving
Jarge number of pages have essentially
io be got printed from outside even
if this unit continues to remain in
operation.
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(¢) The value of outside printing
jobs done during the last three years
is as under:-

1970-71 Rs. 99,200/-
1971-72 Rs. 110,150/~
1972-73 Rs. 95,300/~

The above figures are inclusive ot
purchase of spare parts as weel as re-
pairs and maintenance of the press
and the cost of papers. The month-
wise break-down of the value of jobs
done outside as distinguished from
value of jobs done in side is not readi-
ly available.
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Disparity between Technocrats and
Generalists

4375. SHRI JAGANNATHRAO
JOSHI: Will the PRIME MINISTER
be pleased to state:

fa) whether Government have
made a study of the situation arising
out of the wuniversal resentment
among “technocrats” against the dis-
parity they suffer against the “genera-
lists™, ang

(b) if so, the reaction of Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL: (SHRI RAM NIWAS AMIR-
DHA). (a) and (b). Government 1s
awara of a sense of grievance ameng
the technical officers about then pay
scales and Ppromotion prospecis as
ecompared to the pay  seales and pro-
motion  prospects in certain  non-
technical Services. The Third Pay
Commission has made certain recom-

mendations in this regard and these
are being examined.
Delay in execution of sthemes for

small and medium Industries to pro-
vide Employmen¢ in Rural and Urban
Areas

4376. SHRI RAJDEQ SINGH: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state
the reasons for delay in implementing
schemes for small and medium indus-
tries for giving employment in rural
and urban areas for various States?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): There has been no delay in
the implementation of the special em-
ployment programme for States and
Union Territories during the year
1972-73. In regard to small and vil-
lage industries during the Fourth Plan
period, the actual outla$s as estimated
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have been less than the planned out-
lays due to the time taken in the
finalisation and sanctioning of sche-
mes and in organising and strengthen-
ing institutional and the arrange-
ments for prividing assistance and
facilities in various forms to these
industries.
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Ban on use of Hexachlorophene in
Cosmetics angd toilets.

#378. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be
pleased to state:

{a) whether Government have taken
into consideration the public and ex-
pert comments op banning the use of
Hexchalorophene to be used in cos-
metlics and toilet goods; and
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(b) if so, the reaction of Govern-
ment in régard thereto?

THE DEPUTY MINiISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). Yes
Sir. Government advised manufac-
turers of Soaps, Shaving Creams and
Toilet powders tp discomntinue the use
of hexachlorophene. Most of the ma-
nufacturers are stated to have comp-
lied with the request. The question
of suitably amending the Drugs and
Cosmetics Rules is also under consi-
deraticn.
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.Plan for better living and working
conditions for convicts im Delhi

4380. SHR1 MUHAMMED SHE-
RIFF: Will the Minister of HOME AF-
FAIRS be pleased fo state:

{a) whether in the Capital any plan
f r better living and working condi-
tiong for convicts was chalked out re-
«cently; and

(b)Y if so, the main features thereof
2ngd the progress made in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR] F. H,L MOHSIN): (a) ang (b).
The Delhi Administration has inform-
ed that amenities in the shape of ins-
1alling fans and hand-pump to remove
water shortage in the Central Jail
Tihar for the convicts are being pro-
vided and for that purpose a sum of
Rs. 40,000 has been sanctioned. So
far 20 hand-pumps have already been
installed and 50 ceiling fans are being
provided. Tp remove congestion in
the Central Jail the Administration
have inisiated action for setting up of
at least two additional jails. Steps
are being taken to demarcate land
for acquisition for this purpose,
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Payment of Arrears of Wages of wor-

kers by Textile Mills ru, by National

Textile Corporation and State Corpo-
rations

4382. SHRI SOMCHAND SOLANKI:
SHRI P, M. MEHTA.:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the number of textile mills op-
erated by the National Textile Cor-
poration and State Corporations in
India;

(b) the number of such textile
mills which have paid the arrears of
wages upto now, out of the total num-
ber of textile mills run by National
and State Corporations; and

fe) the action takem for non-pay-
ment of wages to the workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) The management
of 103 textile mills has been taken

.aver by the Central Government.
Physical possession ©of 6 mills has,
however, not yet been taken over due
to court cases. Out of the 97 mills
which are under Government manage-
ment at present 93 mills are being
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run through the National Textile
Corporation annd State Textile Cor-
porations and the remainlng 4 mills
through individuals/body of persons.

(b) and (c). The information is be-
ing collected and will be laid on the
Table of the House.
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Growth in gross National Product

4384. SHRI SAMAR GUHA: WilL
the Minister of PLANNING be pleased
to state:

(a) whether
National Product
over the country;

growth of Gross
is not yniform all

(b) if so, the Sta'e-wise break-up
of Gross National Product during the
years 1970 to 1972;

(c) the reasons for differentials of
growth of Gross National Product in
different States and Union Territories;
and

(d) the steps taken by the Govern-
ment in drawing their agricultural and
industrial policies in promoting balap—
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ced growth of Gross National Product
in different parts of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The growth
of Gross National Product is not uni-
form all over the country.

(b) The estimates of state domestic
product (state income) are prepared
and published by the State Statistical
Bureaus under the authority of res-
pective State Governments. The state-
ments laid on the Table of the House
Eive the available State-wise estimates
of net domestic product at current and
constant prices for the period 1969-70
to 1971-72 [Placed in Library. See
No. LT-5985/73]. However, owing to
differences in concepts, methodology,
source material and base year (in the
case of constant price) the estimates
for different States are not strictly
comparable.

(¢) The variations in the growth
rales are caused by 5 variety of fac-
tors, such as variation in physico-
geographical conditions, natural en-
dowments, sOcio-economic  situations,
use of modern technology especially in
the field of agriculture, etc.

(d) Plan programmes such as sett-
ing up of development agencies for
small farmers, projects for marginal
farmers and agricultural labourers, in-
creased provision of agricultual credit,
drought prone areas programme, clea-
tion of larger employment opportuni-
ties, development of industries in ru-
ral areas, land reforms etc. are some
of the major steps taken to reduce dis-
parties. As for industrial progress, the
claims of the relatively less developed
areas and regions have been kept in
view by the Centre in the location of
both public and private sector projects
The provision of finance at concessio-
nal terms for promotion of industries
in selected industrially backwarg dis-
tricts I3 another important measure.
Most of the State Governments are
also providing certfin incentives for

82
Promotion of industries in their back-
warg areas.

Violation of Foreign Exchange Tegu-
lations by foreign Companies

4385. SHRI JYOTIRMOY BOSU:
Will the PRIME MINISTER be pleased
to state:

(a) how many foreign controlled
companies, branches as well as subsi-
diaries, including foreign banks, have
been charged with violation of foreign
exchange regulations during the last
three years;

(b) the specific charges against each;
and

(c) the action, if any, taken against
each?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) to (c), No foreign banks has been
charged with violations of Foreign
Exchange Regulations during the last
three vears by the Directorate of
Enforcement. .

However, during this period of 3
years, in one matter relating to a
transfer of the money in balance in
one account with a foreign Bank that
had been opened without the approval
of the Reserve Bank of India and was
later closed, to another account with
the same Bank, which was regarded
as illegular, a serve warning was
issued by the Reserve Bank to the
General Manager of the said Bank.

There are many branches ang subsi-
diaries ipn India of foreign companies,
some with a number of offices in India.
Therefore, the desired information
will be collected and furnished if the
Hon'ble Member specifies the names
of the branches and subsidiaries of
the foreign companies ip respect of
whom information is desired.
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1 2 3 4
3. FAHT 416 2703
4. TAREATR 411 2805
5. TREYT 407 2915
6. AZET 400 1670
7. HEATR 313 1850
8. gafvar 367 2698
9. gfear 366 1521
10. YaTYTE 466 1381
11. T 365 2889
12. MY 350 1583
13, HYT 325 1490
14. Y7 ;23 1932
15. ATAR 12 L80 2745

SH7 139 476 84491

/I TR IR AE (TS A 0T
AT T ET 1948-69 (M
fefes #vz amdw) -—og
fqaras a<q, W4 74 JiETH
A, 377 I |

Foreigp currency racket in Delhi

4387. SHRI NAWAL KISHORE
SHARMA. Will the Minister of HOME
AFFAIRS be pleased to state;

(a) whether a racket of foreign cur-
rency has been unearthed by the Delhi
Police recently: and if so, the wvalue
of the foreign currency seized,

(b) whether some arrests have been
made in this regard; and

(¢) whether the jnvestigations have
revealed their link with international
smugglers? )

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes Sir.
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Foreign currency worth about Rs. 3.67
lacs was recovered in a case registe-
red at Police Station Defence Colony
on 10-11-73 and foreign currency
worth about Rs. 1 lac ‘was recovered
in case registered at Police Station
Parliament Street on 18-11-73.

(b) Yes, Sir. Three persons have
been arresteq in these two cases.

(2) Yes, Sir.

Scheme ip regard to Expansion of In-
dustries in Selected Backward Areas

4388. PROF. MADHU DANDA-
VATE:Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government had an-
nounced a scheme for giving several
special concessions to encourage the
es'ablishment or expansion of indus-
tries in selected backward areas thro-
ought the country:

(b) whether the period fixedq for
the implementation of this scheme was
from 1969-70 to 1974;

(¢) whether any suggestions have
been received that the period for the
implementation and the scheme of
concessions should be extended upto
1979; and

(d) if so, the decision taken by Gov-
ernment?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 PRANAB KUMAR
MUKHERJEE): (a) Yes, Sir.

(b) The Transport Subsidy Scheme,
1971 came into force with effect from
the 15th July, 1971 ang will operate
for a period of five years. The Central
OQutright Grant or Subsidy Scheme,
1971 for Industrial Units to be set up
in Selected Backward Districts/Areas
which came into effect from the 20th
August, 1971 will remain in force for
the Fourth Five Year Plan period and
for such further periad as may be
decided by the Government of India.

(c) and (d). Suggestions for the con-
tinuation of the capital subsidy scheme
under the Fifth Five Year Plan have
been made to the Planning Commis-
sion, a final decision is due tp be
taken,
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Study conducted by Central FPublic
Health Engineering Research Institute
Nagpur on Storage Reservoirs.

4390, SHRI D. D. DESAI: Will the
Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the study conducted by
the Central Public Health Engineer-
ing Research Institute, Nagpur on
charge reservoirs have found that the
pollution of water affects the installa-
tions at Hydro-electric sites;

(b) if so, the main findings; and
(c) the steps taken or recommend-
ed bty the Government to prevent

such damage to installations?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND

TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) Yes, Sir. The Cent-
ral Public Health Engineering Re-

search Institute (CPHERI), Nagpur
and the Central Power Research Insti-
tute (CPRI), Bangalore conducted
study at the Bhadra Hydro-clectric
Power Project in Mysore, Sab:arigiri
Hydro-electric project in Kerala and
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Kundah Hydro-electric. power project
in Tamilnadu.

(b) Investigations carried out re-
veal that pollution has caused corro-
sion of some metals.

(c) Government have received an
interim report from the Central Po-
wer Research Institute, Bangalore.
Further action wiil be taken on recei-
pt of the final report.
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Setting up of Projects for production
of Heavy Water

4392, SHRI K. M. MADHUKAR -
SHRIMATI SAVITRI
SHYAM ::

Will the Minister of ATOMIC
ENERGY be pleased to state:

{a) whether Government have
planned to set up 4 projects for the
production of 300 tonnes of heavy
watar, if so, the main features of the
said projects and the total estimated
cost of each project; and

(b} how many such projects are
propaosed to be set up ip. the Fifth
Five Year Plan?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) There are at present
four Heavy Water Plants under cons-
truction. The main features of these
plants are given below:

S.No, Name ofthe Plant

1. Heavy Water Plant, Baroda

2 Heavy Water Plant, Tuticorin
3. Heavy Water Plant, Kota,
4. Heavy Water Plant, Taicher

Capacity  Fstimaied Fxpecred
(tornes/ Cost(Rs.  daie of
annum) in lakhs)  commis-

sioned
Year
67-2 196823 1974
713 2132°cO 197§
1c0'0  3579°07 1976
62:7 2i10'1cC 1976

(b) For the present, no provision has been made in th: sth Five Year Plan for the

setting up of any new hecavy water planr.
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Productiop of Shale Oil through
underground Nuclear Blats

4393. DR. RANEN SEN: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether the underground un-
clear blasts can be used for the pro-
duction of shale oil; and

(b) if so, whether it will be eco-
pomical?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). Under-
ground contained nuclear explosions
have been considered in U.S.A. for
recovering oil from deposits of oil
shale. The suggested application en-
visages the detonation of a nuclear
explosive at the base of the oil shale
formaticn, followed by what is called
“in-situ retorting”. The method has
vet been confirmed as economical-
ly feasible nor has any such experi-

ment bwen carried out yet, to our
knowledge.
Process for Power Geueralion based

Hydro-Trynamics' on ‘Magmeto

4394 DR, RANEN SEN: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether Government had ap-
proached to Soviet Academy of Scien-
ces to share with India the new pro-
ress of power generation based on
“Magneto Hydro-dynamics™;

(b) if so the reaction of the Soviet
Governiment; and

(c) the salient features of this new
process of power generation?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) Yes, Sig

(b) Quite favourable.

(¢) The MHD power plants can be
activated by a variety of heat sour-
ces such as coal, oil, gas and nuclear
energy. Coupled with thermal power
plants, the present indications are
that thermal efficiency or the rate of
conversion of heat into electricity of
power plant can be increased from
35 to 50 per cent. The USSR has done
extensive experimental work on this
method of power generation using
natural gas. It is proposed to repeat
the same experiments in India using
coal. Compared with nuclear and
thermal plants, MHD plants regquire
much less cooling water and are free
from thermal, radivcactive ar.d atmos-
pheric poilution.

Desalination of Sea Waler

4335. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) wheth:r ary experiment has
been made for decalination of sea
water; and

(k) if so. the result thercoi?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, AMINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). As a part of
their continuing research and develop-
ment work on nuclear desalinaiion
the Bhabha Atomic Research Centre
has a programme of work ‘O crn‘f_‘.-.:r*t
experiments on the subject, espemalﬂy
on evaporatiOp Processes for desal‘-tnlg
sea water. Installation of an experi-
'mental plant adopting the long tube
vertical evaporation process was com-
pleted this year. Another experimental
unit adopting the multi-stage flash
distillation process is under construc-
tion. These plants are intended for
parametric studies. Design of larger
plants will depend on the results of
the analysis of the data obtained from
these pilot plants.
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Disparity in Pay Scales of Typing

Instructors, Stenography Instructors,

Junior and Senjor Lecturers in Delhi
Administration

4397. SHR1 DALIP SINGH: Will
the Minister of HOME AFFAIRS bLe
pleased to state:
scales of Typing
Instructors,

(a) the pay
Stenography
Junior Lecturers and Senior Lecturers
working in the Institute of Secretariat

Instructors,

Training and Management, Industrial
Training Institutes, Institute of Com-
Mori Gate and
Commercial and Secretariat Institute,
Arab Ki Sarai, New Delhi under the
control of Delhi Administration;

mercial Practices,

(b) the reasonsg for disparity in

their pay scales; and

(c) the dates from which the pay
scales of the above categories of staff
were revised recently?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) and (%)
A statement is laid on the Table of
the House.

(c) None of the scales of pay in
these Institutions have been revised
recently. However, the scales are
likely to be revised in accordance
with the recommendations of the
Third Pay Cofamission.
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Statement

Name of the Post

Scales of Pay

Institute of Industrial Institute Commer-
Secretariat Training of Comm- cial ard

Training  Institute ercisl Pra- Secretarjat
and Man- ctices, Mori Institute
agement Gate  Arab-Ki
Sarai
Rs. Rs. Rs. Rs.
Typir gand; or Stenography Instiuctors
(Hirdi & English) . . . . 350-25-575 210-42§5  260-5¢C  210-425
(Hindi)
350-600
Asstr, Dir-
ector
(English) )
Junior Lecturers Nil Nil 350-650  350-700
Senijor Lecrurers . . Nil Nil  4o00-95c Nil
900-1250 Nil Nil Nil

Deputy Direcicr (Teaching)

Quelifications and cxperience prescrited for the post and the nature of dutizs are d'f-

ferent in ecach case.
Telegraph Offices in the Country

4398. SHRI C. K. JAFFER
SHARIEF: Will the Minister of COM-
MUNICATIONS be pleased to stote:

(a) the number of Telegraph
Offices in the country functioning in
which facilities for receiving and
transmitting messages are available,
State-wise; and

(b) the number of new Telegraph
Offices Government planned to open
during the Fourth Five Year Plan,
State-wise?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVILL AVIATION (SHRI RAJ
BAHADUR): (a) The information is
given in the attached statement-I.

(b) The required information is
given in the attached statement-II.

STATEMENT-1

No. of Telegraph offices in the Country
Statc-wisc as on 15-11-73.

Sl No. Name of State Total
T.O.
working
:__I 2 3
1. Andaman and Nicobar Islands 24
2. Andhra Pradesh 1056
3. Arunachal Pradesh 19
4. Assam 368
5. Bihar 991
6. Chandigarh 19
7. Dadra & Nagar Haveli I
8, Delhi . . . 104
9. Goa, Daman & Diu 57
10. Gujarat . . . 647
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1 2 3 1 2 3
11. Harvana . 267 3. Bihar 86
12. Himachal Pratesh 175 4. Delhi ) . . 2

13. Jammu and Kashmir . 110 s, Gllj_lrll’, Dairz & Nagar Ha-
veli.. i . i i 89
14. Kerala . . . . 797
. - . 6. Haryana, Himachal Pragesh
15. Laccadive, Minicoy & Amin- Punj 1 ’
5 ivilslands .o 9 jab and Chandigarh. . L
. Ja 1 Kashmi,
16. Madhya Pradesh 727 7. Jammuand Kashmir . . 6
8. Kerala, Laccalive, Minj
17. Maharashira . 1053 and Amin divi Ils l:i:. Js.lnlw}' 135
18. Manipur . . 22 9' MadihyaPraiesh 103
19. Meghalaya 28 jo. Maharashtra, Goa, Daman
and Dy, . . : . 132
20. Muysore. 1586
11. Mysore
21. Mizoram . 5 d e
12, Orissa, .
22. Nagaland . 1 63
13. Rajasthan , .
23. Orissa 576 : 140
14. Tamil Nai J 1
i, PaijEb . 381 4 Nailu ani Pondicherry 270
15. Uttar Pradesh . 2
25, Pondicherry 28 3 HitarFrades 7
. 16. West Bengal, Sikkim and An-
26. Rajasthan 766 daman an. Nicobar Islands 43
27. Tamiloadu . . 1376 —_—
ToTA 138
28, Tripura . 58 B . i
2g. Uttar Pradesh 1285
. g 5y INJOLVEMNT OFf PARISTAN AJE-
3c. West Benga NT3 IN SRL<A 5AR Dis FURBANCES
o 1316 .
ToraAL 37 4399, SHRI N. K, SANGHI:
SHRI K. M. MADUKAR:
Statement 11
howi ber of new  tele Will the Minister of HOME
Statcment s “‘lﬂg number o {4 Cle= AFFAIRS be pltased 1o Sl.ate:

graph offices planned to be opened
during th: Fourth Five Year Plan,

No. of T.Os,
planned
to be
opened
during
the Fourth
Five Year
Plan

.SL No. Name of Siate(s)

1 2 3

1 Andhra 184

2 Assam , ArunachalPraesh,
Manipur, Meghalaya, Mizoram,
Nagaland, Tripura 95

(a) whether evidence is now
available that pakitani agent provo-
cateurs provoked disturbances in
educational institutions and students
trouble in Kashmir recently;

(b) if so, the modus operundi of
the Pak. agents; and

(¢) whelher any of such agents
could be apprel:iended and brought to
book and the steps now being taken
to free the Yalley from the influence
of such elements?
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THE MINISTER OF HOME
AFFAIRS (SHRI UMA SHANKAR
DIKSHIT): (a) No, Sir.

(b) and (c). Do not arise.
Confirmations in B.S.F.

4400, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether some Officers who are
serving in the B.S.F. have not teen
confirmed even after putting in ten
vears of service;

(b) if so, the reasons therefore; and

(c) the likely date by which their
cvonfirmation cases would be decided?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F. H. MOHSIN): (a) to (c).
Border Security Force came into
existence only w.ef. 1st I1‘2cember,
1965, and the posts in the wvarious
categories in this Organisation have
been made permanent only in the
vears 1969 and 1970, None of the
Officers has put in 10 years of service
in the B.SF. However, the officers,
who were in service in other offices
and organisations, before coming over
1o BSF. are already being considared
for confirmation in accordance with
the existing rules.

As regards civilian staff (Gazetted
and non-gazeted) who have put in
10 years of service, including their
service in other departments/sub-
ordinate offices, they will be confirmed
after the recruitment rules for the
posts against which they were
appointed in the B.S.F, are finalised.

Telephone Exchange at Chintpurni
(H.P)

4401. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether there is a proposal to
set up a Telephone Exchange at
Chintpurni in TUns District of
2675 LS—4

Himachal Pradesh;

(b) the number of applications
received for Telephone connections
and the date/dates on which they
were received by the P&T Authorities;
and

(c) the likely date by which the
Exchange would be sanctioned and
the probable date by which it would
be set up?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJT
BAHADUR):

(a) Yes, Sir.

(b) 18 applications have been receiv-
ed for new telephone connections at
Chintpurni as per details givenn below:

5. No. No. of Dates of
Applications applications
1 3 22-12-72
2. 2 27-12-72
3. 2 5-2-1973
4. 1 17-3-73
3. I 17-4-73
6. 1 25-6-73
7- 4 4-7-73
8. T 24-9-73
9 X 29-9-73
Io. 1 15-11-73

Already working as
extension from Bhar-
wain PCO.

(c) The Proposal for opening a 25
lines small automatic exchange at
Chintpurni is under examination by
the PMG, Ambala. It will be scne-
tioned if found technically and eco-
nomically feasible this will be sanc-
tioned. It takes about two years after
sanction for an exchange tp start fune-
tioning,
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Telephone Exchanges in Punjab
Circle

4402. PROF. NARAIN
PARASHAR: Will the
COMMUNICATION be
state:

CHAND
Minister of
pleased to

(a) the names of the places, along
with the names of Districts where
they are located in the Punjab Cir-
cle, where the Telephone Exchanges
have been sanctioned during the
calendar year 1973;

(b) the names of such places among
them where the Exchanges have been
set up; and

(z) the likely date/dates by which
the Exchanges in the rest of the
places would be set up?

THE MINISTER OF COMMUNI-

CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Following tele-

phones in Punjab Circle have been
sanctioned during the calendar year
1873:

Naine of place District.
1. Banur Patiala
2. Mohali Ropar.
3. Jaisinghpur Kangra
4. Bhawarna Kangra
6. Nihalsinghwala Faridkot
6. Jhansa Kurukishetra.

(b) Mohali.

(c) The exchanges at rest of the
places are expected to be opened in
the year 1974-75.

Violation of Traffic Rules by Prime
Minister

4404. SHRI B. S. BHAURA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
of the fact that the President of the
Delhi TUnit of the Jan Sangh has
lodged a complaint with the New
Delhl Folice about the violation of

DECEMBER 12, 1973°
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the traffic rules by Prime Minister;

(b) if so, the nature thereof; and

(c) the reaction of Government

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) The complaint alleges that on
5th November, 1973, the Prime Min-
ister had driven in a horse-coach/
buggy from her residence to office
and back in violation of prohibitory
orders and had thereby committed
an offence under the Bombay Police
Act.

(c) The Prime Minister used a
gig on the particular day. This is
not one of the types of wvehicles cove-
red by the restrictions contained in
the order dated 16-10-1963 of the
District Magistrate, Delhi, by which
the plying of some categories of slow
moving vehicles on certain roads in
Delhi has been prohibited during the
hours specified therein.

vzT i, faeh § waren E@wic
7z
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Penalty oy Death Sentence Awarded
to Police and Officials in Onkar Singh
Murder Case,

4406. SHRI CHANDRA SHEKHAR
SINGH:

SHRI ONKAR LAL
BERWA.:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the penalty of death
sentence and other rigorous sentences
have been awarded to some Police
Officials in the recent case of the
murder of Onkar Singh at Sahadara.
Delhi;

(b) if so, the natyre of the sen-
tences; and

(c) the steps taken by Government
to carry out the judgement??

THE DEPUTY MINISER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Yes, Sir. Subject to confirmation by
the High Court, Assistant Sub-Inspec-
tor Bakshish Singh has been sen-
tenced to death Head Comstable Sujan
Singh and Constable Dharampal were
senteniced to imprisonment for life.

(c) The death sentence imposed on
Assistant  Sub-Inspector  Bakshish
Singh is pending confirmation by the
High Court. The accused alsp has
gone in appeal to the High Court
against the judgement of conviction.
Head Constable Sujan Singh and
Constable Dharampal are undergoing
the sentence of imprisonment. The
Delhi Administration have taken
a decision to move the High Court
of Delhi for expunging the strictures
passed by the Additional Sessions
Judge against the investigating agency.

Issue of Orders, to Police and other
Department to be Vigilant in Deal-
ing with Murder Cases

SHRI CHANDRA SHEKHAR
SINGH:
SHRI ONKAR LAL BERWA:

4407.

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have is-
sued or proposed to issue orders, ins-
tructions and circulars to Police and
other departments concerned in
Delhi and throughout the country to
be vigilant and cautious to deal with
the murder and some other like cases
very independently and impartially
keeping in view of the severe stric-
tures passed on against the police
and other departments for trying to
shield the convicts on the recent
judgement in the murder case of
Onkar Singh of Shadara, Delhi; and
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(b) if so, the main features there-
of and if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) and (b).
The Delhi Administration have
taken a decision to move the High
Court of Delhi to expunge the stric-
tures passed by the Additional Ses-

sions Judge, Delhi against the
investigation agency in its judgemeqt,
dateq 16th November, 1973, in

Sessions case No. 55 of 1973, State
Vs. Bakshish Singh and others. At
this stage the question of issuing
orders, instructions and circulars on
the basis of these strictures does not
arise.

to take away Recruitment of
Agricultural Scientisis from the Pur-
view of UP.S.C.

4408, SHRI YAMUNA PRASAD
MANDAL: Wwill the PRIME MIN-
ISTER be pleased to state:

(a) whether there is a proposal to
take away from the purview of U.P.
S.C. the recruitment of Agricultural
Scientists; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTERY OF HOME AF-
AIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NI-
WAS MIRDHA): (a) No, Sir. If the
reference is, however to posts of
Agricultural scientists in the Indian
Council of Agricultural Research, it
may be stated that being a soclety
registered under the Societies Regis-
tration Act, posts under it are al-
ready outside the purview of the U.P.
S.C.

(b) Does not arise,
Variation in Cost of Power per Unit
from Rajasthan and Tarapur Atomle
Stationg

4409. SHRI YAMUNA
MANDAL: Will the

PRASAD
Minister of
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ATOMIC ENERGY be pleased to
state:

(a) whether nuclear power cost per
unit from Rajasthan Atomic Statiom
is ten palse, while from Tarapur Ato-
mic Station, it is only six paise; and

(b) if so, the reasons for such vari-
ation?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MIN-
ISTER OF SPACE (SHRIMATI
INDIRA GANDHI): (a) and (b).
The unit energy cost in the case of
the Tarapur Atomic Powar Station
and the first unit of the Rajasthan
Atomic Power Project comes to 6.34
paise and 10.38 paise respectively at
75 per cent plant factor. The higher
cost in the case of the first unit of
the Rajasthan Atomic Power Project
is mainly due to higher capital cost
and longer period of construction.

Puties Performed by <Collectors of
Dadra ang Nagar Havell

4410. SHRI R. R, PATEL: Will the
Minister of HOME AFFAIRS be ple-
ased to state the main duties of Col-
lectors in Dadra and Nagar Haveli?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): The
main duties of Collector in Dadra
and Magar Haveli are to function as
District Magistrate for maintenance
of law and order in the Union Ter-
ritory. He also functions as Inspec-
tor Genera] of police under the police
Act, 1861, as Excise Commissioner,
Director of Industries, Chief Electo-
ral Officer, Chief Vigilance Officer
and as Heag of Department of all
offices and departments in the Union
Territory.
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Use of Resources During Fifth Plan

4413. SHRI K, LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of PLANNING
be pleased to state:

(a) whether his Ministry is taking
necessary steps for making proper
use of Indias resources in the Fifth
Plan if so, the broad outlines there-
of;

(b) whether well-organised shift
of investment to Small-Scale indus-
tries is proposed to be given conside-
ration in the Fifth Plan; and

(c) whether his Ministry is aware
that stagnation in the industrial sec=
tor, rising prices and shortages have
upset the budget of a common man;
if so, the steps to be taken in the
Fifth Plan in this regara?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Yes
Sir, The strategy of development in
the Fifth Plan has been designed to
make oplimum wuse of country's
resaurces keeping in view its basis,
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objectives, viz., the removal of poverty
and attainment of self-reliance, The
steps proposed to be followed in the
Fifth Plan will be indicated in the
document on Draft Fifth Five Year
Plan, a copy of which will be duly
laid on the Table of the House.

(b) The Draft Fifth Five Year Plan
attaches considerable importance to
the promotion of small industries and
envisages a substantial step-up both
in public and private investment for
the development of the small indus-
tries’ sector.

(¢) The widespread drought condi-
tions in 1971-72 and 1972-73 resulted
in reduced availabilities of wvarious
agrobased commodities and sluggish
growth of industrial production. The
rise in prices on account of these and
other factors has certainly put a
strain on the budget of the common
man, With a view to meet these
difficulties the steps envisaged in the
Fifth Plan include: (i) rise in income
and consumption standards of the
common man and mainly the lowest
30 per cent of the population; (ii) in-
crease in agricultural and industrial
production, particularly goods of mass
consumption; (iii) avoidance of in-
flationary pressures and maintenance
of price stability; (iv) building of an
effective public procurement and dis-
tribution system for foodgralns and
other essential consumer goods; and
(v) Curbing the consumptions of the
luxury articles.
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Promotion of sub-Inspectors in Delhi

Police . 4
4417. SHRI HUKAM CHAND
KACHWAIL: JWill the Minister of

HOME AFFAIRS be pleased to state:

(a) whether a large number of
Sub-Inspectors of Police were allow-
ed to be supersedeq in matters of
promotion etc. by the I G, Police,
Delhi;

(b) whether among those who have
been superseded, there are some offi-
cials with commendable record who
have been superseded by those against
whom there are certain inquiries
going on; and

(c) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Delhi
Administration have reported that a
Selection Boarq comprising of the
Inspector General and two Deputy
Inspectors General of Police consi-
dered names of 332 senior Sub-Ins-
pectors for inclusion in tht promotion
list ‘F" to the rank of Inspector. The

Selection Board selected 84 Sub-Ins-
pectors for inclusion in this list and
the remaining 238 were superseded.

(b) and (c). Among those selected
only one Sub-Inspector has a depart.
mental inquiry pending, which is re-
garding use of intemperate language
in an affidavit filed in the High Court.
These selections were made on the
criteria prescribed in Rule 13.1 (1) of
the Punjab Police Rules as extended
to Delhi which reads as follows:

Promotion from one rank to ano-
ther, and from one grade to another
in the same rank, shall be made by
selection tempereq by seniority, Efi-
ciency and honesty shall be the main
factors governing selection. Specific
qualifications, whether in the nature
of training courses passed or practical
experience, shall be carefully consi-
dered in each case. When the qua-
lifications of two officers are otherwise
equal, the senior shall be promoted.
This rule does not affect increments
within a time-scale.

Line of Business of M/s. Cadbury and
Company, Union Carbide ang Singer
Sewing Muachine Company

4418. SHR1 JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND  SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) the main line of business of the
following foreign companies operat-
ing in India: (i) Cadbury and Com-
pany, (ii) Union Carbide and (iii)
Singer Sewing Machine Company;

(b) the total licensed capacity of
each company as in 1965;

(c) whether these companies in-
creased their installed capacity with
prior approval of Government,

(d) whether Government gave the
necessary approval and if so, on
what grounds; and

(e) whether these companies have
been, in the name of diversification,
allowed to branch out in new consu-
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mer goods industries and, if so, the
fact thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (e). The available
information in respect of the three
companies, is given below. Additional
information is being collected and
will be laid on the Table of the House.

Codbury & Co.: The reference is
presumably to M|s. Cadbury Fry(India)
Limited. The unit has been registe-
red under the Industries (Develop-
ment & Regulation) Act, 1951 and the
capacity for Bournvita has been taken
as 1008 tonnes, cocea powder at 300
tonnes and eating chocolate at 500
tonnes. The firm have, however, clai-
med that, the capacity of 500 tomnes,
etc. was on single shift basis and that
the capacity should be recognised on
three shift basis as 3000 tonnes of
bournvita 900 tonnes of cocoa powder
and 1500 tonnes for eating chocolate.
The capacity claimed by the firm, how-
ever, has not yet been recognised by
Government.

Union Carbide: M/s. Union Carbide
had a licensed/registered capacity
of 290m. nos. for dry cells, 250m.
nos. for midget electrodes, 6 m. pairs
of cinema arc carbons and 6 m. nos.
of flash light cases in 1963. Subse-
quently the firm have been issued with
two C.O.B. licences for a capacity of
72m. nos. of dry cells at Madras and
40 m. nos. of dry cells at Calcutta.
The capacity of 72 m. nos. was instal-
led by the firm in the wake of Chinese
aggression with Government’s appro-
val. This capacity was, therefore, re-
gularised by issue of the COB licen-
ces. In order to meet a severe shor-
tage of dry cells in the year 67-68, this
firm was alloweq to install some ba-
lancing equipment to in crease the
production of dry cells at Calcutta at
40 m. nos. They have also been licen-
sed for manufacture of electrolytic
mangnese di-oxide for a capacity of
2500 tonnes in 1969 and a licence for
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manufacture of zinc strips callots and
plates for a capacity of 6000 tonnes
ber annum has been jssued in 1971,
A COB licence for formulations based
cn carboryl for a capacity of 350 ton-
nes per annum in 1771 an,

article lincence for the ma:u;ac?m
of stellite hard facing reds and elec-
trodes; hard facing tube rods and
stellite casting for cabPacities of 50
tt?nnes 80 tonnes and 20 tonneg respec-
tively have also been issued to this

company. The firm has, however,
r.epoﬂ.ed increased production of
cinema are carbons and flash light

cases which the frm bas claimed was
achieved without any addition to the
installed capacity.

Singer Sewing  Machine: M/s.
Singer Sewing Machine Co. are stated
to be not registered in the rolls of
the DGTD and they sre also not en-
gaged in the manufacture of sewing
machine. They however, buy sew-
ing machines from Indian firms and
market them under the trade name
‘Merritt’. It does not appear that they
have been granted any licences for
carrying on any fanufacturing acti-
vities,

News report entitled “Why unsolved
crime—it is elementary: No real slenths
in Delhi”

4419. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his attention hasg been
drawn to a feature article published
by g local daily on the 18th October,
1973, under the caption “Why unsol-
ved crime—it's elementary; no real
sleuths in Delhi”; and

(b) if so, Government’s observations
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.
The article was published in the Times
of India dated '18th and 18th October,
1973.
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(b) The article contains certain
generalised statements about the defi-
ciencies in the maintenance of crime
record, and the intelligence system and
in the stafing and working of the
Crime Branch of the Delhi Police,
General observations have also been
made therein about the adequacy of
the strength of the police force availa-
ble with the Delhi Administration and
about the relationship between the
Ministry of Home Affairs, the Delhi
Police and the magistracy. Not all
these statements and observations can
be said to be well-founded. The law
and order situation in Delhi is revie-
wed from time to time ang necessary
measures are taken for streamlining
the functioning of the Delhi Police,
whenever necessary.

The main criticism in the article re-
ferred to above is about the operational
efficiency of the Crime Branch of the
Delhi Police. While it is true that
they have not been able to work out
some cases, despite their best efforts,
they have to their credit a notable
mumber of detections and recoveries.

As regards the relationship between
the Home Ministry, the Delhi Police
and the magistracy, it is not correct
to say that strains exist between them.
All the agencies connected with the
law and order in Delhi act in close
coordination ang cooperation with each
other.

Applications from Bihar for Industrial
Licences

4420. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleas-
ed to state:

(a) the total number of applications
for industrial licences forwarded by
the Government of Bihar during the
vear 1973 to the Centre; and

(b) the number of applications still
pending with the cent#. for dispusal
and the reasons therefor?

THE DEPUTY MINISTER IN '1HE
MINISTRY OF INDUSTRIAL LEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) 52 applications
were received for industrial licences
for Bihar during 1973 (upto 31-10-73);

(b) Of these 45 applications arc
still pending. Every effort is being
made to dispose of these applications.
are still pending. Every effort is
being made to dispose of these appli-
cations.

In Service Training of IPS Officers

4421. SHRI M. RAM GCPAL RED-
DY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government have
set up a Directorate of Police Train-
ing for in-service {(raining of IPS
officers: and

(b) if so, the duration and syllabus
of the training?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Govern-
ment have set up a Directorate of
Police Training but thiz Directorate
does not conduct in-service training
of IPS officers.

(b) Does not arise.

Paymeng of Medical Bills to Staff of
Telegraph Engineering Arms of Bihar
Circle
4422, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of COMMU-

NICATIONS be pleased to state:

(a) the number of medical bills
and amount thereof submitted by the
staff belonging to Telegraph Engi-
neering arm of Bihar Circle (Engi-
neering Division-wise) between April.
1973 to October. 1973 and also num-
ber and amount of medical bills pend-
ing for payment as on 1st April, 1973;

(b) the number of medical bills
and amount thereof paid by the Divi-
sional Officers (Unit-wise) belonging
to the Telegraph Engineering arm
during the period April, 1973 to Octo-
ber, 1973 of those rejected (Division
wise) and number of medical bills
and amount thereof which are pend-
ing for payment as on 1st November,
1973; and
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(c) the reasons for abnormal delay
in payment, rejection and keeping
them pending and whether reasons
for rejection of medical bills are inti-
mated to the staff concerned by con-
trolling officers or paying authority
and if not, the reasons therefor?

THE MINISTER OF COMMUNICA-
"TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) to (c). The reguired information
is being collected and will be placed
on the Table of Lok Sabha as soon as
possible.

‘Telephone Connections in Patna Tele-
phone District

4423, SHRI RAMAVATAR SHAS-
TRI: Wil] the Minister of COMMU-
NICATIONS be pleased to state:

(a) the number of Telephone direct
connections, extensions, number of
PBXs, and Telephone extensions from
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PBXs, existing on the date of crea-
tion of Patna Telephone District and
on 31st October. 1973;

(b) the number of Gazetted and
non-gazetted employees existing on
the date of creation of Patna Tele-
phone District;

(c) the expenditurs under Abstract
‘I' Maintenance M-Contingencies dur-
ing 1970-71 and 1972-73 and during
1973-74 till October, 1973; and

(d) the reasons for less develop-
ment and more expenditure after .-
mation of the Telephone District tak-
ing into consideration figure of expen-
diture and telephone connection prior
to formation of Patna Telephone Dis-
trict and after formation of Patna
Telephone District?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHI RAJ BAHA-
DUR):

On  the As  on
® date crea-
vion of Pat- 31-10-73
na Tele-
phone
District on
2-2-72.
(i) No. of telephone direct connections 9572 9973
(ii) No. of extensions . . 612 T8
(iii) No. of PBXs. . g 45 57
(iv) No. of extensions from PBXs. 704 908
No. of gaz- No. of
etted Non-
employ- employ-
ees. ees.
(b} As on ths date of tha creation of the District. 10 Bst

EPon Muccmance ‘Mion Gomtmgenee.
Cash Stores ~ Cash Stores
{c) 1970-T1 . : .. - . 304,735 2,05782 141,012
1972-73 . . = = 9,08,156  5,27,248  2,62,273
1973-74 (upto Oct. 1973) . . . 71,600 4,44,367 1,48,690 .
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(d) Increase in expenditure has
been partly due to higher costs of
stores and labour and partly due to
the drive for improved maintenance
under which several important steps
‘have been taken. Air conditioning
equipment has been installed in all
the exchanges to improve perform-
ance. Many overhead alignments
have been replaced by underground
cables. Several other technical im-
provements have been made including
refitting and re-wiring of cable distri-
bution points and subscribers offices.
This special drive has resulted in re-
duction of call failure rate from 10 to
12 per cent during 1970-71 to 1.5 to
4 per cent at present. The number
of faults per 100 telephones per month
have come down from 60 to 65 to 35—
40. The intensive drive to improve
maintenance is being continued.

Appointments to Posts of Telephone
Operatorg in Bihar Circle

4424, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether number of candidates
recruited for appointment, as Tele-
phone Operators in Bihar Circle are
siting dile despite their training;

(b) the number of such surplus
Telephone Operators in Bihar Circle;

(c) whether proposals for the crea-
tion of additiona) posts of Telephone
Operators received in the circle office
are badly delayed in santcion;

(d) the number of posts created for
Telephone Operators, Division-wise,
during 1973-74 so far and the number
of candidates trained for appointment
‘as Telephone Operators during 1973-
74 so far, division-wise; and

(e) the number of candidates select-
ed during 1973-74 and 1972-T3 await-
ing training as Telephone Operators
in Bihar Circle and action proposed
by Government to give them job
quickly and probable dhte by which
they are expected to be employed?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHI RAJ BAHA-
DUR): (a) to (e). The information
is being collected and will be laid on
the table of the Sabha as early as
possible.

Film Festival Directorate and T. V.
Film producing Centres

4425. SHRI R. N. BARMAN:
wSHRI VIRBHADRA SINGH:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government are consi-
dering to set up a Film Festival
Directorate and 3 number of T.V. Film
producing centres; and

(b) if so, their term of reference
and by which date these will start
functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) ang (b), The Direc-
torate of Film Festvials has started
functioning from 15th May, 1973; its
main functions being:

(1) arranging festivals of foreign
films in Inida and of Indian
films abrogad umder the bila-
teral cultural exchange pro-
grammes and special arrange-

ments made with foreign
countires;
(2) organising the National

Awards for Films every vear;

(3

—

servicing India's participation
in Internationa; Film Festi-
vals; and

(4) holding the International Film
Festival of India and the Fes-
tival of Festivals.

There is a proposal to set up four
centres for produtcion of T.V. films.
;dM.m of the scheme are being work-

out.
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Asian Electronics Fair

4426. SHRI R. N. BARMAN: Will
the Minister of ELECTRONICS be
_Pleased to state:

(a) the names of countries partici-
pating in the Asiap Electronics Fair;
and

(b) the main features of the fair?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). In conjunc-
tion with the T7th Asia Electronics
Conference and the 3rd Genera] As-
sembly of the Asian Electronics Union
being held in New Delhi in December.
1973, an Exhibition has also been orga-
nised by the Department of Electro-
nics from December 5th to 18th, 1973.
The Exhibition is designed to project
the progress made by India in this
important sector in the last few years,
Participants in the Exhibition include
State and Central Government agen-
cies, public sector undertakings, elee-
tronic industry associations and about
20 firms in the organised private
sector. A large number of small scale
manufacturers are also participating
in the Exhibition. For the first time,
a total picture of the Indian skills in
the important field of Electronic is
being exhibited under one roof. A wide
variety of instruments and systems,
materials and components, both in the
field of consumer electrcnies and pro-
fessional electronics as well as in
research, design & development capa-
bility in the country are displayed at
the Exhibition.

Political meeting in Heag Post Office
of Krishan Nagar

4427. SHRI R. N. BARMAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether he is aware of conduc-
ting a meeting by CPM worker in
Head Post Office of Krishna Nagar,
‘West Bengal;
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(b) if so, whether the meeting was

held with prior permission of the
Head Post Master of that Post Office;

and

(e) if so, what action Government
propose to take against those Govern-
ment employees responsible for agllow-
ing the said illegal meeting?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) On 11-7-73, some Central and
State Governments Officials, including
some Post Office Staff, held a meeting
lasting five minutes tp request the
Post Office Staff to attend the meet-
ing to be held at the Town Hall
Maidap the next day on the rising
prices and recommendations of the
Pay Comission. It is not known
whether they belonged to CPM.

(b) Yes, permission was granted
by the Postmaster.

(c) Suitable notice has been taken
by the competent authority and the
Postmaster is being transferred from
the station.
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Kerala Newsprint Project

74430. SHRI RAMCHANDARAN
KADANNAPPALLI
SHRI VAYALAR RAVI:

‘Will the Minister of INDUSTRIAL
I'DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Managing Director
‘of National Industrial Development
*Corporation has made, a press state-
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ment that the Kerala Newsprint Pro-
ject will be commissioned only in
1978;

(b) if so, whether it is against its
contract with Hiudustan Paper Cor-
poration by which the N.LD.C, has
take responsibility to commission the
project in three years time; and

(c) if so, the reasons for this delay
anticipated in its commissioning and
the progress made in this matter so
far? .

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR PRANAB KUMAR
MUKHERJEE): (a) The Managing
Director, National Industrial Develop-
ment Corporation stated at a Press
Conference that the Kerala Newsprint
Project may start production in 1977-
78;

(b) and (c). NLD.C. has not taken
the responsibility to commission the
project in three years. The time sche-
dule is currently under discussion bet-
ween the National Industrial Develop-
ment Corporation and Hindustan
Paper Corporation keeping in view
the delivery position of equipment and
machinery. Every effort is being made
to the early commissioning of the
plant.

Gore Committe, Repory on Police
Reforms

4431. SHRI M. SUDARSANAM:
SHRI JAGANNATH MISHRA:
Will  the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government’s attention
has been drawn to the Press reports
regarding the slow implementation of
the recommendations made in Gore
Committee Report on Police Reforms;
and

(b) if so, reaction of Government
thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) Yes, Sir.

(b) Every effort is being made to
study and implement the recomenda-
tion of the Gore Committee in con-
sultation with the State Governments,
without delay. Some of the recom-
mendations have already been accep-
ted and implemented.
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Ban on Import of whole plant and
equopment for Paper Manufacturers

4433. SHRI M. S. PURTY: Will the
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government had de-
cided to ban the import of ‘whole
plant and equipment' for paper manu-
facturers; and

(b) if so, the reaction of paper
manufacturers thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Yes, Sir.

{b) Paper manufacturers are slowly
gettnig adjusted to these requirements.

Building for Cooch Behar Head Post
Office

4434. SHR B. K. DASCHOWDH-
URY: Will the Minister of COMMUNI-
CATIONS be pleased to refer to the-
reply given to Unstarred Question No..
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4832 on 14th July, 1971 and state:

(a) whether the existing building
in which Cooch Behar Head Post
Office is functioning at present, has
been purchased from the State Gov-
ernaenit of West Bengal, for which
sanction has already been made more
than twg years ago; and

(k) if not, the reasons therefor and
how soon the said purchase will be
made and further improvements on
the :aid land and structure done?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Cooch Behar Head Post Office
building has since been purchased
from the State Government of West
Bengal.,

(LY The surplus land available in
HPO compound is proposed to be uti-
lised for the construction of a Tele-
phrne Exchange building.

Associatioy of a B.S.F. Commandant
With Cooch Behar Refugee service

4435. SHRI B. K. DASCHOWDH-
URY: Will the Minister of HOME
AFFAIRS be pleased to refer to the
roply given to Unstarred Question
No, 498 on 25th July, 1973 regarding
association of former B.SF. Com-
mandant with ‘Cooch Behar Refugee
Service’ and state:

(a) whether facts have been ascer-
tained from the Government of Orissa;
and

(by if so. the action taken
the official concerned;
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(EHRI F. H.L MOHSIN): (a) and (b).
The facts have been ascertained from
the Government of Orissa.

A Dy. S. P. of the Orissa police had
come on deputation to the B.S.F. as
Commandant. On superannuation, he
joined the Cooch Behar Refugee
Service as Superintendent. There is
no information to shows that he had

against
if not, the
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any illegal liasion with that organi-
sation while he was in service,

In terms of rule 531 (B) of the Civil
Service Regulations, the employment
accepted by the officer is not commer-
cial employment. Hence no prior per-
mission of Government was necessary.
The question of taking any steps

in the matter, therefore, does not

arise.

Therma) Power Project Dalkhola in
West Bengal

4436. SHRI B. K. DASCHOW-
DHURY: Will the Minister of PLAN-
NING be pleased to refer to the reply
given to Unstarred Question No. 3918
on 22nd August, 1973 regarding ther-
mal power project at Dalkhola in West
Benga] and state:

(a) whether the Thermal Power
Project at Dalkhola, North Bengal, has
been finally considereq by the Plan-
ning Commission; and

(b) if not, the reasoms therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA). (ay The scheme
is under consideration.

(b) Does not arise.
Public Call Office at DeWanhat

4437. SHRI B. K. DASCHOW-
DHURY: Will the Minister of COM-
MUNICATIONS be pleased to refer to
the reply given to Unstarred Question
No. 7675 on 11th August, 1971 and
state:

(a) whether a Public Call Office at
Dewanhat in the District of Cooch
Behar, West Bengal was sanctioned
two years ago:

(b) whether the proposed Cal]l Office
has been opened and other telephone
connections necessary for individual
applicants have been sanctioned; and

(c) if not, the reasons therefor?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
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‘(a) Proposal for opening of PCO at
Dewanhat was sanctioned on 30th
August, 1972. The work was also taken
up. But the Public represented that
the PCO be connected to Cooch Behar
instead of to Dinhata as originally
planned. Revised proposal for this
PCO was sanctioned on 2nd November,
1973.

(b) The proposed Publie Call Office
is expecteg to be opened during the
current financial year. No applications
for telephone connections have so far
been received.

(c) Does not arise.

Assistance to Businessmen for Estab-
lishment Industries ip backward areas
of Orissa

4438. SHRI P. GANGADEB: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) to what extent the State Gov-
-ernment of Orissa have Pmplemented
directives of the Centre to ensure all
assistance to those businessmen who
desire to establish industries in back-
ward areas ip Orissa; and

(b) the steps takep so far and the
result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). Under
the Central outright Grant or Subsidy
Scheme, 49 applications were received
in Orissa for about Rs. 4 lakhs, ot
which 15 units have already been sanc-
tioned subsidy. The State of Orissa is
being addressed to accelerate the pace
of work., Results of these schemes can
be judged only over a period of time.

Instances of Indusirial Sabotage

4439, SHRI P. GANGADEB: Will
‘the Minister of HOME AFFAIRS be
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pleased to state:

(a) whether any instances of indus-
trial subotage has been brought to the
n_ctice of Government during the last
six months; and

(b) if so, the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (h).
Necessary information is being collec-
ted from the various State Gewvern-
ments/Union Territories and wiil be
laid as the Table of the House in du
course, .

Shortfall in Nuclear Power Generation
during Fourth Plan

4440. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
ATOMIC ENERGY be pleased to
state:

(a) whether the nuclear power gene-
ration during Fourth Plan will fall far
short of the target; and

(b) if so, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). There has
been a slippage in the schedule of
power generation during the Fourth
Five Year Plan due to a variety of
reasons such as non-availability ot
special raw materials (like alloy steel,
specia] stainless steel), inability of
Indian industry to cope with the
specialised requirements for {fabrlca-
tion and supply of complicated equip-
ment etc.

Cut in the Advertisement Budget of
Directorate of Audio-visual Publicity

4441, SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
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INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether Government have cut
the advertisement budge: of D.A.V.P.
as ap economy measure; and

(b) if so, whe:her Government have
considered its impact on the economy
of the small newspapers?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRU DHARAM
BIR SINHA): (a) Yes, Sir.

(b) The impact is marginal. Efforts
are being made to improve the posi-
tion.

v

Arrest of Persons in Chandni Chowk,
Delhi for not serving Tea to Harijans

4442. SHRI AMBESH: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether four persons were
arvested under the Prevention of Un-
touchability (Offences) Act in Chandni
Chowk area (Delhi) on 18th August,
1973 for not serving tea to Harijans;
and

(b) if so, the action taken against
those persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.
Four persons were arrested on
17-8-1973.

(b) The case is pending trial in the
court u/s 4/22/55 Untouchability Act.

Report of Consultant and Industrial
Development Service on Industrial
Licensing

443. PROF. MADHU DANDAVATE:

SHRI Y. ESWARA REDDY:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY ba pleased to state:

(a) whether a report @f Consultants,
Industrial Development Services, has

2675 LS—5.

been with the Goveroment indicating
areas which have been the main
sources of delays in Industrial licens-
ing; and

(b) if so, whether the Government
will place it on the Table of the
House?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Yes, Sir.

(b) Copies of the Report have been
placed in the Parliament Library.

Production of Essential Commodities
in Public Sector during Fifth Plan

4444 PROF. MADHU DANDA-
VATE: Will the Minister of PLANN-
ING be pleased to state:

(a) whether, in view of the rising
prices and scarcity of essential com-
maodities emphasis would be laid in
the Fifth Plan on bringing the pro-
duction of these commodities under
public sector; and

(b) whether the wholesale trade of
these commodities would be socialised
to make them available to consumers
at cheap price?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) he strategy
in the Draft Fifth Plan has been
designed to increase substantially the
production of essential commodities.
especially mass consumption goods
and essential intermediates and invest-
ment goods, both in the public and
private sectors.

(b) The Government have decided
to build up an effective public pro-
curement and distribution system for
ensuring supplies of reasonable quan-
tities of certain essential commodities
of mass consumption at relatively low
prices and have already taken some
measures accordingly.
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Uniform Wages in Public Under-
takings ip Ministry of Industrial
Development

4446. SHRI S. M. BANERJEE: will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether there is any scheme to
have uniform wages in all the public
understakings under his Ministry;

(b) if so, whether any final decision
has been taken in this direction: and

(c) if so, whether the representa-
tives of these units have been consul-
ted?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) No, Sir,

(b) and (c). Do not arise.
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Popularisation of Urdu through ALR.

4447. SHRI S. M. BANERJEE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have
chalked a scheme to popularise Urdu
through All India Radio; and

(b) if so, the galient features of the
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). All India
Radio broadcasts an Urdu Service for
nine and a half hours every day. News
bulletins and news commentaries are
also broadcast in Urdu regularly. In
addition, several stations of A.ILR.
broadcast spoken word programmes
in Urdu on a regular basis. Urdu
Mushairas are a frequent feature of
AlR's programmes. Urdu songs form
a regular part of the musical items
presented by several stations of AIR.
The improvement and expansion of
Urdu Programmes from AIR is conti-
nuallv reviewed and receives attention,
Recently the duration of Urdu pro-
grammes has been increased f{rom
Bombav, Bangalore and Lucknow
statione. The Dharwar Station is now
originating a 30-minute weekly pro-
gramme in Urdu, instead of relaying
from Bangalore., An Urdu Programme
Advisory Committee also functions
which advises All India Radio on
matters pertaining to TUrdu pro-
grammes.

Contact of Rebel Nagas with their
Leader, Mr. Phizo

4448. SHRI S. M. BANERJEE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether activities of
Rebels have decreased;

Naga

“
(b) if so, to what extent; and
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(c) whether their contact with their
leader, Mr. Phizo, has been completely
broken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) No, Sir.

(b) Does not arise.
«{e) No, Sir.

Alleged involvement of Officials of the
Home Ministry in Sex Scandal

4449. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the
Bombay mnews report dated the 10th
November, 1973 regarding the involve-
ment of some Officials of Home
Ministry in gex scandal;

(b) if so, the gist thereof; and

{c) the
‘thereto?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes. Sir.

(b) It was alleged that two senior
officials of a sensitive Division of the
Ministry of Home Affairs and their
subordinates were involved in an
alleged rape case of a newly recruited
woman employee,

(c) An enquiry was made to ascer-
tain the facts of the case. The alle-
gations have not been substantiated.

Head Post Office building at Rampur-
Bushahar TH.P.)

4450, SHRI VIRBHADRA SINGH:
‘Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether land has been acquired
for the construction of Head Post
‘Office Building at Rampur-Bushahar
* District, Simla, Himachal Pradesh;

(b) the reasons why the comstruc-
tion has not been taken up by the
Government sg far; and

(c) by which time Government pro-
pose to construct this?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yes.

(b) The land could not be taken
over due to some encroachment. Post-
master-General, Ambala hasg already
approached the State Government
authorities to get the encroachment
vacated. It is also reported by Post-
master-General, Ambala that owner
has filed a reference petition under
Section 18 of Land Acquisition Act,
1894 against the award of the Land
Acquisition Collector. The case is
being defended in the court by the
Land Acquisition Officer.

(c) Efforts will be made tp com-
mence construction during 1974-75, if
funds permit.
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Resignation of Chairman of National
Design Institute Ahmedabad

4452, SHRI JAGANNATHRAQ
JOSHI:
SHRI R, V. BADE:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to refer to

DECEMBER 12, 1973
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the reply given to Starred Question
No. 228 on 22nd August, 1873 regard-
ing resignation of Chairman of Na-
tional Design Institute, Ahmedabad
and state:

(a) whether in the background of
adverse comments of the Wanchoo
Engquiry Committee, the Chairman of
National Design Institute Ahmedabad,.
Shri Gautam Sarabhai, had tendered
his resignation in May last;

(b) whether in spite of hiz an-
nouncement in June last_at Ahmeda--
bad that the Chairman's resignation
would be soon accepted it has not
only not yet been accepted, but there
are moves to continue Shri Sarabhai's
association with the Institutute in
some form or the other; and

(c) if so, the full facts of the case
and action taken in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. sSUB-
RAMANIAM): (a) to (c¢). The find-
ings of Shri Wanchoo on various mat-
ters pertaining to the National Insti-
tute of Design including complaints
against Shri Sarabhai have been fur-
nished in reply to Lok Sabha Starred
Question No. 383 answered on 22nd
August, 1973.

Shri Sarabhai’s resignation has mnot
yet been accepted. This and other
matters relating to the structure of
administration of the Institute will
have to await a decision till the com-
prehensive review being done by
the Thapar Committee is available.

Functioning of Trunk Services im
Abhmedabad

4453. SHRI P. M. MEHTA:
SHRI PHABHUDAS
PATEL:

Will the Minister of COMMUNICA~
TIONS be pleased to state:

(a) whether attention of the Uniom
Government hag been drawn to news
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reports in Ahmedabad Press on the
16th November, 1973 under the head-
ing “Telephone Chief explains lap-
ses”;

(b) if so, whether Telephone Chief
.of Ahmedabad has admitted that
trunk services in Ahmedabad are
mot satisfactory; and

(c) if so, what steps are being
taken in this regard?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yes,

(b) and (c). There is alwavs room
for improvement in the service and
-ronstant efforts to that end are being
made. Various special steps taken
for improving the trunk telephone
sservice at Ahmedabad are:

(i) Action has been taken to
make up the shortage of ope-
rators due to absenteeism
amongst female staff by em-
ploying short duty operators.

(ii) A new building is under con-
struction on completion of
which additional trunk boards
will be installed to efficiently
handle the increased trunk
traffic.

(iii) A Trunk Automatic Ex-
change will alsp be installed
in this new building which
will enable expeditious hand-
ling of trunk calls and fur-
ther expansion of subscription
Trunk dailling schemes.

“Effect of Fall in Investment on Price

4454, SHRI P. M. MEHTA.:
SHRI R. V. SWAMINA-
THAN:

Will the Minister of INDUSTRIAL
"DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
‘state:

(a) whether according to an pssess-
-ment made by his digstry, foll in
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investment is one of the lomg-term
factors that pushed up prices;

(b) if so, the main featureg of the
note prepared by his Ministry in
this regard; and

(c) the steps being taken in this
regard?

'THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) Yes, Sir.

(b) and (c). In the note on “Review
of the General Economic Situation
and Industrial Development” (circula-
ted for consideration at the  25th
Meeting of the Central Advisory
Council of Industries, New Delhi,
16th November, 1973) the general
economic and price  situation has
been briefly sumarised as below:—

(a) The economy continued to grow
during the years 1971-72 and
1972-73 at a wmuch slower rate
(less than 2 per cent) than was
envisaged during the Fourth
Five Year Plan;

(b) The major reason for the de-
teriorating price situation was
the sharp set-back suffered on
the agricultural front as a
result of consecutive years of
drought conditions; the situa-
tion became more difficuit
because of high prices and
restricted supplies  available
in the international market;

(c) There has alsg been a mar-
ked increase in money supply
which, in the context of a re-
latively low rate of growth of
output, has compounded the
inflationary problem;

(d) There has also been a long-
term factor responsible for the
general price rise, wviz.. the
decline in the pace of develop-
ment outlays during the years
1965-66 to 1969-T0 (4 per cent
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per annum); fortunately, how-
ever, a higher rate of invest-
ment was achieved during the
years 1870-71 to 1972-73 (about
12 per cent per annum).

The note emphasised that in addi-
tion tp the step-up in development
outlays achieved during the last three
years (1370-71 to 1972-73), Govern-
ment have taken a number of urgent
steps to hold the price line by in-
creasing the production of key items
such as steel, coal, cement, automobile
tyres, Paper, sugar and vanaspati and
simultaneously, to provide for the
expansion of infra-structure facilitie.
such as transport and power,

Assistance to Flood-hit Indusfries in
Gujarat

4455 SHRI P. M. MEHTA.:
SHRI PRABHUDAS PATEL:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether most of the industries
were hit by the floods in the Gujarat
State; e

(b) whether the industries have
become wunfit for future production;
if so, the number thereof:

(¢) whether the Union Government
have been asked by the State Gov-
ernment to help these industries: and

(d) if so, the reaction of the Union
Government?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). No, Sir. It
has been reported by the Gujarat
Government that abeut 260 industrial
units were affected by the floods but
none has been affected to the extent
of being unfit for restarting produc-
tion.
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(e) and (d). A request was received
from the Gujarat Government for
an additional one lac tonnes of ce-
ment specially for flood affected areas.
Apgainst this demand, 20,000 tonnes of
additional cement were allocated to
Gujarat in view of overall, Secarcity-
of cement in the country.
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Request by Rajasthan Government
for financial aid for setting up amn
electronicg Institute at Pilani

4457. SHRI SHRIKISHAN MODI:
Will the Minister of ELECTRONICS.
be pleased to state:

(a) whether Rajasthan Government
had approached the Centre for Finan-
cial aid for setting up Test and Eva-
luation Centre at electronics institute-
at Pllani;
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(b) if so, whether any aid has-been
given; and

(c) whether electronic industry
would be developed throughout the
country, it so, its financial
implications?

THE PRIME MINISTER MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER QF ELECTRONICS AND MIN-
ISTER OF SPACE (SHRIMATI
INDIRA GANDHI): (a) and ib). The
Department of Electronics have cir-
culated to all State Governments a
scheme for grant of assistance for the
establishment of Testing and Deve-
lopment Centres in electronics in each
State. Such centres are designed pri-
marily to assist small and medium
scale entrepreneurs with testing and
develepment facilities which would
be expensive for individual entrepre-
neurs to set up by themselves. The
Department would in each case
provide 75 per cent of the total cost
of the project (not exceeding Rs. 25
lakhs) for the purchase of equipment
and machinery, both indigenous and
imported. The State Government
would, in turn, have to provide the
remaining 25 per cent of the cost and
also the recurring expenditure.

The Government of Rajasthan have
intimated that they would be willing
to participate in the scheme for the
establishment of a Testing and Deve-
lopment Centre at Jaipur (not Pilani).
The details of the financial assistance
required, as well as the Project Re-
port, are awaited from the Govern-
ment of Rajasthan.

(¢) Government intend to develop
the electronies industry on a widely
dispersed basis, throughout the coun-
try. so as to promote the rapid econo-
mic growth of all the regions. The
financial implications for this purpose
are included in the total plan for Ele-
ctronics which is a part of the Fifth
Five Year Plan. that is now in thu
final stage of approval.

Distribution of Consumer Goods by
Industrialists

4460. SHRI R. V. SWAMINA-
L]

THAN: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether leading industrialists
have accepted in principle  his
suggestion for establishing their own
distribution system to ensure tle
consumers got their requirements of
key goods at fair prices;

(b) if so, the steps being taken in
this direction by Government now:
and

(c) whether this suggestion was
discussed at the meeting of the Advi-
sory Council for industry at its meet-
ing on the 16th November, 19737

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) to (2). In the
meeting of the Central Advisory
Council on Industries held on 16th
November, 1973, the Minister for In-
dustrial Development had suggested
that private industries should work
out a more efficient and rational
system for distribution of industrial
goods so that goods reach the consu-
mers without the middle men making
undue profits. The suggestions was
by and large welcomed by the re-
presentatives of different associa-
tions of trade and industry. It is
hoped that further action in this re-
gard will be taken by the private
industry,

Attack on Harijans in Hauz Rani
VYillage, New Delhi

4461. SHRIMATI BIBHA GHOSH:
GOSWAMI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the mews
report dated the 18th November,
1973 regarding the attack on Harijans
in Hauz Rani Village, New  Delhi;

and
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(b) if so, the action taken by Gov-
ernment against the culprits?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) No such report has
come to Government's notice.

(b) Does not arise.

Control on Functioling of Chambers
of Commerce

4462. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government are con-
sidering in the interest of Industrial
development in the country to con-
trol the function of various Chambers
of Commerce in the country including
the Associated Chambers of Com-
merce and Industry, Bengal Cham-
ber of Commerce and Industry and
the Indian Chamber of Commerce
and Industry;

(b) whether in the interest of
development of public sector Indust-
rieg and Undertakings, its trade and
commerce and its protection from
the Private Sector, Government are
considering to constitute a separate
Chamber of Commerce for public
Sector; and

(c) if so, the steps taken by Gov-
ernment in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) No, Sir.

(b) No such proposal is under the
consideration of Government.

(¢} Does not arise,
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Complaintg due to Cross-Bar System

4463, SHRI SAROJ] MUKHERJEE:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the approximate number of
complaints received by the Telephone
authorities due to the cross-bar sys-
tem in various cities during the per-
iod of January-September, 1973
(figures to thousands)' and

(b) the additional steps taken by
the Government to normalise the
functioning thereof?

THE MINISTER OF COMMUNICA-
TIONS AND TO'RISM AND CIViL
AVIATION (SHRI RAJ BAHADUR):
(a) Information is being collected
ang will be placed on the table of
the Satha as early as possible,

(5) The cross bar exchanges in the
various cities have not been func-
tioning at a high efficiency due to
many circuit deficiencies and manu-
facturng defects. Most of the manu-
facturing defects and circuit defi-
ciencies have been jdentified. A pro-
gramme has been undertaken to up-

grade the cross-bar exchanges, sup-
plied by BTM. The snodification
work in all the ten BTM supplied

exchanges is now under way. Consi-
derable improvement in the quality
of service is expected after the com-
pletion of modification work.

Efforts are being made in the ex-
changes supplied by ITI also to bring
down the failure rate by intensifying
the routines and replacing faulty
components etc. It is proposed to
upgrade these exchanges also to im-
prove the performanee.

Issue of Licences to Large Houses in
Backward Areas of Bihar

4464. SHRI JAGANNATH MISU-
RA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be

.
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pleased to state:

(a) whether Government have re-
cently given licences to large houses
for installing industries in the back-
ward areas of Bihar;

(b) if so, the new industries to be
installegd and expansion to be allowed
in their existing installed capacity;
and

(¢) the extent to which it would
help developing these areas indus-
trially and removing poverty and
unemployment?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (4) and (b). Yes, Sir.
During 1972 and 1973 (Jan.—August),
companies belonging to or controlled
by the Large Houses as defined by
Industrial Licensing Policy Inquiry
Committee were given one Industrial
Licence for effecting substantial ex-
pansion in Coal Industry and another
Carrying-on-business Licence for Ce-
ment for backward areas of Bihar.
However,- no Industrial Licence {for
setting up of new undertaking was
issued.

(e) This wiil create  employment
opportunities and help in promoting
industrial development of the area.

C.SIR. Cash Incentives

4465, SHRI JAGANNATH MISHRA:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether C.S5.L.LR. cash incentives
have created complications and in
soe cages undesirable side effects;

(b) if so, what are these complica-
tions and the undesirable effects;
and

(¢) how Government are proposing
to remove them?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI'C. SUBRA-

MANIAM): (a) The C.SIR. have
not received any complaints against
the scheme of cash incentives by way
of distribution of royalty/premia.

(b) and (c). Does not arise.
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Results of concession to Industries in
Backward Areas

4468. SHRI P. NARASIMHA RED-
DY: Will the Minister of INDUST-
RIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleas-
ed to state:

(a) whether the pacakage of incen-
tives and concession devised to en-
courage industries in backward or un-
derdeveloped areas has not had the
expected impact; and

(b) what other measures are con-
templated to remedy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKERJEE): (a) and (b). It is too
early to assess the impact of package
of incentives and concessions
devised to encourage industries in
backward or underdeveloped areas.
Latest data on the progress of some of
the scheme under this package of
incentives show encouraging results.
In several States, as in Maharashtra,
Tamil Nadu, Gujarat, the progress of
industrialisation in identified backward
areas as a result of the Central Out-
right Grant or Subsidy Scheme has
started manifesting itself. In other
States, where the progress so far has
been slack, the cause of the same
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are being looked into and remedial
steps are  suggested. Suggestions
have also been made that an Agency
for the Development of Backward
Areas could be visualisd and set up.

Task assigned to Sciemce and Techno-
logical Institutes in context of Qil
Crisis

4469. SHRI P. NARASIMHA RED-
DY: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) the tasks and priorities assigned
to our Science and Technological Ins-
titutions in the context of the formi-
dable Qi] crisis; and

(b) whether suitable provision and
allocation are being made in the
Fifth Five Year Plan to support mas-
sive and effective research in this
regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
BANIAM): (a) and (b). In the con-
text of rising demand for oil, which
is mostly imported, the NCST has
asdigned high priority for directing
our attention to coal as an alternative
to oil R&D programmes on  coal
utilisation have been identified for
implementation at vamMous scientific
institutions in the country. The total
outlay involved amounts to about
Rs. 40 crores covering survey, mining,
transportation, utilisation for power,
metallurgical and chemical industries
and conversion of coal to oil.

Decision of Licensing Committee re.
Issue of Letter of Intent for expansion
of Foreign Firms

4470. SHRI K. S. CHAVDA: Wil
the Minister of INDUSTRIAL, DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to refer to
the reply given to Unstarred Question
No. 438 dated 14th November, 1973
regarding issue of letters of intent for
expansion of Foreign Firms ang state:
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(a) whether it was examined at
any time whether permission/leticrs
no objection letters had legal backing
or not;

(b) if so, the correct legal position
about these ]letters; and

(¢) whether Government will placec
a copy of the decision of the Licensi-
ing Committee referred to therein, on
the Table of the House?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (c). Governmeni
have from time to time issued instruc-
tions regarding the product-mix of
undertakings, in order to give them
the necessary flexibility in their pro-
duction programmeg and also to maxi-
mise production in cases where this
could be done without additional
foreign exchange/requirements. The
decision to issue permission/no objec-
tion letters was in the context of the
Licensing Committee’'s opinion gn the
need for a broad interpretation of the
definition of the term ‘“new article
in Section 3(dd) of the Act.

Discontinuance of Issuing Ne Objec-
tion Letters to Foreign Firms

4471. SHRI K. S. CHAVDA: will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to refer to
the reply given to Unstarred Question
No. 438 on 14th November, 1973 re-
garding issue of letters of Intent for
expansion of oreign Films and state:

(a) when the practice of
permission/no objection letters
started and discontinued:

issuing
was

(b) the circumstances under which
the practice was discontinued; and

(c) whether the practice was dis-
continued as these letters had no legal
backing and mostly foreign firms were
favoured?

THE MINISTER O
DEVELOPMENT &N]E

INDUSTRIAL
SCIENCE AND

TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (c). The permussion
no objection letters were issued from
1952, In 1966, the Government permitt-
ed undertakings to diversify their pro-
duction by manufacture of new arti-
cles, subject to certain limits, Gov-
ernment have from time to time issu-
ed instructions regarding the prodt_act
mix of undertakings in order to give
them the necessary flexibility —and
also to maximise production in cases
where this could be done without
additional foreign exchange require-
ments.

Expansion of Capacity by firms on
the basis of No Objection Letters

4472, SHRI K. S. CHAVDA: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to return
to reply given to Unstarred Ques-
tion No. 438 dated the 14th Novem-
ber, 1973. regirding issue of Letters
of Intent for expansion of foreign
firms and state:

(a) whether Government are satis-
fied that ag a result of the issue of
permission|no-objection letters, ap-
proval was accorded to revision of
production-mix only;

(b) whether under the authority of
these letters the firms concerned ex-
panded their capacity which affected
outgo of foreign exchange, directly as
well as indirectly; and

(c) if so, the action Government
have taken or propose to take against
such firms?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND-
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (¢). The permis-
sion/no objection letters were in the
nature of approvals for the manufact-
ure of a revised product mix bHv the
firm concerned and were subject to
the following conditions:-

(1) No additional plant and ma-

chinery would be required for the
purpose;
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(2) No royalty would be payable;

(3) The products would be
marketed under trade park already
in use; and

(4) No special concession in re-
gard to the import of basic raw
materials and ingredients would be
met in relaxation of the General
Import policy from time to time.
Permission/no objection letters were
issued on a case by case basis on
the request of the parties concerned.
No centralised dala have been kept
as to the details of the letters issued
and the production activities under-
taken in accordance with them.

‘Demand tp include Miraj and Jaysing-
pur in Sangli Telephone Exchange

4473. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether there is a demand to
‘include Miraj and Jaysingpur in
Sangli (Maharashtra) telephone ex-
change, so that they will be regarded
as pne local unit for the convenience
-0f the people of these places; and

(b) if so, the reaction of the Go-
vernment thereto?

THE MINISTER OF COMMUNICA-
"TIONS AND TOURISM AND CIVIL

AVIATION (SHRI RAJ BAHADUR):

«{(a) Yes Sir.

«b) Miraj and Jaysingpur are sep-
arate telephone exchanges in different
Municipalities located more than §
Kms. from one another and each
having its own local area. According
to the present policy of the Depart-
ment these exchanges do not qualify
for being included in the local area
of Sangli (Maharashtra) Telephone
Exchange.

Telex Exchange of Sangli

4474. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of COM-
NUNICATIONS be pleased to state:
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(a) whether Government are con-
sidering a proposal to eommission a
telex exchange at Sangli, Maharagh-
tra; and

(b) if so, the time by which the
same would be completed?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHR1 RAJ BAHADUR)-
(a) Yes, Sir,

(b) The proposal for opening a 50
lines Telex Exchange at Sangli has
been already sanctioned and it is likely
to be commissioned by 1876-77.

Supply of Truck Tyres in Maharashtra.

4475. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of INDUS-
TRIAL DEVELOFMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether the Government are
aware that the truck-owners in Sangli
and Kolhapur districte in Maharash-
tra are finding it impossible to carry
on their business due to very meagre
supply of truck tyres to those Dis-
tricts and that tyres are available
there at exorbitant rates; and

(b} if so, the steps being taken to
enhance the supply and assure proper
distribution of truck-tyres in these
Districts?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAE KUMAR
MUKHERJEE): (a) and (b). Comp-
laints from different categories of
consumers in the Maharashtra State
about the non-availability of truck
tyres have been received. These had
been taken up with the industry for
such assistance as might be possible
within the overail availability. The
production of truck/bus tyres has
suffered a seq back duec to power cut
and labour strikes e=tc. The indusiry
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has been requestedq to maximise pro-
duction by working extra shift, on
closed holidays and Sunday by enlist-
ing the cooperation of the labour,

Sharing the Income of A, I R. Statlons
on Commercial advertisements by
Maharashira Government

4476. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to state:

(a) whether the State Government
of Maharashtra has been claiming 50
per cent share of the income derived
from Commercial advertisements on
the All India Radio Stationg in Maha-
rashtra state;

(b) since when the share is claimed
and the matter is pending;

(c) whether any decision has been
taken so far ang if so, the gist thereof;

(d) if not. the time by which the
decision might be taken ?

THE DEPUTY MINISTER IN THF
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(by to (d). The request was first
received in 1969 and has been under
consideration in consultation with
various authorities concerned. A
decision will be taken after due
consultation,
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Telegraph Division at Cannanore

4479. SHRI C. K. CHANDRAPPAN :
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is any proposal
before the Government to from a new
telegraph division at Cannanore;

(b) whether Government have re-
ceived representation urging the Go-
vernment to do so; and

(¢) if so, what ig the decision of the
Government thereom?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) to (c). Orders for the formation
of a new Telegraph Engineering Di-
vision with headquarters at Canna-
nore have been issued on 6-12-73.

Memorandum received from telephone
subscribers of Punalur, Kerala

4480. SHRI C. K. CHANDRAPPAN :
Will the Minister of COMMUNICA-
TIONS be pleased to state-

{a) whether Government have re-
ceived a Memorandum from the tele-
phone subscribers of Punalur, Kerala,
requesting for some improvement and
modernisation to be made in their
1elephone exchange; and
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(b) if so, the facts thereof and the
decision thereon?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) Yes Sir. A representation
dated 12.4.73 was received from the
telephone users of Punalur for install-
ation of an automatic exchange in
place of manual exchange.

(b) A 300-lines Central Battery
Non-multiple exchange is presently
installed at Punalur. In order to meet
the increased demands of telephone
connections, equipment has already
been allotted for installation of a
480.lines CBM exchange at Punalur.
It is expected that it may be commi-
ssioned during the current financial
year itself. The automatic exchange
equipment manufactured in the coun-
try is in-adequate to automatise all
the manual systems and this can be
done omly gradually. There are a
very large number of manual systems
of capacities much larger than Puna-
lur which are awaiting autemaltisa-
tion.. Punalur is likely to be consi-
dered for automatisation after the
equipment supply position improves.

Eligibility of freedom fighters prema-
turely released

4481. SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS
be pleased to refer to part (d) of the
answer given to Unstarred Question
No. 456 on 25th July, 1973 and state:

(a) whether a decision haz been
finally taken on the question of free-
dom fighters whp were prematurely
released;

(b) whether Government propose
to exempt the participants of the Goa
liberation struggle and Pondichery
liberation struggle from this provision
of having undergome imprisonment
for six months; and

(c) the reasops for delay in taking
a decision on both these questions?



157 Written Answers AGRAHAYANA 21, 1895 (SAKA) Written Answers 158

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR] F. H MOHSIN): (a) No, Sir.

(b) No such proposal is under con-
sideration. The freedom fighters
from these two territories are subject
to same conditions of eligibility as
other freedom fighters.

(c) Extending the benefits of the
scheme to those who were prematurely
released means relaxation of the very
basis of the scheme. This involves
carefu] consideration of all aspects of
the matter and hence the delay.

Scheduled castes and Scheduled tribes
orders (Amendment) Bill

4482. SHRI C. K. CHANDRAFPAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have taken
a final decision about the introduction
of the Scheduled Castes and Scheduled
Tribes Orders (Amendment) Bill in
Parliament; and

(b) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (1) and (b).
It has not yet been possible to come a
final decision in view of a number of
delicate issues involved which require
to be examined carefully. However,
the matter is being actively pursued.

Draft Fifth Plan

4483. SHRI P. G. MAVALANKAR:
Will the Minister of PLANNING be
pleased to state.

(a) whether the final draft of the
Fith Five Year Plan is ready;

(b) if so, the changes made in the
draft vis-g-vis the previously released
Approach Document;

(c¢) the date on which the said
draft was presented before the

National Development Ceuncil, and
the nature of the approval given by
the Coumeil; and

(d) whether the size of the Plan
has been stepped up and if so, by
what amount?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Yes, Sir.

(b) The draft Fifth Five Year Plan
is largely based on the policies and
programmes outlined in the Approach
Document. These policies and prog-
rammes have been gpelt out in greater
detail in the Draft Fifth Five Year
Plan.

(c) The Draft Fifth Five Year Plan
was considered and approved by the
National Development Council at its
meeting held on 8th and 9th Decem-
ber, 1973.

(d) The total size of the Fifth Plan
has been increased tg Rs. 53,411 crores
form the figure of Rs. 51,165 crores in
the Appruach Document.

Telephone Connections in Ahmedabad

4484. SHRI P. G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of Telephones
installed in the city of Ahmedabad
during the first nine months of 1973;

(b) the number of new telephones
expected to be installed during the
remaining part of the year;

(¢) whether these overall installa-
tions are adequate; and

(d) if not, the shortfall feared, and
the steps Government are taking to
accelerate the pace of the new instal-
lations?
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THE MINISTER OF COMMUNICA-
TIONS AND TOQURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) The total number of telephones
installed in the city of Ahmedabad
during the first nine months of 1973
(upty 30-9-1973) is 4571.

(b) 4000 new telephones are expec-
ted to be installed during the remain-
ing part of the year i.e. from October
to December, 1973,

(¢) and (d). The overall installa-
tions during 1973 are adequate. The
number of telephones installed in
Ahmedabad during 1973 compare
very favourably with installations in
other telephone areas during the
same period.

Setting up of Melamine Production
Project by Gujarat Fertilizers Co.
Ltd. Baroda

4485 SHRI P. G. MAVALANKAR:
Wili the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Guarat State Fertili-
zers Cop, Ltd., Baroda had applied for
setting up of a Melamine production
Project in December, 1969

(b) if so, the manner in which the
said application was considered, re-
jected and reconsidered, ang reasons
for so doing by Government;

(c) the present state of the said
application: and

{d) whether Government will ex-
pedite the setting up of such a pro-
ject in view of increasing and pressing
demands for Melamine in the country?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM: (a) and (b). M/s. Gujarat
State Fertilizers Corporation Limited
had applied in April, 1970. Since there
was no demand for the product their
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case along with those of others was
rejected.

(¢) and (d). The Corporation sub-
mitted revised application in June,
1972. There is now a limited gscope
for the product. The relative me-
rits of their project and those pre-
ferred by other Public Sector Pro-
jects are being examined and Gov-
ernment’s decision made known as
soon as it is arrived at.

Issue of licences and Letters of In-
tent in Orissa

4486. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY
be pleased to state:

(a) the number of Industrial Li-
cences and Letters of Intent which
have been issued for Orissa (Private
and public sector separately) in 1971
and the number out of them which
have been executed; and

(b) whether any of them is for
Balasore and Mayurbhanj districts®

THE DEPUTY MINISTER IN THE
MINISTERY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) The number of
Industrial Licences and Letters of In-
tent issued in 1971 for the establish-
ment of industrial undertakings in
Orissa is as follows:—

Induserial Letters of
Licences Intent
Private Public Private Public
Sector Sector Settor  Sector
6 2 5 6

Of the six units in the private sec-
tor, five have implemented their in-
dustrial licences. Regarding Letters
of Intent, one unit in the private sec-
tor has complied with the conditions
thereof.
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(b) The units are proposed to be
located as detailed below:—

T :duserd 4 Letrers of
Licenze: Tetem®
1. Talcher 1. Bargarh
2 Koraput 2 Purni
3 ‘undergarh 1 Rourk=la
4 Javkavpur 4 Sudergarh
5 NRelpahar 5 Sunk:
6 Belpahar 6 Smbalpur
7 Lathikota 7 Rajgunnar
8 Bhuba csuar

*In respect of four units, the exact
location iz vet to be decided.

Sending Telegrams Money order and
Registered Letters, from Post Offices
in Delhi

4487. SHR] SHYAM SUNDER MO-
HAPATRA: Will the Minister of
COMMUNICATIONS be pleased to
state: Tyl

{a) whether 24 hours service for
sending telegrams and Money Orders
and registered letters through post
office is available any-where in
Union Territory of Delhi;

(b) if so, the names of places and
the number of counters available for
services and at what cost;

(c) whether Government proposes
to expand the present services to the
general public in near future; and

(d) if so, the main pointg of the
proposals?

THE MINISTER OF COMMUNI-
TATIONS AND TOURISM AND
JIVIL AVIATION (SHRI RAJS BAHA-
YJR): (a) Yes, Sir.

{b) Money orders and registered
letters are accepted at the Palam Air-
port PO round the clock on payment
of normal fees. Telegrams are
accepted at the Palam Airport PO and
Shahdara PO at norma] rates round
the clock. Telegrams are accepteq at
Malaviva Nagar PO and Mehrauli PO
round the clock but alter office hours
on payment of late fee, Besides these

2675—6.
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post offices, facilities for accepting
telegrams round the clock are
available at 12 Departmenta] Tele-
graph Offices (including the Central

Telegraph Office) in the Union
Territory.
(e¢) and (d). Expansion cf the ser-

vices is based on the volume of tra-
flic likely to be transacted at a parti-
cular post Office. This is kept under
constant review and working hours
are revised to meet the requirements
of the public.

Pick-Po-keting cases in Jielhi

4488. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether there are well-orga-
nised gangs of pick-pockets in Delhi;

(b} whether gangs are having their
own training institutions for impart-
ing training to new recruits;

(e) whether Government are tak-
ing steps to check this menace in
urban areas like Delhi; and

(d) the pick-pocketing cases re-
ported during the last three years
since 1970-71 separately and action
taken and proposed to be taken by
the Police?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) No organised
gang of pick-pockets has come to the
notice of the Delhi Police.

(b) No such information has come
to the notice of the Delhi Palice.

(c) Police men are detailed in plain
clothes as well ag in uniforms in
crowded areas like bus stops. cinema
houses and markets etc, for check-
ing and for prevention of such crime,
known pick-pockets are rounded up
as and when they come tp adverse
notice,

(d) A statement is laid an the Table
of the House. [Placed in Library. See
No. LT—5986/73].
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Discrimination in Payment of subsidy
on Superior ang Subordinate Staff in
the Central Government Employees
Consumer Cooperative Society

4489. SHRI SHYAM SUNDER
MOHAPATRA: Will the PRIME
MINISTER be pleased to state:

(a) whether the expenditure on
superior staff and subordinate gtaff of
the Central Government Employees
Consumer Cooperative Society has
considerably increased during the last
four years and if so, the reasons there-
for;

(b) whether subsidy on superior
staff is paid by the Government to
the Management of the Society and it
is denied in case of subordinate staff
working under the Society and if so,
the reasons for this discrimination;

(c) the sanctioned strength of
subordinate staff and the number of
officers appointed during the last two
months gr so, and

(d) whether majority of such em-
ployees is girls, many of whom are
the relatives of the officers working
in the Society or its Management?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) No, Sir.

(b) In accordance with the Govt.
decision on the gubject only the ex-
penditure on the pay and allowances
of the superior staff of the Society is
met by Government. This is one of
the ways in which the Govt. gives
financial assistance to the society.
There is no question of any diserimi-
nation here.

(e) The sanctioned strength of sub-
ordinate staff of the Society is 320.
During the last three months 17 sub-
ordinate posts were filled up and the
total actual strength of subordinate
staff in position on 1-12-1873 was 247.

{d) No, Sir,

DECEMBER '12, 1973
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Loan given by Government to the
Central Government Employees

Consumer Cooperative Society
4490. SHRI SHYAM SUNDER
MOHAPATRA: Will the PRIME

MINISTER be pleased to state:

(a) whether the Central Govern-
ment Employees Consumers Coopera-
tive Society has obtained a total loan
of Rs. 24 lakhg from the Government
of India as collateral guarantee and
also that they have not yet been able
to repay even a single instalment of
the loan and interest thereon;

(b) whether the Management of the
Society has now taken a decision at
their General Body meeting held on
10th October, 1973 to request the
Government to write off the Inter:st
on the said loan;

(e) if so, whether Government feel
that the affairs of the society have
not been managed efficiently and there
are certain malpractices a:.] Imis-
appropriation of funds; and

(d) what action has been taken by
the Management to check such occur-
rences?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) Government of India have given
interest bearing loang aggregating
Rs, 24 lakhs to the Central Govern-
ment Employees Consumer Coopera-
tive Society Lid. New Delhi and these
are due for re-payment in the year
1974-75. The Society has been paying
interest on the loans regularly.

(b) One of the suggestions made ir
the General Meeting of the Societr
held on October 10, 18973 was that the
Govt. be requested to write off inte-
rest on the loans. The Management
has, however, taken no decision to
make any such request.

(¢) and (d). The Society is making
profits since 1970-71. The Manage-
ment is taking necessary action to
improve the Society’s working further.
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fagre ¥ Eew fawii ® wwrn afe

4491. =t WHT Tam fag :
FT AT T T T 31 U F

(%) wmem, 1973 a% fagre &
Ferem faet Y awrar ofor e 4,
1T

(@) Zowm fa=i & @7=7w ¥
fagre & wagd wifeqt 1< adwr Afamt
4 wWaTT fRg o ATt awrar i
&1 fqazorsar g ?

HITT w9 ST AN famr=
A (st v @gRR) ;- (F) adw
31-8-73 T AT 31-8-73 TF
ardr o qu zErEm faaT & awar
W 39 83 ATE TWH 47 | TW A *
T 3R THTE —

(% =ra =i #)

T J7H1T 5,86
FEIT 1T 1.50
T34 32.47

(=) et 5t 97% Fmatag & ar
g3 9T AT EAreE f7O oy &, § awrdr
Efrem 2 T o IR & fasi a0
TAATT AT HHTTET FIAT § | TH -
w1 ¥ W afz #1 faw 3T g3
g, s 3¢ Trware fawmr Y fraay F
grafad @y fawm & T femmar
srat § | ag s ufw wfeat &
sfeme T 93X TE fearg s o
afz o FeAT & fa=i # gfmt ot
sfed F19 oF miae a7 3% AR
I A w0
TTHTT F ITH &Y g g0 |

Hw @ ¥ SEn € eegar & fag
Y

4492. it WwY Fare Fag ¢ oor
stetfrs  fawte =it o7 @ &Y
Fu o fF

(%) T & fi=faq dat &
HOF 6 ¥ wed SART FT A
frfy;

(') =@ TFX & fad wearg =8
NG AT & 916 fa=rage 2;

(w) fre wiasr # T w=mai
F1 sraifead famar ardm; s

(v) ST ATE?

wetfs fawte sreg & go-Aat
(it SO T et ): (F) § (7):
e g fawm fm gro sl
Tl I AT IFHATE TGT IAH FT
IR WE FT1 11 ewrfaa fafe a@mrs
aTAT faa<or qWT g 9T TE@r T4 3
weqraq ® Tt Tar [fay wear oy &
5987 1/73]

fage & A § wwrfRecedwa
ST

4493. st Tex T Fag
FAT HATC FdT ag AT KT FAT F4A
fs:

(%) fae & for fom ot &
wrfaa SfeR &1 gfaar sueey §;

(@) oY oF ad F TR
fagTe & e fe weg w01 & Eg=rfera
IR JUTHT AT FIA FT G R
<
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(7) 3% = wiMfry =rw
g !

WA Aqr e W AT famtam
W (e wge) (%) faE
F faq eqrat ox grEdfew ZAem #7
giaard T & 7§ & S gEr |
Tz 9T @ A9 faaow & 4wy 2
[wemrar ¥ vam wn o 2RD Fawr
g - 5938 73]

(=) fage ¥ 999 sl 97 7y
TF FF F T ARHF cEa
I FA 7T qeArT }, IAAT T
AT 927 9T TG TG Fraeor & St 2
(v & <A nar | AT Fem
L. T.—s9s8/73]

(T) ITIF I 9T FOT 10
AT &9 AT [T FT AEAT |

Report entitled “India ang the Nagas”

4494. SHRI BANAMALI PATNAIK:
Will the Minister of HOME AFFAIRS
be pleased to state:

ta) whether the London-based
Minority Rights Group has brought out
a new report entitled “India and the
Nagas” which makes a string of
serinus charges against India; and

(b) whether Government's atten-
tion has been drawn to the game?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Yes, Sir. However, the allegations
made are baseless.

Sending of News-items to Indian
Newspapers by different Foreign
Embassies for Political purposes

4495, SHRI SAMAR GUHA: Wil
Minister of INFORMATION AND
BROADCASTING be pleased to state:

DECEMBER 12, 1973
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(a) whether different foreign em-
bassies and news services attached to
them directly send (i) news-item (ii)
articles and (iii) advertisements to
Indian newspapers and periodicals as
pieces of propaganda materials for
political purposes and if so, the facts
thereabout particularly in  regard to
i) Russian, (ii) U.S.A. and (iii) North
Korean Embassies;

(b) whether for the above purposes

the newspapers or their Repurters
receive financial benefit;
(c) whether such newspapers

receive (i) massive orders of printings
of various materials of the foreign
embassies and (ii) their reporters are
invited to visit countries of such
embassies and if so, facts thereabout;
and

(d) whether inquiries will be made
to ascertain the extent of attempts by
the foreign Embassies to influence
Indian newspapers and periodicals?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Foreign
embassies circulate news-items and
feature articleg to Indian newspapers.
Thig is permissible under Article 3(e)
and Article 41(1) of the Vienna Con-
vention of Diplomatic Relations, 1961.
In the matter of advertisements issued
by Embassies. the Press Council has
recently observed as follows:—

“Journalistic propriety demands
that advertisements must be clearly
distinguishable from editorial matter
in newspapers. If this is not done,
readers could mistake the adver-
tisers’ propagandg for the particular
newspaper's opinion. The Council
considers that such advertisements
should clearly be indicated as
advertisements and newspapers
should specify the amounts they
received fon these advertisements.
The rationale hehind this is that
charges for such advertisements
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should be at a newspapers’ usual
rates, since a higher payment would
amount to a subsidy to the paper
cuncerned.”

(c) Government have no informa-
tion as to the extent such rews-items
and features are utilised by the news-
papers or whether such publications
are in consideration for cash payments.
A list of Indian Journalists invited by
U.S.A, and communist countries during
the period 1971.73 is laig on the Table
of the House. [Placed in Library. See
No. LT_5989/73].

(d) The question of dissemination
of publicity literature by different
foreign missions in India is reviewed
by Government from time tg time.

Weeklies, Periodicals and Literatures
Published by Russian and USA
Embassies

4496. SHRI SAMAR GUHA:. Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the figurcs about the (i) week-
lies, (ii) periodicals, (iii) political
literatures and (iv) other books pub-
lished by the Russian Embassy and
the USA Embassy in various languages
in India; if so, the pumber of such
literatures also imported into India
from Russia and USA;

(b) the latest names of the printing
presses where guch literatures are
printed, and whether papers used for
such printing materials are imported
by these Embassies or supplied to them
by Government on purchase basis or
otherwise;

(e) if so, the quantities of paper
imported and (ii) purchased from
India, and the rate paid to the print-
ing presses for printing 'materials of
Russian and USA Embassies; and

(d) whether Government will exert
control over such publications and
printings by the Russian arnd USA
Embassies? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR] DHARAM
BIR SINHA): (a) A statement, giving
details of the weeklies and other
pericdizalg published by the Russian
and US Embassies in wvarious langu-
ages in India, is laid on the Table of
of the House. [Placed in Library. See
No. LT-5990/73].

Information in regard to publication
and import of political literature and
other books etc., is not available.

(b) and (c¢), Ministry of Information
and Broadcasting have no information
on the subject.

(d) A watch is kept on the publica-
tions brought out by foreign Embas-
sies.

Applications from Firms for Industrial
Licences for expansion setting Units
in West Bengal

4497. SHRI SAMAR GUHA. Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the facts about the outstanding
applications by Indian and foreign
industrial concerns which sought for
wither expansion or gpening of new
units in West Bengal;

(b) whether Andrew Yule, Macneil
and Berry ang Jardevi Hendersen
applied for expansion of this unit in
West Bengal;

(c) if so, the reaction of the Gov-
ernment thereto; and

(d) the extent of employment for
potentials likely to be opened, it
these applicationg for expansion of
existing units establishments of new
units or taking over of other closed
concerns?

THE DEPUTY MINISTER OF THE
MINISTRY OF INDUSTRIAL DEVE-
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LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) As on 1-11-1973,
135 applications for setting up new
units and 43 applications for effecting
substantial expansion of existing
units, in West Bengal, were pending.

(b) and (c). Of the 34 applications
received since 1971, from Andrew
Yule, Macneil Barry and Jardine
Hendersen Groups for setting up new
industries, effecting substantial ex-
pansion, manufacture of new articles
carrying-on-business, in West Bengal,
11 have been disposed of and 23 are
pending examination,

(d) It is not possible to estima%e
the employment potentials at this
stage.

Report of Committee on Small and
Medium Units

4499. SHRI Y. ESWARA REDDY:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the report of the
Committee headed by Shri R. S. Bhist
on concessions to be given to slm‘all
and medium units has been submit-
ted;

(b) if so, the recommendations of
the Committee; and

(¢) the decision taken thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI €. SUBRA-
MANIAM): (a) to (c). The report
of the Committee appointed under the
Chairmanship of Shri R. S. Bhatt to
go into the problems connected with
the development of medium and gmall
scale industries has heen received and
the recommendations of the Com-
mittee are under examination,

DECEMEBER 12, 1973
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Issue of Letier of intent o Manufac-
tare Tyres and Tubes in Dholpur

(Rajasthan),

4500. SHRI RAJDEQ SINGH: Wil
the Minister of INDUSTRIAL, DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

a) whether a Rs. 20-crores unit
to manufacture tyres and tubes has
been granted letter of intent to set
up in Dholpur, Rajasthan in private
sector; and

(b) if so, whether works on the site
has started and the time by which it
is expecteq to start production and
its installed capacity?

THE DEPUTY MINISTER N THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b), A letter
of intent was granted to M/s. J. K
Industries, Calcutta on 22-2-1972 for
setting up automobile tyres and tubes
project with an annual capacity of
three lakhs nos. each of automobile
tyres and tubes per annum in the
State of Rajasthan. Subsequently.
this capacity was enhanced to 4 lakhs
numbers each of automobile tyres
and tubes per annum. The firm plan-
ned to locate the proposed unit initial-
ly at Dholpur but later on decided to
put it up at Kankroli in Udaipur
District of Rajasthan. The estimated
cost of the project is of the order of
Rs. 21 crores. The work is yet to be
started, -

Constitution of Delhi Television
Advisory Committee

4502, SHRI RAJ DEO SINGH: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Delhi Television Advi-
sory Committee has been constituted;
and

(b) if so, its life tenure, name, age
and special qualification of members
selected?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Yes, Sir,
This Committee is expected to advise
on various aspects of T.V. program-
mes. Distinguished persons from
various age groups including youth,

representing various disciplines and
interests have peen nominated on this
Committee. The tenure of the mem-
bers will be 2 years. Their names
and brief particulars are given in the
attached  statement. Information
regarding their precise ageg is not
available,

Starement

S. No. Name of the Member

Brief Particulers

¥ Dr. V.P. Duit. R

2 Sardar Trilochan Singh

2 Smt, Promila Pandit Barooah

4 ShriD. R, Geysl . . .

¢ Km. Nandita Haksar .

6 ShriT.N. Bali. . P .

7 Smt.Depali Nag » .

8 Prof. A. N. Pandcva , .
9 Shri A, Rehman B

10 Smt. Aruna Vasudev Plomen
11 Km. Ushs Bhagat . .

12 Shri Krishnan Khanna

13 Shri Salman K. Khan .

14 ShriBishambar Khanna

15 Shri Mohinder Singh .

Educationist and Reader

Educationist and Professor in

Member of Parlisment, Pro-Viee Charceller
Delhi University. An eminent writer ard
Political Commentatcr,

Member. New Delhi Municipal Corpora-
tion and an emirent citizen keenly inter-
ested in problems of the peetle of Delhi,

General-Secrctary, Indizr Council for Child.,
Welfare. Social Worker very muchinterest-
ed in problems of chi

. Editor, English Journal “Secular Democracy™

and a well krown jourralist of Delk;.

A voung per<on interested in problems of
students & Social work, -

nd Re in Hirdj Depart-
ment, University of Delhi.

A classical music Artist well known in  music

circles of Delhi.

( Depariment
of Humanity and Social Scierces, IIT
New Delhi. '

. Scientist in-charge of Research Division,

Councilof Scientific & Indusirial Re-
search,

An experience Film maker

A ltl]enttd woman intercsted in socislprob-
cMms.

A well known painter of Interrational
repute.

Post Graduate student of Fn
interested in dramatics er
blems.

ish literatvre
student pro-

Al?ceénincnt artist and Art Dircctor in a pub-

Edvcationist :-Principal, Dcshberé 1.
e Now Delh':p“ cskberéhy Cel
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5. No.  Name of the Momber

Brief Particulars

16 Prof, M. Ayub , .,

17 Shri Inder Mohan . . .
18 Dr. Salamutullah .

15 Mrs.V.Mulay

22 Shri Girilal Jain

3: Smt.Raj Thapar . .

Associate Professor, School of Internationsal
studies, Jawahar Lal Nchru Universi:y
with specialisation in Internatioral affairs
and MNational Politics.

Journalist and Social Woiker.

Educationist-Principal Faculty of Fduca:ion
Teacher’s College, Jamia Millia Islamia,
New Delhi,

Educationist & Social worker. Officer on
special Jdnty in the Ministry of Efucarjon
& Social Welfare,

Prominent Journalist and P lictical Comm-
entator and Resident Editor, Times of I iz
New Delhi.  Expert on Irternatioral
Affairs,

Journalist, especially interestzd in curr¢nt
Affairs, Social & Political problem:.

WTETITATN & ‘e AT wrEww fRay
® foag o1 wt st 42

4503. Wt wew fagrdt atordt ¢
T gaa W1 gArw A qg aq
# w7 w40 F

(%) v =fedi F amw w1 §
fareg fram oF &« § TraT AT
¥ ‘ez gy’ wTAwM faEd ¥ fag
100 7T 777 39& afas uwfw =
wyars fear T g ; W7

(7) =t & ga@w =rf|  fom
f&1 goTCIAl ¥ @19 A @
oIt frzy A a9t & T 3% Iw
wrawn frax & fag fagda 9
T T, SEET ANATC AT AT ?

g o STy s # 99
st (s e o) ¢ (%) (W)
o faraor 337 # 49 9T 7@ fear v
% Pt wfmd o @ g€
[wwrerr ¥ vav mar ) R
L. T. —s5991/73] | 5@ fagoor
¥ oy Far ot gwar & fF wrr 3 ey

¥ 5% safea 7 at q@e< § AR A
frdtqa ¥ mag § 7

Post Offices in Villages of Kerala

4504. SHRIMATI BHARGAV1
THANKAPPAN: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the number of Villages Post
Offices in the State of Kerala and thelr
ratio population-wise as at present;
and

(b) the main points of the plan
during the ensuing plan period regard-
ing opening of Post Offices?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) There ig no category
like “Village Post Office”. The post
offices are grouped into “Urban” and
“Rural” P.Os. Rural post offices serve
rural population including villages.
As on 1-11.73, 3612 rural post offices
are functioning in Kerala State
serving, on an average, a rural
population of 4832 persons.

(b) It is proposed to open about
31,000 new post offices throughout the
country dl-lrin‘ the 5th Five Year
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Plan—29,000 in Gram Panchayat
Viiages having the nearest post office
beyond 2 miles distance and 2,000 in
other villages; provided the conditions
for opening of new post offices are
satisfied. No state-wise target has
vet peen fixed.

Telephone Connections in Quilan
District

4505. SHRIMATI BHARGAYVI
THANKAPPAN: Will the Minister of

COMMUNICATIONS be pleased to
state:

(a) the number of applications
pending at present for Telephone
connections in Quilon District of
Kerala State; and

(b) the number among them of

those coming in the category of general
telephones and of those coming under
two tone telephone and when the re-
quirements of telephone connections of
the aforesaid District are likely to be
met in full?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
{a) The number of applications pend-
ing at present for telephone connec-
tions in Quilon District is 1133.

(b) The number of applications
pending in General Category B34

in OYT category 152
in Special category 147

To meet the demand additional
quantities of exchange equipment,
Cables, and other stores are needed.
These are being gradually provided in
accordance with the availability of
overall resources. The pending de-
mands will be met when additional
stores and equipment become avilable
in due course,

Development of Quilon Dllﬁrl.dol'

Kerala

4506. SHRIMATI BHARGAVI
THANKAPPAN: Will, the Minister of
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INDUSTRIAL DEVELOPMENT AND
SCIENCES AND TECHNOLOGY be
pleased to state:

(a) whether the Planning Commis-
sion has sanctioned any shceme for the
development of backward areas f
Quilon District in Kerala State; and

(b) if so, the broad outlines thereci?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Quilon is not
covered by the Central Outright Grant
or Subsidy Scheme 1971 or by the
Scheme of concessional finance meant
for the development of backward areas
in Kerala State,

(b) Does not arise.

Issue of Licenre/Letter of Intent to
Kerala

4507. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) the number of licences for new
industries and letters of intent for the
sams purpose, issued to Kerala during
the year 1973; and

(b) the nature of industries for
which such permits were issued?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). During
1973 (January-August), one Industrial
Licence and six Letters of Intent have
been issued for estahlishment of
“New Undertakings" in Kerala. These
relate to food processing industries,
metallurgical industries, transporta-
tion, chemicals and rubber goods.

Allocation of ‘Attached to the Post
Quarters’
4508, SHRIMATI BHARGAVI
THANKAPPAN:
SHRI CHANDRIKA PRASAD:

Will the Minister of COMMUNICA-
TIONS be pleased to state:
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(a) whether there is no criteria for
the allocation of ‘attached to the post
Quarter’ to the Engineering Super-
visors, resulting in denial of such bene-
fits to many senior persons;

(b) whether phone facilities are
provided in these quarters without
much utility when there is {otal dearth,
of telephones lines for even essential
Services;

tc) if so, whether Government
propose to provide internal telephone
system in these quarters (Cross Bar
Indoor Supervisors): and

(d)what is the number of staff en-
joying facilities of telephone and
guaier for the last three years?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Quarters are attached to the posts
of Engineering Supervisors only in
such cases where it is considered
essential for the maintenance of tele-
communication services primarily for
attending to break downs and other
faults in the services,

(b) Residential telephone facilities
are provided to Engineering Super-
visors in cases where it is considered
necessary in the interest of service for
maintenance of tele-communication
service. Utmost economy is observed
in providing such service connections
by limiting such cases to the minimum,

(e) There is no proposal to put up
internal telephone systems for pro-
viding residential telephone connec-
tions generally to Engineering Super-
visors having quarters attached to
posts as it is not convenient for main-
tenance of services. Such a system
for Cross Bar Indoor Supervisors only
is uneconomical due to low concen-

tration of stafl.

{d) Information is being collected
and will be laid on the table of the
House as soon as it is available,
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DOCUMENTS LOST FROM THE
BRIEF-CASE OF FORMER RAJAS-
THAN CHIEF MINISTER

4509. SHRI PILOO MODY: Will the
Minister of 1I0ME AFFAIRS be pleas-
ed to state:

(a) whether attention of the Gov-
crnment of India has been invited to a
report that certain important docu-
ments relating to our borders have
been lost from the brief-case of the
late Chief Minister of Rajasthan, Shri
Barkatulla Khan;

(b) what is the veracity of this re-
port; and

(e} whether efforts have been made
to trace these important documents?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIiS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) to (e). Facts are beinz
ascertained from the Rajasthan Gov-
ernment and will be laid on the table
of the House.

Ammonia-Hydrogen Column for Heavy
Water Project in Baroda

4510. SHRI PRABHU DAS PATEL

Will the Minister of ATOMIC
ENERGY be pleased tp state:
(a) mvhether hydrogen ammonia

column of heavy water project in
Baroda is facing trouble;

(b) if so, whether it is due to lack
of advance planning to regard to the
traagsport oi the massive hardware
steel column on road; and

(c) if so, whether these factors
will throw out of gear the entire pro-
ject schedule?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) No, Sir. In fact, this
column has already been received at
the site and is now being erected.

(b) and (c). ;Do not arise.
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Setting up of Branches by Coca Cola
Export Corporation

4511. SHRI MADHU LIMAYE: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) what were the basis and condi-
tions under which Coca Cola Export
Corporation was allowed to set up a
Branch in India in 1958;

(b} what were the basis and condi-
tions under which Coca Cola Expotr
Corporation was allowed to licence
more than 4 bottling plants; and

(c) what were the basis and condi-
tions under which Coza Cola Export
Soda and Fanta Grape were permitted
to be botileg and marketed in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPAMENT (SHRI PRANAR KUMAR
MUKHERJEE): (a) Prior to the sett-
ing up of the Coca Cola Export Cor-
poration, the bottlers were allowed to
import Coca Cola concentrates on ac-
tual user basis for making Coca Cola.
M's. Coca Cola Export Corporation
were accorded permission in January
1958 for manufacture of concentrate
in India on the following conditions: —

(i) the plant and equipment
would be provided by the foreign
company; and

(ii) the gquantum of production
would be such as to meet the re-
quirements of the existing 4 bottling
plants in the country and the im-
port of other raw materials required
for the manufacture of the drinks at
these plants would be allowed
having regard to the foreign ex-
change position from time to time.

(b) There are at present 22 Coca
Cola bottling plants including the 4
plants set up before Coca Cola Export
Corporation were established in India.
The bottling plants are either licensed
under the Industries (Dev, & Reg.)
Act 1951 or approved|registerad with
the D.G.T.D. While approving addi-
tional Bottling Plantg, it was stipulat-
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ed that the scheme will not confer
any right on the Coca Cola Export
Corperation to claim additional im-
ported raw materials on Actual User
basis, required for the manufacture of
concentrate and that the Corporation
will arrange supply of concentrate {o
the Bottlers out of raw materials that
may be omade available against
their own exports of concentrates,

(¢} The proposal of M|s, Coca Cola
Export Corporation to manufacture
citrous/fruit beverage base in their
existing undertaking for the manu-
facture of Coca Cola concentrates was
approved by Government on the
understanding that:

i1) No foreign exchange will be
required by them for import of
plant and equipment to manufacture
the beverage base, and

(2) Foreign exchange required for
import of any raw materials re-
quiredq for the manufacture of
beverage base will be met from the
export production entitlement
granted to them for export of Coca
Cola concentrates.

Al s. Coca Cola Export Corporation
have been manufacturing Fanta
Orange Fanta Soda and Fanta Grape.
As regards Fanta Soda and Fanta
Grapz, the question whether the
introduction of these products wou{d
amount to expansion, is under exami-
nation of Government,

CB.I. Inquiry into

Case

Sumitra Desal's

4512. SHRI MADHU LIMAYE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether inquiry by the Cen?ral
Bureau of Investigation in the Sumitra
Desai’s case has been completed; and

(b) if so, the results thereof?

THE DEPUTY MINISTER IN THF
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) and
(b). At the request of the State Gov-
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ernment, the C.B.I. was asked to help
the Stale Police authoritieg in their
efforts to locate Miss Sumitra Desai.
Miss Desai has since been traced at
Khandwa.

T 1971 ¥ WATVAT ®W W
T wHaATY

4513. &t Wy famy :
H4T ag aaT #7597 w46 fw ;

ARl (!

(%) #a1 a0 19,1 ®§ 9791 .
F1d H AT w0 fz=r wdc gerwt
# AR FT oA Aamer fgedr
INT Ar FA Fer A Adg L
AMTIAT B HIAT AT AT A F oy
IFEFTG

(&) 391 o= wraet & Ty [
WIgT A AAT Foare § o4 oA

sqagTe faar vmar ar ;

(7) #=a1 77 m=eg ¥ 3T T
Fr{ow Frd fFr oo d ; A

(7) afz g, ar 3797 =387 70
qr?

ng AwEE § oW (s g%
To wrgfem) : (%) & (7). A

(7) 5o 7gY¥ 95T |

Allocation of Newsprint Special Quota

for Politica) pariies for Printing Posters

in UP., Orissa Manipur and Nagaland
Election Campaign

4514. SHRI MADHU LIMAYE: Will
the Minister of INFORMATION AND
BROAD{IASTING be pleased to state:

(a) whether any attempts are being
made to procure additional newsprint
to enable the leading newspaperg to
give a fuller coverage of the news;
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(b) the efforts made to obtain addi-
tional newspring from Scaudinevia,
Canada and U.S.S.R;

(c) whether special quota will be
allocated to political parties for print-
ing posiers, leaflets etc., in the U.P.,
Orissa, Manipur and Nagaland Elecs
tion Campaign; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir, Persistent
efforts are being made to secure addi-
Jonal quantities of newsprint wher-
ever possible, and enter into commil-
ments for future supplies for the
coming year and the vears ahead.

(b) An Indian and Eastern News-
paper Society  delegation went Lo
Canada and the U.S ,A. to make an on-
the-spot study of the prospects of
getting newsprint supplies from there.
Their discussions were followed up in
October/November 1973, by a news-
print delegation consisting of repre-
sentatives of the State Trading Corpo-
ration, Government and the
Newspaper Industry, which visited
Canada and the U.S.A. This delegation
has received four offers, involving a
quantity of 53,000 tonnes of news-
print, Two of these have been accepted
and shipments are likely to begin in
January 1974. The other two offers
are being pursued.

In October 1973, a newsprint delega-
tion visited Dacca to get shipments
under the existing contract of 10,000
tonnes exploiteq and to negotiate for
additional tonnage this year and the
following years. There is a likelihood
of Bangla Desh supplying some addi-
tional quantities under the Limited
Payments Agreement.

A newsprint delegation is now in
Moscow to explore the possibility of
getting additional tonnage to meet our
immediate requirements and to nego-
tiate for future supplies.

Government is in constant touch with
the Scandinavian suppliers to per-
suade them to, adhere to delivery
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schedules for the quantities covered
by the existing contract, Efforts are
being made to negotiate for future
supplies.

(c) Ne, Sir. *

(d) Neweprint is allotted to news-
papers only under the Newsprint Alln-
cation Policy in force.

Automatic Battery Unit ip Tirupathi

4517. SHRI K, KODANDA RAMI
REDDY: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether an automobile battery
unit is being set up in Tirupathi in
publie or private sector; and

(b) the production capacity, likely
period of commencement of produc-
tion, the employment potential and
the capital investment of the unit?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) No request has
been made to this Ministry for permis-
sion for setling up an automobile
battery manufacturing unit in Tiru-
pathi.

(b) Does not arise,

Telex Exchange (entrés in Andhra
Pradesy,

4518. SHRI K. KODANDA RAMI
REDDY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the number and names of cities
an towns in Andhra Pradesh where
they have Telex Exchange Centres;

(b) whether there is a proposal to
set up some more centres in Andhra
Pradesh during Fifth Five Year Plan;

~
(c¢) if so, the main features with re-
gard to the proposal; and

(d) whether Telex lines 1n any exist-
ing centres are being increased and
if =0, the facts thereof?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) There are three Teleprinter Ex-
changes in Andhra Pradesh and these
are at (i) Secunderabad, (ii) Vijaya-
wada and (iii) Visakhapatnam.

(b) Yes, Sir.

(¢) The proposals for opening a 50
lines Telex at Guntur has been sanc-
tioned. This work is likely to be com-
pleted during the first phase of 5th
Five Year Plan.

Proposals for new Telex Exchanges
at Adoni, Kakinada, Rajahmundry and
Vizianagram are also under considera-
tion. These will be approved if they
are found to be financially viable.

(dy Proposals for expansion of the
existing Telex Exchanges at Secunde-
rabad by 300 lines (300 yo 600 lines)
Visakhapatnam by 50 lines (350 to 100
lines) and Vijayawada by 50 lines (50
to 100 lines) have beep already sanc-
tioned. These works 1are expected to
be completeq during the first phase of
the Fif:h Five Year Plan.

Disposal of Radio Active Nuclear
Wastes

4519. SHRI K. KODANDA RAMI
REDDY: Will the Minister cf ATOMIC
ENERGY be pleased to state:

(a) whether the scientists al Ehabha
Atomic Research Centre have found a
solution to the problem of disposal of
radip active nuclear-wastes; and

(b) if 80, the salient features of the
solution?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). The conven-
tional methods such as chemical treat-
ment, evaporation, filtration, ion ex-
change etc. for disposal of low and
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intermediate level radioactive wastes
have been in use in the country right
from the beginning of the atomic ener-
gy programme. Highly radioactive
wastes, however, are stored in under-
ground high integrity stainless steel
tanks to allow a certain amount of re-
duction in radio-activity level due to
natural decay of fission products. A
process to subject these wastes for
subsequent treatment has now been de-
velopeg by which the wastes would be
treated and solidified into an insoluble
form.
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Construction of an A.LR. Building in
Imphal

4522. SHRI N. TOMBI SINGH: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the progress made in respect of
construction of AIL.R. Buildings in
Imphal;

(b) whether Government are aware
that the present temporary arrange-
ments cannot meet the growing re.
quirements of the different sections of
the Imphal Station of the All India
Radio;

(c) if so, the steps taken to remove
the grievances of the Officers and
other categories of employees in res-
pect of accommodation and other faci-
lities for efficient working; and
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(d) whether legal process in respect
of land acquired in the Palace com-
pound is complete; and if so, the total
area acquired and its comparative me-
rit in contrast to earlier allotment in
Lamphelpat?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) ji) Transmitiers:
Completed and commissioned on 2-10-
1971,

(ii) Studios: Lay out Plans finalised
and civil estimates for construction of
building are under scrutiny.

(iii) Staff Quarters: Phase 1 Con-
struction completed. Work opn Phase
II construction being started.

(b) Yes, Sir.

(c) Steps are being takep to provide
permanen' studios, office accommoda-
tion etc. As regards accommodation,
construction of 30 staff quarters under
Phase I has been completed.

(d) Yes, Sir. Site measuring 3.4
acres has been acquired. The earlier
site in Lamphelpat area had to be ab-
andoned due to poor bearing capacity
of the soil.

Half-a-million jobs programme for
Manipar

4523. SHRI N. TOMBI SINGH: Will
the Minister of PLANNING be pleased
to state:

(a) the progress made in respect of
half-a-million jobs crash programme
for Manipur;

(b) whether adequate steps have
been taken by different departments
of the Government of Manipur to en-
sure fullest implementation of pro-
gramme, if so, the broad outlines
thereof;

(¢) the names of departments fail-
ing in the implementation of the pro-
gramme; and

(d) whether Government of India
will consider the matter of deputing

a high official with experience to su-
pervise the implementation of the
crash programme?

THE MINISTER OF STATE IN THE
MINISTRY OF FLANNING (SHRI
MOHAN DHARIA): (a) Programmes
with outlays of Rs. 28.279 lakhs hav:
been approved for the State, All train-
ing and self-employment schemes are
in progress.

(b) A timebound programme has
been chalked ot for implementation
of ‘all the schemes ang infrastructure
developments by all Departments con-
cerned, in consultation with the repre-
sentatives of banks.

(c) and (d). Do not arise.

Paper Indusiry in Manipur

4524, SHRI N. TOMBI SINGH: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TE-
CHNOLOGY be pleased to state:

(a) progress mmade in respect of
paper industry in Manipur;

(b) whether Government of India
have cleared this industry so that the
State Government may start work
without delay; and

(c) if so, when such clearance was
given and if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) to (¢). The Gov-
ernment of Manipur have got a Feasi-
bility Report prepared for setting up
of a Paper manufacturing unit. The
scheme is in a very preliminary stage
of examination.

Promotion of Officers to 1.AS. and
LIPS, in Manipur

4525. SHRI N. TOMBI SINGH: Wiil
the PRIME MINISTER be pleased to
state:
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(a) whether the promotion of offi-
cers to ILA.S. and I.P.S. in Manipur is
pending decision of the Government;

(b) if so, when the decision is like-
1y to be taken;

(¢) the number of officers promo-
ted I.LAS. and I.P.S. from officers of
Manipur Civil Service ang Manipur
Police Service, respectively;

(d) whether the delay in the pro-
motions of the next batch is due to
the State Government’s delay in send-
ing the list of qualified officers for
next batch; and

(e) if so, the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) and (b). There is a joint cadre for
Manipur & Tripura for the I.A.S. and
ano'her joint cadre for these two States
for the LP.S. These cadres were con-
stituted with effect from 21-1-1972.
Since July 1972, the two State Gov-
ernnients have been pressing for distri-
bution between thew of the vacancies
to be fillad under the Rules by pro-
motion or by selection of eligible offi-
cers serving under them. For this
purpose, it is necessary for the Central
Goverrment in consultation with the
State Governments and the Union
Public Service Commission to amend
the relevant Rules and Regulations
framed under the All India Services
Act, 1951, The drafts of the proposed
amendments are being processed for
the purposes of such eonsultation. As
soon as the amendments are notified,
the process of selection would be ini-
tiated by the Union Public Service
Commission.

(¢) One officer of the Manipur Civil
Service and three officers of the Mani-
pur Policg Service have been promo-
ted to the I.A.S. and LP.S. respective-
1y.

(d) and (e). It has not been possible
for the Union Public Service Com-
mission to convene meetings of the Se-
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lection Committees for the ioint cadres
of Manipur and Tripura of the LA.S.
and the LP.S., owing to the non-receipt
of the combined seniority lists of the
State Civil|Police Service Officers of
Manipur and Tripura. The Govern-
ment of Manipur have informed that
it ig not possible for them to prepare
the combined seniority lists mentioned
above for the reason that, apart from
the distance intervening between the
two States the origin of the State
Civil Service cadres in the two States
are basicall, different. In view of this,
the two State Governments proposed
distribution of vacancies to be filled by
promotion or by selection under the
Rules.

Automatic Exchange at Impha] and
complaints over-billing in Manipur

4526. SHRI N. TAOMBI SINGH: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the progress made in respect of
opening Automatic Exchange in Im-
phal as the present arrangement can-
not meet the requirements of the ca-
pital town;

(b)Y what steps are being taken to
meet the growing demands pending
completion of the Automatic Ex-
change:

(¢) whether Government  have
received complaints regarding over-
billing in respect of telephone con-
nections in Manipur; and

(d) if so, the steps already taken or
proposed to be taken to remove thie
grievances of subscribers?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Land for the automatic exchange
has been acquired and building plans
are under preparation. Equipment
for a 1500 lines auto exchange has
been progranmimed for manufacture
in 1975.76 by TTI Bangalore. Further
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expansion of this exchange is also

being planned.

(b) At present there is g 1200 lines
CB manual exchange functioning at
Imphal. This is proposed to be ex-
tended to 1440 lines in two stages.

(c) A few complaints regarding
over-billing have been received from
telephone subscribers of manipur.
They have beep processed for suit-
able action.

(d) A separate telephone division
has been sanctioned for Manipur
area with headquarters at Impbhal.
Action is being taken to procure suit-
able building for the office of DET. As
soon as a building becomes available,
the division will start functioning
along with an Accounts Office. With
this arrangement the technical super-
vision as soon well as supervision over
accounts will improve and grievances
of subscribers are expected to come
down,

Nuclear power from Rajasthan Atomic
Station

4527, SHRI PRABODH CHANDRA:
Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) whether North India is not like-
ly to get the full benefit of nuclear
power from  Rajasthan Atomic
Power Station: and

(b) if so, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) The power generated
by the Rajasthan Atomic Power pro-
ject will be utilised in the Northern
regional system.

(b) Doeg not arise.
2675 LS—7
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Stamp on Tricentenary Celebration
on Caronation of Shivaji

4528. SHRI SHANKERRAO SA-
VANT: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether several Members of
Parliament have made a representa-
tion that a special postal stamp
should be issued to commemorate
the Tricentenary celebration of Coro-
nation of Shivaji next year; and

(b) what action has been taken on
this representation?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Representations for issue of
stamp on Shri Shivaji in the year
1974 have been received.

(b) A commemorative postage
stamp on Shri Shivaji was issued on
17-4-61. The proposal to issue the
stamp on Shri Shivaji in the year
1974 was again considered by the
Philatelic Advisory Committee which
met recently but the Committee did
not recommend the issue of this stamp
agaip ip the year 1974, The recom-
mendations of the Committee are
under consideration of the Govern-
ment.

Direct Dialling between Bombay-
Nagpur and Nagpur Delhi

4529. SHRI SHANKERRAO SAV-
ANT: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether the direct dialling sys-
tem (S.T.D.) is proposed to be intro-
duced between Bombay and Nagpur
and Nagpur and Delhi; and

(b) if so, when?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). Subseriber
trunk dialling has already beer intro-
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duced between Bombay and Nagpur
and is working from 3-4-1973, Direct
dialling facility between Nagpur and
Delhi is expected to be provided in
early Sixth Plan period.

Estimated Time for Satellite to re-
main in Space

4530. SHRI SHANKERRAO SA-
VANT: Will the Minister of SPACE
be pleased to refer to the reply given
to Starred Question No. 241 on 8th
August, 1973 regarding plan to put
satellite in Space and state what mis-
sion is proposed to be assigned to this
satellite and how long it is expected
to remain in Space?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): Three scientific experiments,
namely (1) X-Ray Astronomy Experi-
ment (2) Solar Neutron and Gamma
Ray Experiment and (3) Aeronomy
Experiment are proposed to be con-
ducted through the scientific satellite
to be launched by the end of 1974. The
satellite is expected to remain in Space
for about one year.

Confirmation of Police Inspectors fn
Delhi for Promotion to Fist (Inspec-
tors)

4531. DR. LAXMINARAIN PAN-
DEYA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the I. G. P. Delhi called
325 confirmed Inspectors for promotion
to F-list (Inspectors) in the month of
August, 1973;

(b) whether out of these 84 Sub-
Inspectors were brought on F-list and
241 were rejected;

(c) what was the criteria set for this
selection; and

(d) whether Officers with better
service record have been rejected
whereas Officers having average record
and junior in position have been selec-
ted, and the reasons why has the
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seniority been ignored?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Delhi
Administration have reported as fol-
lows: —

In August|September 1973, the Se-
lection Board comprising of the Ins-
pector General of Police as Chairman
and two Deputy Inspectors General of
Police a8 members called 322 senior
Sub-Inspectors for consideration of
their names for admission to the pro-
motion list 'F', which is a list of Sub-
Inspectors considered fit for promotion
to the rank of Inspector of Police.

(b) 84 Sub-Inspectors were selected
for admission of their names to this
list and the remaining 238 were re-
jected.

(e¢) The criteria for this selection are
prescribed in Rule 13.1 (1) of the Pun.
jab Police Rules, which reads as foi-
lows:—

Promotion from one rank to another,
and from one grade to angther in the
same rank, shall be made by selection
tempered by seniority. Efficiency and
honesty shall be the Tain factors gov-
erning selection. Specific qualifications,
whether in the nature of training cour-
ses passed or practical experience,
shall be carefully considered in each
case, When the qualifications of tw>
officers are otherwise equal, the se-
nior shall be promoted. This rule
does not affect increments within a
time scale.

(d) No, Sir.

¥ty fort gfew w1 mfeey

4532. Wo WEHIATIAN qiig
Fq1 qg Wt TG TAA FT FA T4 F

(%) 71 dg= (Fem w@qw) q
=y frad gfew & wearern § WA
o arer  arfasieAg T are faeAr
HATAT AT, WIT
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Foreign consultant for cement plant in
Himachal Pradesh

4533. SHRI VASANT SATHE: Wwill
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether according to Press Re-
port dated the 19th November, 1973
Union Government have engaged a
multinational firm as consultants for
setting up the cement plant at Paonta
in Himachal Pradesh; and

(b) whether this is in violation of
Government policy Rules; and

(e) it so, the actua] position in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) to (c). The Ce-
ment Corporation of india have engag-
ed M/s, Holtec Engineers (Pvt.) Ltd.
as their consultants in connection with
setting up their cement plant at Paonta
in Himachal Pradesh, This is an Indian
Company having collaboration with
M|s. Holderbanks Technical Services,
Canada. The said foreign firm has got
32 per cent equity participation in
M/s. Holtec Engineers (Pvt) Ltd. Qut
of 10 Directors of M/s. Holtee En-
gineers, 7 are Indians. The Managing
Director, and Technical Direclor and
100 per cent stafl of this company are
also Indians. Hence, the appointment
of this company by the Cement Cor-
poration of India as consultants does
not contravene the policy laid down
by the Government of India.

Reservation for Scheduled Castes,/Sche-
duled Tribes in the Posts Filled by
Promotion

4534. SHRI VASANT SATHE: Will
the PRIME MINISTER be pleased to
refer to the reply given to unstarred
question No. B216 on the 25th April,
1973 regarding reservation for Sche-
duled Castes|Scheduled Tribes in the
posts filled by promotion and state:

(a) the upto date progress made in
the matter by various Central Minis-
tries|Departments in general and De-
partment of Agriculture in particular;

(b) whether no action has so far
been taken by the Department of Ag-
riculture on the order issued by the
Cabinet Secretariat on 27th November,
1972; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) to (c). The orders contained in
the Cabinet Secretariat, Department of
Personne] and Administrative Reforms
O. M. No. 27-2-T1-Est (SCT), dated
27-11-1972, have been communicated
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by the Ministers/Departments includ-
ing the Department of Agriculture, to
the competent authorities under them
who are responsible for making pro-
motions. The information regarding
the progress made in the implementa-
tion of the said orders by the various
Ministries/Departments, including the
Department of Agriculture, is not rea-
dily available, and will be collected
and placed on the Table of the Sabha.

Allocation of Aluminium to Pumjab

4535, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleas-
ed to state:

(a) whether Punjab Government
have been pressing the Development
Commissioner of Government of India
for enhancement of the allocation of
Aluminium; and

(b) if so, decision taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Yes, Sir.

(b) There is a general shortage of
this raw material throughout the coun-
try including Punjab. Efforts are being
made continuously to enhance the al-
location of the raw material for Small
Scale Units depending upon its availa-
bility. Hewever, an additional quan-
tity of 200 M. Tonnes aluminium has
been allocated to the Governme.at ol
Punjab in October, 1973.

Work done by gteering Group on
Employment and Manpower

4536. SHRI E. V. VIKHE PATIL:
Will the Minister of PLANNING be
pleased to state:

(a) whether the Steering Group on
Employment and Manpower constitu-
ted in January, 1972 has completed its
work, if so, the main fepinres thereof;
and
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(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) No, Sir.

(b) The Steering Group on Em-
ployment and Manpower had consti-
tuted six Working Groups for estimat-
ing the requirements for engineer-
ing; medical, agricultural, teaching,
scientific and managerial ‘manpower
and to highlight problems connected
therewith. Unlike other categories,
the work of the above Groups was
inter-disciplinary in nature. As the
sectoral plans and programmes rela-
ting to the above disciplines have
only recently been finalised, the re-
ports of these Groups could also be
finalised only recently. The report
of the Steering Group on  Employ-
ment and Manpower is now under
preparation.

Direct Telephone Dialling to U.S.A.
and other countries

4537. SHRI NAWAL KISHORE
SHARMA:

SHRI C. K. JAFFER
SHARIEF:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Indian  Telephone
have been provided with the faciliti-
es to dial U.S.A. or Canada wvia the
satellite communications system re-
cently;

(b) if so, whether some more coun-
tries including the Latin Awmerican
countries will also be covered by this
system; and

(c) if so, the facts thereof?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) to (c). Direct te-
lephone dialling on overseas circuits
is not available but with the commis-
sioning of the inter-Continental Tele-
phone Exchange of the Overseas
Communicationg Service at Bombay,
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semi-automatic operation has been
introduced on trial basis for telephone
calls between India and the U.S.A.
with effect from the lst November,
1973. This enables International
Exchange operators in Bombay and
Madras to dial directly any subscri-
ber in the U.S.A. On successful com-
pletion of trials, this facility will be
extended from New Delhi and later
on, from Calcutta also. It iz  also
proposed to introduce similar facility
with the UK. at a later date. There
are, however, np plans at present to
cover other countries.

fercerge (faeet) i aw wwed & gen
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Development of intensing Backward
Areas

4539, SHRI S. C. SAMANTA: Will

the Minister of INDUSTRIAL DE-

VELOPMENT AND SCIENCE AND

TECHNOLOGY be pleased to state:

(a) the Prime Minister has made
a statement recently during her tour
of UP. to the effect that intensive
industrial development in the back-
ward areas both in the public and
private sectors is envisaged;

(b) if so, the salient features and
the target fixed for the Fifth Five

Year Plan; and

(c) the demarcated backwardness
in the country where intensive ac-
tivity is likely to take place?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) During her re-
cent tour of Uttar Pradesh, the Prime
Minister did speak of the urgency of
making concentrated efforts in this re-
gard.

(b) Salient features and the target
fixed for the Fifth Five Year Plan are
still under consideration.

(c) Lists of industrially backward
areas/districts so far selected for (i)
concessional finance from financial
institutions and (ii) for Central out-
right grant or subsidy are laid on the
Table of the House. [Placed in Libra-
ry. See No. LT-5992/73].

Action on suggestions made by Dutt
Committee on foreign collaboration

4540. SHRI DINESH SINGH: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether any action has been
taken on the suggestion made by the
Dutt Committee that a study should
be made of the collaborations entered
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into by Indian Industrialists with
those from countries; and

(b) the policy of Government in
regard to inviting multi-national cor-
porations from abroad to collaborate
with Indian industrialists?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
In the report publsihed in July,
1969 the Industrial Licensing Policy
Inquiry Committee (Dutt Committee)
had recommended amomgst other
things that a study be made of foreign
collaboration agreements so as to
overcome certain lacunae while ap-
proving foreign collaberations in the
future. The Committee had also
observed that with the constitution of
the Foreign Investment Board (FIB)
some of these lacunae would be

rectified. Along with the constitution
of the FIB. in December, 1968 an

illustrative List of industries was
published (List I A) where foreign
investment may be permitted, (List I
B) where foreign technical collabora-
tion may be permitted and (List II)
where no collaboration was consider-
ed necessary. Government thereby
introduced a policy of selectivity in
its approach towards foreign colla-
boration and emphasised the need for
dispensing with the import of know-
how in those fields where appropri-
ate indigenous technology was avai-
lable, The Government also appoin-
ted a Committee under the Depart-
ment of Science and Technology to
go into the various aspects of foreign
collaboration policy. The report of
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this Committee is presently wunder
consideration of Government.

Need for foreign collaboration will
be divided with reference to the need
for importing the technology most
suited to the country’s economy from
sources which offer the most favour-
able and acceptable terms.

Tiny Carbon Electrode in dry cells

4541, SHRI K. MALLANNA: Will
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether India is in a position
to make available the Tiny Carbon
electrode used in dry cells; and

(b) if so, the facts thereof and how
much foreign exchange will be saved
as a result of its production in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). There is
only one unit at present producing
Midget Electrodes (Carbon Electrod-
es). Their production in 1873 (up-
to October) was of the order of 258
Million Nos. The rest of the require-
ments are met through imports, Gov-
ernment have already approved 9
schemes with a total capacity of 2095
Million Nos. It is expected that most
of these will materialise and the de-
mand of 2000 Million pieces likely to
be generated by the end of the Fifth
Plan period will be met from indi-

genous production. The savings on
account of avoidance of imports
would be of the order of Rs. 400
lakhs.
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12 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED MISSING OF THE SHIP

“SONAVATI" DUE TO CYCLONE AND STEPS

TAKEN BY GOVERNMENT 1IN REGARD
THERETO

SHRI S. M. BANERJEE (Kanpur):
I call the attention of the Minister
of Shipping and Transport to the
following matter of urgent public
importance and request that he may
make a statement thereon:

“The reported missing of the ship
‘Sonavati’ of the Scindia Steam
Navigation Company Ltd. due
to cylone and steps taken by
the Government in this re-
gard.”

HragA afcge st (s
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SHRI 5. M. BANERJEE: You have
heard that the compensation is only
Rs. 11,000 in some cases. In the Indian
Airlines it is Rs. 1,00,000 and in the
railways it is Rs. 50,000. I would re-
quest you to ask the Minister to take
steps to see that the Act is amended.
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12.38 hrs.

RE. ADJOURNMENT MOTIONS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir I have given
notice of an Adjournmant Motion.

I want to make a statement. I have

given notice of that also. (Interrup-
tion)

it wew fagr wrada) (v
qers wErew, {4 v FHOET TS
fear & 1 mgrerg A dgT w A
faar g7 %37 7 F= T 1 Frgar
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WEY vd 1 ;g WA T AT ¥
981 ZHM & | W@ ¥ qAT A
friT san #9174 ¥ T94AT ! AT
§ ft FEg @ AT B owAGE X
A FidE T AFCL | ¥ T qEA
WA A AAT W TIR ¥ Ry
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[t wza fagrtt aroat]

e T 72 fF gg wmer aga i
¥ 5w @ &, afex st weE—

FeRIqT, JomA a1 a=E # gf @,
I ATHIY 9T TEHT FL-T AHT-
fas wead §

SHRI JYOTIRMOY BOSU: Kindly
allow me to read my motion: ‘Gov-
ernment’s failure in curbing commu-
nalism and regionalism as witnessed
by the events in Greater Bombay,
Kolhapur. .. (Interruptions), Then,
there have been communal riots in
Meerut, Allahabad and other towns.
Then there is this Shiva Sena commu-
nalism and regionalism in Bombay.
What is this Government doing?

st swt ww feg  (F97)
“afem" #1 Bewared frgeaid ¥ own
TaTg B—3F 97 Wit fE=re FEn
Erau- A

MR. SPEAKER: Kindly
inter-State matter,

resume

I do not deny that this malter is
very important. This is a very im-
portant matter. I do not deny any
chances of discussion on it. But, as
an adjournment motion, I have stud-
jed it thoroughly. This matter has
continued since a week.

SHRI SHYAMNANDAN MISHRA
(Begusarai): But eruption of violence
is a recent phenomenon.

MR. SPEAKER: This was the same
matter. Mr Dandavate was allowed
a week before last week; and last
week, on the same eruption of vio-
lence, Mr Dhamankar and Mr Nim-
balkar also spoke. I do not deny any
opportunity for discussion of debate
on it. I will welcome it. I have re-
ceived a number of call attention
motions on it. Would ycu like a call
attention or a separate discussion?
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SHRI ATAL BIHARI VAJPAYEE:
No call attention. Only an adjourn-
ment motion.

MR. SPEAKER: An adjournment
motion is not admissible on it.

wefnfgfafed & T ol mE
AT g—faadr feor g9 & &
fradr amfs #1 9@ TN F A€

T AWAT FEN 8, FAT W A THE
faswie 27 @1 B—WT IRAT BAIT
[EAT aT 7Y | TH WA §1 qewd
@ ¥ qETC A IN F /g gegry
& o AW ZE T 8, 0AF fAET |,
=g 37 97 gv= faare gmr =rfed

st wew fagr@t adedt . g
g1 4 & fr gz wowen aga A A
99 7T ¢, THfAT ;T AT & T
FI—qg gFETT @m AGN & | "
fraz =1 g7 #74 #1 e w2
Frgr7 ®t 2, afz = weET oweAt
iR & o= § fawT et 2
. 3uE afvomesr wme feww
AT 3—avat # I et o g
g1 @ & &9 mreT #1 fARr
IR F-zAfA w77 FTA-AEET w1
1 WL T AT IAA FHLAT FA ART

grr |

woaw wgRa oW 10-12 fiA
¥ g qeFTe * faams  Ar-wifws
F AW AE 9§ |

SHRI SHYAMNANDAN MISHRA:
Shall we passively look at the whole
situation when people are being mur-
dered and their houses are being
burnt?
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MR. SPEAKER: If it concerns the'

ricts, then it is a question of law and’
order for those States.

SHRI ATAL BIHARI VAJPAYEE:
Ne, Sir.

EHRI JYOTIRMOY BOSU: It is an
inter-State matter.

MR. SPEAKER: On the boundary
dispute and even on this riot, there
was a reference last week and a week
tefore. This is not an urgent matter
which suddenly arose; this is a con-
tinuing matter. The law and order
Ppesition of a State cannot come here.

SHRI JYOTIRMOY BOSU: My Ad-
jcurnment Motion states two things.
One is this. The country is in the
grip of serious regionalism and com-
munalism. What is bappening now,
Sir, due to Shiv Sena violent agita-
ticns have taken place. There are vio-
lent riots in Greater Bombay, and
Scuth Indians are being suppressed
and repressed. In Meerut and Allaha-
bad serious communal riots have
taken place. The figures have been
given as regards U.P.

SHRI K. LAKKAPPA (Tumkur):
Large-scale violence has taken place
there. Many South Indian hotels
have been looted in Maharashtra. We
are also agitated. There have been
sericus violence and arson.

SHRI ATAL BIHARI VAJPAYEE:
“‘Then you should support this djourn-
ment Motion.

SHRI K. LAKKAPPA: Not Ad-
journment Motion. We want a full=
fledged, full-scale discussion.

MR. SPEAKER: Kindly sit down.
It is said, Kannadigas are being beat-
en by Maharaghtrians. It is a matter
for the State administration.

SHRI K. LAKKAPPA: Sir, it is an
inter-State matter. Regionalism is
let loose in Maharashtra. This is an
inter-State subject. We want a full
discussion.
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SHRI JYOTIRMOY BOSU: Com-
munal riots have been there in Meerut
and In Allahabad. This is Centre's
responsibilty. They have given fi-
gures about U.P. They have admitted
that in U.P. communal riots have gone
up last year compared to the pre-
vious year.

MR. SPEAKER: So far as discus-
sion is concerned, I may say, I am ad-
mitting a Calling Attention !otion on
it.

PROF. MADHU DANDAVATE
(Rajapur): I am completely in agree-
ment with friends from Mysore, and
whether the atrocities have been com-
mitted on minorities either in Mysore
or in Maharashtra, such incidents are
condemnable. This is a matter relat-
ing to national integration and there-
fore the responsibility lies on the
Centre. It is the failure of the Centre.
Therefore, Adjournment Motion
should be admitted. This is my res-
pectful submission.

SHRI K. LAKKAPPA: Sir, let me
make it clear that I don't subscribe
to the views of Mr. Dandavate. I
would like to say that these things
are going on in Maharashtra. It is

an inter-State affair. This may be
discussed fully here. I do not want
to subscribe to the views of Mr.

Dandavate. The Shiv Sena forces are
working and they are attaching the
Kannadigas. Let there be a discus-
sion here.

SHRI S. M. BANERJEE (Kanpur):
You kindly gave permission tq Prof.
Dandavate and another hon. Member
from the ruling party. Under Rule
377 they made a submission but no
reply has come from the Minister.
Had he made a statement, this Ad-
journment Motion would not have
come, Sir. I want a discussion on this.

SHRI P. R. SHENOY (Udipi): rose.

MR. SPEAKER: Mr. Shenoy. kindly
listen to me. I had already admitted
a calling attention motion on it. Now
you want also a discussion under Rule
193.
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SHRI JYOTIRMOY BOSU: Sir, Yes,

it vy food : TR B ST R A
g faorar 2
MR. SPEAKER: Shri Limaye, 1

want to see some time a broad smile

on your face also! Al the time you
are in a tense mood.

We shall fix the debate on it. The
calling attention fixed for tomorrow,
will, of course, not come. We will
have a discussion on it. You will tell
me what time will suit for this pur-
pose. This evening, there is a lot of
work.

'ﬂ'mmm:tﬁgm-
oY aret w=i zEr W g g
g w2 AT 2 gRfEY e 3@ 9%
H T A

wEw WERE A g g
feaa & faz = a1y

Mr. Shenoy, I shall certainly give
you an opportunity. Don't get up
everytime when I am standing,

On the suggestion of Shri Vajpayee
—because he has got to catch some
train on some urgent work—I advance
the discussion on the Food Corpora-
tion from 4 P.M. to 3.30 P.M. But, if
you want to stay on, then I can ad-
just the programme.

SHEI JYOTIRMOY BOSU: It
would be done tomorrow. We have
to make a study.

SHRI ATAL BIHARI VAJPAYEE:
This is about the discussion on Food
Corporation.

SHRI JYOTIRMOY BOSU: That is
all right.

MR. SPEAKER: How will you be

able to come tomoarrow, Mr. Vaj-
payee? You better cancel your pro-
gramme.
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ot wzw fagrd wrwdaht : 3 FEET
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MR. SPEAKER: So, tomorrow
evening we shall have this discussion.
But, the discussion on Food Corpora-
tion will be at 3.30 P.M.

i} viwe vam fag - waw AR,
agreTey, AgT A faarm & e d
wiea fanft =1 & Fz=ql w1 9T fr
afew sax & 3o 77w @ a7 g%
g2 foe &t 3w At Al femn

W Wi W #®\E AR AT
$ Az A, wmowr ot AhE
s

it e camefeg  FET T T A
w1 qYET T ofEd | TE AT AT &
am g 7 A E A gy faamd
¥ A gE FeA waAfam g AR E 4
o ATt 7 75 70w 2 R F=7Ar o
et 8 981 Jm fafaa 2 (wme-
1) & A faae § faind @+ w1
grq 721 2 (vmegm)

it waw fagrd addy & zA
ggaEl w1 guEs F7A1 ) wE
goxrT 4 dn faam g7 T4 frar 11X
 faqEl TW0 97 WIOW A w F
gg W faara 99 W1 wraq
F 1 FET # fasaar w1 S 47
fadrdY z=1 97 A R E

! ser ww fay - A 3o
TrofaE adi ¥ @ TET & o
41 &% X 7 A GA A3EA ILAT
ag AT wfqT €1 I (o)
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W @w fayd wwwd - v
WETEY, WIgETT & TA ¥ qiw AT wf 2,
T g fE R dw ev m 1 W@
A Ty TR
a1 T gWE IWA @1 W FE
wTfed |

12.56 hrs
PAPER LAID ON THE TABLE

NOTIFICATION UNDIR ALL-IND1A SERVICES
AcT.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSO-
NNEL (SHRI RAM NIWAS MIR-
DHA):

I beg to lay on the Table: —

A copy of Notification No. G.S.R.
1278 (Hindi and English versions)
published in Gazette of India dated
the 1st December, 1973, containing
Corrigenda to Notification No. G.S.R.
433(E) dated the 9th October, 1972,
under sub-section (2) of section 3
of the All India Services Act, 1951.
[Placed in Library. See No, LT-

597373].

12.55} hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY.GENERAL: Sir, 1
have to report the following message
received from the Secretary-General
of Rajya Sabha:—

“In accordance with the provisions
of rule 127 of the Rules of Procedure
and Condct of Business in the Rajya
Sabha, 1 am._directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on the 10th De-
cember, 1873 agreed without any
amendment 1o the Burn Company
and Indian Standard, Wagon Com-
pany (Taking over of Management)

of U.P. Governor tu
Summon Assembly

Bill, 1873, which was passed by the
Lok Sabha at its sitting held on the
6th December, 1873.

12.56 brs.

RE ALLEGED FAILURE OF UP.
GOVERNOR TO SUMMON THE
LEGISLATIVE ASSEMBLY

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): Having considered
the points raised by hon. Members
yesterday with regard to the alleged
failure of the Governor of UP to sum-
mon the ssembly within a period of six
months, I have to make this submis-
sion that there has been no contra-
vention or no violation of any consti-
tutional provision.

Two articles are directly concerned
in our coming to a decision on this
matter. One is article 174(1) and the
other is article 356. Both will have to
be read together and in harmony. Ar-
ticle 174(1) does two things, It en-
joins on the Governor to call the
Assembly, and it also enjoins that the
Assembly should be called within a
specified period of six months, the
period beginning from the last day of
the last session and the beginning of
the first day of the next session. But
as I had said, article 174 also confers
a power on the Governor to summon
the Assembly, without which power be
could not have summoned the Assem-
bly. That is where article 356 in my
submission comes in for consideration.

It is not necessary to refer to the
whole of article 356 because amongst
other matters there are two matters
which are important and relevant for
the present purpose. One is that by
the Presidential Proclamation under
article 356, he can declare that the
powers of the lepislature of the State
shall be exercisable by or under the
authority of Parliament, and secondlv
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(Shri H. R. Gokhale]
bhe can make such incidental and con-
sequential provisions including the
provisions for suspending in whole or
in part the operation of any provisions
cf the Constitution relating to any
body or authority of the Statc. Any
bedy or authority of the State would
also include the legislature of the
Etate. i, ‘1

In this particular case, a Proclama-
tion was issued under article 356. It is
nct necessary again to refer to the
whole Proclamation because we are
concerned only with one point. The
two relevant portions of the Procla-
mation are that the President first of
all declared that the powers of the
legislature of the State shall be exer~
cisable by or under the authority of
Parliament, and he also declared that
he was making the following inciden-
ta] and consequential provisions sus-
pending the application of provisiong of
ithe Constitution, one of them being
clause 1 of article 174.

Therefore, it is clear that as soon
as the Proclamation was issued under
article 356, clause 1 of article 174
which gives the power to the Governor
to summon the Assembly had been
krought under suspension, with the
result that during the period of the
Prcclamation, the Governor could not
bhave summoned the Assembly, for two
reasons, firstly because his power was
in abeyance since article 174 itself as
under suspension and secondly be-
cause Parliament had assumed the
powers of the State Legislature and the
President had to exercise those powers
ty authority of Parliament, and, there-
fore, the legislative authority during
that period was only Parliament and
the President exercising power under
the authority of Parliament.

Now, it is known that when a certain
period is prescribed within which an
authority or a person has to act, if that
authority itself is disabled from acting
during that period, the period during
which it is so disabled has to be ex-
cluded from the calculation of the

U. P. Governor to
Summon Assembly
original injunction within which it ex-
pired. That is the normal principle of
interpretation accepted in law. There-
fore, my submission is that when you
calculate the six months' period as
laid down in article 174(1), the period
during which the Proclamation .was
in force when article 174(1) was
under suspension and the Governor
could not have summoned the Assem-
bly has to be excluded from calcula-
tion, and if it is so excluded, the six
months' period is not over, and my
submission is that this is the correct
interpretation which I am putting for-
ward for the consideration of the
House, and the period of six months
not having been over and still being
left, there could be no violation or
contravention of the provisions of the
Constitution.
13. hrs,
ot wy ot (Fiw7) @ ey
"ErRT, W=l WERT & I 7 O¥O
faege g=ia A gm &1 & oA
TR T g frafz sgama
f& 25 9@ # A F a1 T
faly | oF wrad) 1 18 WEX F A
qETE frqr ST & 91T AT H mefom
AT AT R, AT AT 4 FE
gFar & e 4 ag wrEdt 18 wET aF
Aeifrz @r ¢, == fam 58 540
258@ ® @Y firar qrwr g gg Y
T =1 Frart ?
¥ grar g 5 Geiwa #) wafw
§ OHEESE I AAA FT RAAT AGN
e § | Afer weivw & warcs 517
#r T Jifem % 7 faum g
# ¥ T afad § W=
HERT QUAT UT F T T WHFA 356
¥ & OF a1 OF wex AY fAwTr
TR T awa &

7 faq & o7 wgege Ay o
WEH AT F1 KA gra i
aIefer qww w1 Az frar 3
TF 47 ¥ qfewdr IO F mAAT F1
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SHRI SHYAMNANDAN MISHRA
(Begusarai): I have to make one or
two submissions with regard to this
because I had raised this matter even
yesterday.

MR. SPEAKER: He has made a
statement,

SHRI SHYAMNANDAN MISHRA:
We as Parliament have exercised cer-
tain powers during that period and we
are directly involved,

My submisgion is brief. The hon.
Law Minister has said that the period
during which art. 174 was suspended
has to be excluded. Then the ques-
tion arises as to how is the computa-
tion to be made, with regard to thisg
six-month period; or is the computa-
tion with regard to the six-month
period now completely irrelevant in
the circumstances?

SHRI H. R. GOKHALE: Not at all.

SHRI SHYAMNANDAN MISHRA:
Is it that there cannot be any computa.-
tion about the six-month period? So
there must be a certain calculus deter-
mining the six-month period in the
given circumstances. How? My con-
tention is that the Assembly has
ceased to exist and I can establish
it. The Assembly has ceased to exist
because within the six-month period
the Assembly has not been called.

The hon. Law Minister said, rightly
quoting from the Proclamation, that
174(1) has been suspended. But
174(2) has not been suspended. Arti-
cle 174 has two clauges; one relates
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to the summoning of the' Assembly and
also summoning it within a particular
period. The other, 174(2) relates to
the prorogation and the dissolution gt
the Assembly. What is the reason that
174(1) has been - suspended and but
174(2) has not been? Of the same
article of the Constitution, ope clause
1s suspended and the other is not.

Now, what I am trying to argue is
that there is a rationale behind it. If
174(2) has not been suspended, it
means that the act of prorogation has
either been exercised or it hag not been
exercised. I really do not know what
is the position—whether the President
has prorogued the Assembly or not
If the President has prorogued the As-
sembly, then a certain consequence
flows from it. If it hes not been proro-
gued, another comsequence flows. It
it has been prorogued, the table has
been swept clean the proceedings
tention of the Constitution? My argu-
before the house had been swept
clean. The question that arises is.
that for what the former Assembly was
seeking to do and what it was in tha
midst of doing should nne have to
wait indefinitely for that to be re-
vived. Is it not a very e
situation that we as Parliament seek to
do something, and find ourselves in the
midst of doing something, and then
those things are taken away from the
Table and we are asked indefinitely
to wait? Could that be the in-
tention of the Constitution? My argu-
ment is that the Constitution. would
required that the earliest possible op-
portunity should be given to the legis-
lature for reviving those proceedings

before it.

This is the most important point.
to consider. Place yourself in the
position of the legislature.
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MR. SPEAKER: I am not going to
controvert you; I am not going to
argue that. Please sit down.

" SHRI SHYAMNANDAN MISHRA:
1 am asking for clarification. There-
fore, the six months period would
epply because the earliest opportunity
has to be given to the legislature to
revive those very proceedings.

The second reason is that the Presi-
dent passed certain legislations during
this period. Those legislations were
not even passed by Parliament though
certain legislations were passej by the
President. What is the duty indicated
in those circumstances? The Presiden-
tial Acts must be placed befcre the
State legislature.

For the ordinance, there is a specific
provision that the ordinance has to be
placed before Parliament and approved
by Parliament within a particular
period. Similarly the Presidential
Acts will have to be placed before the
State legislature at the earliest oppor-
tunity.

Therefore, on both these grounds,
the Assembly must be convened at
the earliestt When the hon. Minister
says that the limitation of six
months period would not apply, I
would ask, where is the provision in
the Constitution that the limitation of
gix months would not apply.
He says it is according to the normal
Interpretation of the law, But the
constitutional law would not go by
that. So far as the Constitution is
concerned, we would not go by the
normal interpretation of the law We
would go by the specific provision in
the Constitution,

MR. SPEAKER: Kindly conclude.

BHR!I SHYAMNANDAN MISHRA:
Only one thing more. The Assembly
was continuing, and they felt that the
Assembly should remain susoended and
within the six months period it should
not operate. But the revocation was
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done within the six months period.
Now the proclamation was approv-
ed by the Lok Sabha; and it bécome
effective on 9-8-1873. The proclamation
was revoked on8-11-1973. So, it was
only a three month period. If the
period of six months fell within the
period, the proclamation was in vogue
it would begin operating. And then,
the life of the Assembly was revived,
And thken, there is no specific provi-
sion in the Constitution which permits
the computation to be based on the
exclusion of the period during sus-
pension. So, I think that the As-
sembly has ceased to exist.

ot wrw fagr@t arwde (arfEa):

oI WEET, AF A wgA ¥
fafy w=ft wgrT & 9787 356 &
1 saren 1 2, ¥z faae w1 fraa
21 W8T 174 & AR fam
a7 T TATAEE &Y qFar g, faqm
JAT { BT AT AT & 1 FfET gER
IW § wEET 356 FT A ¥ I
gaavde ofidwm 7 91 0% A5 AW
g€ & o< form w1 swnr far o
¢, wpwfaam ¥ fafamdi & famen
" gl Ay 1w dfagw 1 g
¥ ware fed! o w WA A
aJwar &, A1 fagE |41 WU FT a1
a5l @ 91 A AT FOA AT AR
&1 3fer uoAfrs FToo) & fedy
e war w1 ga¥¥r ofidw ¥ oo
AR fe sw A gt s,
Tz oF oar 9 &, A5 @ gatew
|IATAR FT AT AT AT AFAT 3 )

G5BT 143 F FZr AqT F

“If at any time it appears to the
President that a question of law or
fact has arisen, or is likely to arise,
which is of such a nature and of
such public importance that it is
expedient to obtain the opinion of
the Supreme Court upon it, he may

L}
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refer the question to that Court for
consideration and the Court may,
after such hearing as it thinks fit.
report to the President its opinion
thereon.”

w0 fadea 2 fr oy a3 gim 2

F 7 & fAq aga Sw@w wHAT

& ag wEm e g
fr IeewEw Fl fam aara 1970
W aq-mafe @ % wemy afe fear
qr fom & =g mm a1 fF fam
o ¥ A3F g9 & 90 faw AT
arfzn | a7 weATa faara |41 9T AT
Zram 21

gum wgwa . FEEIAT R
Fa Ffma)

ot A faw o @7 fee
F AMTLZT FINT WTE AT 7 AT
grm 7 ZT 7 A1 TTERNE § Az RN
A Zm ?

o W IR WA &
FTTidmA e 8. ug feeft goo W
W gl & 1 9@ I® wha v
AET FT qHAT |

ot wew fagrh el - D
am a7 & fr mw difurw gifaen =
ST 2 | I M F AL AewTT A g
39 & q& 941 OF 5o & AT 46 0
g ) wfawm & sa 3z arawd
£ 6 WA agt g wwa 2 Hfew
oF A g R w wife froa
fagm a7 1 3% {99 § Fa0 WY
@ 2 7 g faam Aar w1 qam3 77
T IT 21 7g I H AfAw arfwa
2 & =ar 893 § 7T faam war
amar ¥¢, 93 fram fF 39 ¥ 509
TPAT T 1 AT 6 TEA FF IEAT TATAT
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FTTT A1 XA 7% P AWy AT
Feaadl 81 fre AT @ % w;y
T 7

ot ww fewd : Fwa1 97 D A
dreEd g ae?

g Ax faw : 3F 7 AT
oFTwA g1 Iram @y fv 3@ wEd
gHm= ®1 ot FRATTy fAardy &t
TAFE FCA FT F15 wfgwr 735 g1

MR. SPEAKER: I allowed the
gentlemen who brought this motion;
that is all. I did not allow others.

Y wzw fagrt wrdit - g
0 fAazq ¢ fF Fav fafy wams
#1 =aeqr @i T E ) TH OAAT A
oty £ £1 1w §t J1T Tfge

werw WEWw C FEi § ¥ A A
aF ¥ am?

wit wzw fagrdt Il 77 A
IE G FT AT 2| JI AL AW A

Zri |

st m w fow T 9T oW
T g @ T A

SHRI P. G MAVALANKAR
(Ahmedabad): Why dont you, Sir,
allow & discussion at an early date?

ot Wy ol ;3w 9T AET A
g |z 2 fafaa fvew 1 o
g FHamfs o WY £5 F@T 0039
9T FgH AN AT | FFAOT IFA I
F1 & | wEvEe ¥ 7 FHArIiT S 3T
Fr "IT AE TG 40 7 A7 TEeE
grEg £ T g7 AN U7 37 AT H
aF 2
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1332 hrs

STATEMENT RE: DESTRUCTION

OF 1,500 QUINTALS OF WHEAT IN

THE GODOWNS OF MODI FLOUR
MILLS

MR. SPEAKER: Shri Annasaheb P.
Shinde, you may lay the statement on
the Table of the House,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
Sir, I lay a statement regarding the
destruction of 1,500 guintals of wheat
in the godowns of Modi Flour Mills
on the Table of the House,

Statement

On the 10th February, 1973, some
quantity of wheat was seized in a raid
organised by the Delhi Administration
from the godowns of the Modi Roller
Flour Mills New Delhi. A case was
registered with the Police who were
also entrusted with the ¢ustody' of the
wheat stocks. The matter was also
reported tn the Collector, Delhi, for
initiating proceedings against the Mill
under Section 6A of the Essential
Commodities Act, 1955. Under the
orders of the Collector, a part of the
wheat stocks was disposed of in small
quantities, Opn the 7th August, 1973,
the General Manager, Super Bazar,
approached the Collector to release
the remaining quantity of wheat for
sale through the Super Bazar. On the
30th August, 1973, the Collector
released 2,906 bags of wheat to the
Super Bazar and directed them to
take delivery. In the meanwhile, the
Super Bazar had applied to the Delhi
Administration for a peneral exemp-
tion in respect of stocking, sale etc.
of wheat in relaxation of the provi-
sions of the Delhi Wheat Control
Order, 1973. This exemption was
issued on the 22nd September, 1873.
The Super Bazar sought the permis-
sion of the Delhi Administration on
the 30th October, 1973 to get the
wheat milled in order to sell ‘atta’ to
the general public. The necessary
permission was granted by the Delhi
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Admn, on the 08th November, 1973
subject to the condition that the ‘atta’
would be sold exclusively to the
permit-holders, The authoarities of
the Super Bazar were, however, keen
to earmark some guantity of atta for
sale to the general public. Pending
final decision regarding the mode of
distribution, the Super Bazar js get-
ting the wheat converted into ‘atta’.
The stocks of wheat have been got
examined by the Delhi Admn
Although the stocks were found to
be damaged to some extent, these
were reported to be fit for human
consumption as per analysis of the
samples,

13.13 hrs.
MATTER UNDER RULE 377

STUDENTS' AGITATION IN MANIPUR

SHRI N, TOMBI SINGH (Inner
Manipur): I rise to raise an urgent
matter of public importance. Mani-
pur is under President's rule; for the
last several days it has been under
the grip of students agitation. The
agitation is against the failure of the
State Government to  provide
funds to meet the regquirements of
the lower jncome group of student
scholarship. . .. (Interruptions). The
first agitation conclude when some
agreement between the State Govern-
ment and the students was reached.
I do not know what has happened to
that agreement. Perhaps the State
Government could not comply with
their own part of the agreement.
'This is a State which has no industry
ang it is economically very backward.
The low income group people have to
depend on same scholarships for the
education of their children. Ther2
are three categories—the Scheduled
Tribes, the Scheduled Castes, for
whom there are Statutory arrange-
ments for Scholarships, and the stu-
dents belonging to the lower income
group. These students of the last
category for the last several years used
to get regulurly scholarships under
the patronage of the social welfare
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Mlinistry of the Central Government.
This year the Government have not
been able to pay. I snould like to
draw the attention of the Ministry to
the fact that the State is under Pre-
sident’'s rule. The preseni crisis has
to be solved and an abiding solution
has to be found. The students can-
not go on agitating every year for
these scholarships. The Gevernment
has to provide funds. We have te
admit that till we can improve the
economic position of the people there,
we have to meet the responsibility of
educating the people, the students
belonging to lower income group of
people there,

This concerns mostly the peovle of
the Manipur valley. In this valley,
two-thirds of the population of the
State lives and, barring a few families
of officers, contractors and business-
men, most of the people come under
the lower income group. So, natural-
ly this agitation is involving the
entire population there. the entire
State of Manipur. In view aof the
forthcoming mid-term elections and
also in view of the President’'s Rule
in the State. there is every likelihood
that this agitation will be fnisused.

May I, therefure, through you, Sir,
request the hon. Minister to make a
statement on this and, not only that,
to take measures so tha{ this issue
does not come up again. I would also
like to know what is the latest situa-
tion in regard to this-agijation,—how
it is going to end, what is the present
position and also what will be the
solution for the future.

May I expect to have a statement
from the Education Minister who is
present here? This is a very urgent
matter,

MR. SPEAKER: Will he make it
now or later on?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): Laier an.
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13.17 hrs,

SUPPLEMENTARY DEMAKRDS FOR
GRANTS (GENERAL)., 1973-74

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Sir, I beg to
present g statement showing Supple-
mentary Demands for Grants in res-
pect of the Budget (General) for
1973-74,

ot wew fagrdt wrwde (mnfaae):
oo wEvew, & ¥ w9 @ frde e
ar i fagrs 3= & oF ghew qamwdr
A g oaw E oL

www witew . 9g3 §8 Z1 T
9T |

weaw Wi | 7g A1 91T AR Sag
"a sfsq T g ghaaiar L. .

st wew f® W T
wgrRE, 9™ &1 A« #r fafy w7
qaT AN & | 99§ g TR a=
Fraadm 37w AT AR T @
ZiIg A A o AT | e
&Y A OF HWET ISEAT 4T WHAFE &7
a1 ¥ T fF A8 80 AN FT AT | WA
fom &t 7=q g€ @ 9§ 46 a7 ¥ 3
TR ..

ot swx ww fag (S77)
& 3t 377 ¥ wfew & a 77 F@H
*r gMTT wAr §

sft v faprdt wwadt ;W
R, WY I ¥ &g f6 9 w1 AT
TH A T | T AEET WK W
THal 1 T #Y WWH § @ 0y ?

- — - .
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13.19 hrs,

CODE OF CRIMINAL PROCEDURE
BILL—Contd,

warR w@tew @ A & fehw
ST AT T ™ d 9 X A
I W ferega gm, ATz @99
FHE & srwr ¥WME ) WA 3
% 40 famz ST 4

We will now go with a little more
speed. Shri Dinesh Joarder is to con-
tinue his speech after Lunch,

‘We now adjourn for Lunch to re-
assemble at 14.15 hrs.

13.20 hrs.

The Lok Sabha adjourned for Lunch
till fifteen minutes past Fourteen of
the Clock,

——

The Lok Sabha re-usseinbled after
Lunch gt nineteen minutes past Four-
teen of the Cluck.

[Mg. DEPUTY-SPEAKER in the Chair)

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Sir. 8,000 workers
©f Delhi Cloth Mills refused their
wages and today about 28,000 textile
-workers of Delhi are on strike. This
is a very serious matter, The Labour
‘Minister ehould make a statement and
alsg irtervene in the matter so that
‘the textile workers of Delhi may get
their demands fulfilled.

@ g g ()
a2 A1 =EF I EE, 9§ dAaae
1 7% ¥ g@Ewy fear omar 3
ZIoF GfeaT &7 337 0F F9 1 90
g 2, AraY Avew w5y AR AT ad &, e
it 27 F1 feaw 57 2 £ v
4 A TEE A F L, ATH 97 ¥ I
=ZoF #7743 I3 At Fa fafees
AET T A TIIET FA T
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@t wy fewd (xiFT) © wVIa
F ¥y qenfa & 87 7-8 OF g g
NI TAT ...
MR. DEPUTY-SPEAKER: With the
approval of the Speaker? 1 am not

aware of that. You can only make
a submission now,

ot wy foed - &7 27 AW A
4, o "HAT a7 @1 froAax fay ¥
FéuT wiw & v gfea w1 fa=T I9Taw
7T | g wmet az ar fr oA
w7 fasg Gy 7 awq w13 afaaa
ez & AT wmT ¥ o IW
F T £ 47 ) o) aF IT & WIC
wfagt &1 15 warg @ gt ¥ W
wat ot agt wYAz &, & =vgan # fr gfom
FACH T I 5 | FA TEIHTC
w37 £ fa=t gfesr gm0 e foan
™ q1 —

MR. DEPUTY-SPEAKER: You are
raising so many things now.

wit vy fomdy : & sgar # fr A
& AT & A% 7 ]I 3f0IAT wed
faeg &§vm & a1t § a9 wm—a
OHT TTAieNE |
MR. DEPUTY-SPEAKER.
have heard you,

ot wy fomdy . A TT IR
TR &, T § FHAE w0 F
gAY AT WA KT T TG HAA & |

They

—

14.22 hrs. 1

CODE OF CRIMINAL PROCEDURE
BILL—Contd,

Cla}lse 167—(Procedure when investi-
gation cannot be complated in twenty-
feur hours)y—Contd

MR. DEPUTY-SPEAKER: Ncw we
Tesume discussion on Clause 167 of
the Code of Criminal Proccdure Bill.



245 Cr. P.C. Bill

In this connection I would like to
say that I have just received notice
of an amendment to an amendment
from Shri Shivnath Bingh. Normally
this is pnot the way how the Chair
should be caught unawares. At the
last moment some amendment ¢S

brought and that creates some diffi-
culties,

In this case I would make it a spe-
cial case for two reasons. Number
one is that Mr Dinesh Joarder's
amendment yesterday was moved very
late and because he moved it yester-
day, it could be published only this
morning. So, it is oven to others tc
move an amendment to that amend-
ment,

Secondly, I was told second hand or
third-hand or fourth-hand—put it any
way you like—that the Government
is willing to accept this amendment
of Shri Shivnath Singh. I would have
much preferred a straight dealing
between the Government and the
Chair. Instead of comuing in round-
about way, whispering in the eary;
they could have come directly to me
and said that, in the interest o’ the
legislation, in the interest of this Bill,
they would be prepared to accept
particular amendment. Of course,
that is a sufficient reason to make a
special case; when the Government is
prepared to accept. you have to give
due importance to it. But why should
they not came directly and say this?
That would have been mucih better

rather thap catching the Chair un-
awares.

I will admit this amendment of
Shri Shivnath Singh. But in crder
that the House may be aware of what
we are discussing, I will read out
what it is....

SHRI DINESH JOARDER (Malda):
I am not clear, Sir, whether the Gov-
ernment is going to accept the amend-
ment of Shri Shivnath Singh ar the
amendment moved by me.

MR. DEPUTY-SPEAKER: 1 will
make it clear to you. ¥ou are awure
of your amendment N»o. 335 1o Clause
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167. Now Mr. Shivnath Singh wouid
like that to be amended. Hc has
given notice of that. I will {irst read
out your arncendment as it is. This
is your amendment:

“the Magistrate may authorise
detention of the accused person,
otherwise than in custody of the
police beyond the period of fifteen
days if he is satisfiad that adeguate
grounds exist for doingz so, bui no
Magistrate shal] authorise the de-
tention of the accused person in
custody under this zection for a
total period exceeding sixty days,
and shall if the accused person is
prepared to give bail, release him
on bail whether the offence or any
of the offences under investigatiun
is ‘bailable or not"

Mr. Shivnath Singh would like that
the last five lines of your amendment
be replaced by these words:

“period exceeding sixty days, and
on the expiry of the said period of
sixty days, the accused person shall
be released on bail if he is prepared
to and does furnish bail; and every
person released on bail under this
section shall be deemed to be s0
released under the provisions of
Chapter XXXII for the purposes
of that Chapter”,

That is his amendment to your amend-
ment. I will accept it. Are you
moving it?

SHRI K, NARAYANA RAO (Bob-
bili): An amendment to an amend-
ment is not permissible under the
rules. You can check up,

SHRI MADHU LIMAYE (Banka):
The hon. Member must cite the rele-
vant rule.

MR, DEPUTY-SPEAEKER I know
that it is permitted.

SHRI K. NARAYANA RAO: As a
matter of commonsense,

PROF, MADHU DANDAVATE
(Rajapur): Commonsense under which
rule?
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MR. DEPUTY-SPEAKER: You must
credit the Chair with a little know-
ledge. 1 would not do anything which
is not permitted under the rules. But
even so, for your satisfaction, for your
information, for your parliamentary
education.. .

SHRI K. NARAYANA RAO: And
also enlightenment,

MR. DEPUTY-SPEAKER: Please
read rule 87. An amendment may be

moved to gn amendment Wwhich is
already proposed by the speaker.
What have you to say?

SHRI SHIVNATH SINGH (Jhun-

jhunu): 1 move:

That in the amendment moved by
Shri Dinesh Joarder, printed as
No, 335 in List No. 38 of amend-

. ments,— (e |

for the last 5 lines, substitute—

“period exceeding sixty days,
and on the expiry of the said
period of sixty days, the accused
person shall be released on bail
if he is prepared to and does
furnish bail, and every person
released on bail under this
section shall be deemed to be
so released under the provisions
of Chapter XXXIII for the pur-
poses of that Chapter”. (353)

MR, DEPUTY-SPEAKER: Mr.
Dinesh Joarder, to resume his speech.

SHRI DINESH JOARDER (Malda):
Yesterday 1 was discussing this clause,
clause 167 and was trying to impress
upon the Government that this clause
has wide-ranging implications and
that the Government should restrict
the period of investigation to a certain
limit, If the Government does not
like to restrict the period of investi-
gation. in that case, what in practice
we are now seeing is that the accused
persons are remaining behind the
bars for years together as long as the
investigation continues. In certain
cases, particularly, in the political
cases, the accused persons are not
being gven bail for years together.
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So, 1 was just suggesting to the
Minister that you shall have to restrict
the period of investigation to & certain
extent for all investigation. You may
divide the cases in different classes,
for punishment extending upto 2 years,
for punishment extending upto 5 years
and for life imprisonment and for
capital sentence, like that, In two or
three groups the offences may be
classified ang for separate classes of
offences separate time limit may be
fixed for the completion of the inves-
tigation.

You are not willing to accept the
propositions that I have made in
regard to clause 173. I have moved
separate amendments to that effect
yesterday. I spoke before the House
that I do not want to press those
amendments in the discussion on the
Bill further. I would like that the
discussion on the amendments given
by me will Be ended as soon as the
discussion on clause 167 ends. So, I
do not want to press upon those
amendments any more, but I would
just like to request the Government
that those aspects should be thought
over because we are now going to
amend the Indian Penal Code. After
the passing of the Indian Pena]l Code
we shall have to again change a bit
here and there in the Criminal Pro-
cedure Code also. At that time the
Department as well as the Ministry
should consider the whole issue and
if possible at that time Bring in new
amendments to that effect. This is
my request to the Government. Now,
I see that the amendment to my
amendment. No, 335 is going to be
accepted by the Government and we
are very much happy about it, though
it is not all for which we fought since
the last few days here and also in
the last session. Still it is somewhat
of a still more advancement towards
the releasing of the accused persons
during pendency of the trial. Defi-
nitely we are happy that the Minister
has come forward to accept such a
small amendment. Though it is &
small amendment, still, it has 5 very
wide implication. It has a wide effect.
Those accusedspersons now after two
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months in any case will be released.
They have to be released if the inves-
tigation is not completed within two
months, I am also glad that my
amendment is to be accepted. I do
not know whethier Mr, Mirdha is going
1o announce it, but I have no objec-
tion in accepting the amendment
mcved by Mr. Singh, because it is
just to give a better shape to the
amendment. There is difference in
Janguage but I think it is a better
language than what was proposed in
my amendment, it is simply changing
the language of the amendment and
£0 1 have no objection to it. I am
happy about it and I express my
tritute to the Minister as well as the
persons who are behind him in the
administration ang in the secretariat
also because at least good sense has
prevailed upon them and they have
agreed to this. So, I am happy and
tc that extent, I am closing my dis-
cussion here op other amendments
also and whatever is left over, I shall
discuss them in the third reading. I
shal] take only a few minutes' time
in the third reading.

1 request the Minister one thing.
Next time when there is an opportu-
nity to reconsider these clauges, they
sheuld make use of that opportunity.
and they should reconsider the perni-
cicus clauses which have been incor-
porated here and such clauses should
be amended further. With these
werds 1 close.

wT 7w famd . SuTeR WETEA,
nd aga W W& faay § wfany a6y
7ot T ¥ wwfAw & W AvEA ®)
A7 T fRam A ) groE W
SGATE 391 I1EAT § WX TTF FATEHI
*1 W1 | FWT AATZ WA ¥ weg
adry e &% & fomer 0% 717 a7
faer 721 & 1 WTT T AT 9T qAfATT
YA ¥ I A WY gqWe AT F wr A
A, 23 IAT LT A7 I8 OF W=ST AT
A T AE IR AL AT | 9 Ay
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a1 T & wE agT ) grEfey frdiae
gfers &1 gmir.  3EF  gEfwfae
fifee & faw oFTse &1 F2d o @
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): Sir, I don't have much to
say except that I accept the amend-
ment moved by Shri Shivnath Singh.
Just by way of rebuttal 1 want to say
that there is no question of confron-
tation between this side and that side.
At least so far as this Code is con-
cerned, it is not that anyone won the
battle; the Government had always an
open mind. We always try to accom-
modate what the hon. Members want—
Members on our side of the House as
well as from that side of the House.
Shri Singh, particularly, till last night,
was telling us that something should
be done about this clause,

I am happy to say that after accept-
ing this amendment, this Clause would
appear much more acceptable than it
was before,

MR. DEPUTY-SPEAKER: Now,
before 1 take up these amendments,
I would like to point out that there
were twg amendments given notice of
and moved on the last occasion and
they were adopted. They have again
to be voted upon.

Here is the difficulty. Amendment
Number 280 moved by Shri Shukla,
accepted by the Government and
adopted by the House relates exactly
to the same Clause and to the same
lines as the amendment No. 335 mov-
ed by Shri Joarder to-day,

SHRI DINESH JOARDER: Ngt the

same.

MR. DEPUTY-SPEAKER: 1 shall
explain it to you. The amendment
moved by Shri Joarder to-day and
further proposedq to be amended by
Shri Shivnath Singh is on the same
lines. There cannot be two amend-
menté to the same. If you have got
amendment Number 280, please look
at it., How can we have two amend-
ments to the same thing? There can
be only gne amendment. Government
will now be faced with a delectable
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prospect of voting out its own amend-
ment of last time. We have to throw
out the amendment voted first before
accepting this. 1 shall put these
amendments to the House and follow
thiz procedure,

ot o fow¥ : gUTRy  REEE
qT 9T WiE Wi g 9 A ey
a5 w1 wewa gz g€ ar o fwy
aq fag ol ot 7w faam  fawd
TEI 3@ v #E T faww
LE O

MR. DEPUTY-SPEAKER:
explain to you the difficulty. I am
only pointing out that I shall put
these amendments which were adopt-
ed on the last occasion one by one,
first. Then I will put the amendment
of Shri Joarder, as further proposed
to be amended by Shri Shivnath
Singh. 1 shall first take amendment
Number 280 moved by Shri Shukla
and adopted on the last occasion.

I shall

The question is:
‘Pages 57 and 58—

for lines 46 to 51 and 1 to 5
respectively, substituie—

“(a) The magistrate may
authorise detention of the
accused person, otherwise than
in the custody of the police,
beyond the period of fifteen
days if he is satisfied that ade-
quate grounds exist for so do-
ing; but no Magistrate shall
authorise the detention of the
accused person in custody under
this section for a total period

exceeding sixty days, (herein
after referred to as the said
period) when mnone of the

offences under investigation is
punishable with imprisonment
for more than three years un-
less, for reasons to be recorded
by him in writing, he is satis-
fied that such detention for &
periog egceeding the said period
is necessary in the interests of



25 Cr. P C. Bill

justice, and where the Magis-
trate does not authorise the
detention of the accused per-
son in custody for a total period
exceeding the said period, he
shall, if the accused person is
prepared to give bail, release
him on bail whether the offence
or any of the offences under
investigation is bailable or
not”. (280)

The motion was negatived.

MR, DEPUTY-SPEAKER: 1 shall
now put amendment No. 358 by Shri
Shivnath Singh to amendment No, 335
by Shri Dinesh Joarder to vote.

The gquestion is:

That in the amendment moved by
Shri Dinesh Joarder, printed as No.
335 in List No. 38 of amendments,—

for the last 5 lines, substitute—

‘period exceeding sixty days,
and on the expiry of the said
period of sixty days, the accus=
ed person shall be released on
bail if he is prepared to and
does furnish bail; and every
person released on bail under
this section shall be deemed to
be so released under the pro-
visions of Chapter XXXIII for
the purposes of that Chapter™.
(358)

The motion was gdopted.

MR. DEPUTY-SPEAKER: 1 shall
now put amendment No. 335 by Shri
Dinesh Joarder, as amended by
amendment No, 358 by Shri Shivnath
Singh to the vote of the House.

The question is:
‘Pages 57 and 58—

for lines 46 to 51 and 1 to 5 res-
pectively substitute—

“(a) the Magistrate may
authorise detention of the
accused person, otherwise than
in custody of the police, beyond
the period of fifteen days if he
is  eetisflred that® adequate
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grounds exist for doing so bLut
no Magistrate shall authorise
the detention of the aecused
person in custody wunder this
section for a total period ex-
ceeding sixty days, and on the
expiry of the said period of
sixty days, the accused person
shal] be released on bail if he
is prepared to and does furnish
bail; and every person released
on bail under this cection shall
be deemed to be so released
under the provisions of Chapter
XXXIII for the purposes of that
Chapter”. (335 as amended by
358).

The motion was adopted.

MR. DEPUTY-SPEAKER: There is
another amendment, namely amend-
ment No, 281 which Government had
accepted op the last occasion.

The question is:
Page 58,—

after line 10, insert—

“Explanation—If any question
arises whether an accuseq per-
son was produced before the
Magistrate as required under
paragraph (b), the production
of the accused person may be
proved by his signature on the
order authorising detention?"”
(281) i |

The motion was adopted.

MR. DEPUTY-SPEAKER: I shall
now put the rest of the amendments
namely amendments Nos, 123, 124, 184,
202, 203, 266 and 267 to vote,

Amendments Nos. 123, 124, 184, 202,
203, 266 and 267 were put and nega.

tived.
MR, DEPUTY-SPEAKER: The
question is:
“That clause 167, as amended,

stand part of the Bill".
The motion was adopted.

Clause 167 as amended, was added to
the Bill
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MR. DEPUTY-SPEAKER: In regard
to clause 173, there is a motion for
rescission by Shri Dinesh Joarder. Is
he moving it?

SHRI DINESH JOARDER: No, Sir.

MR. DEPUTY-SPEAKER: So, the
question of amending it does not
arise, and clause 173 stands as adopted
cn the last occasion.

There is a similar motion for res-
cission in respect of clause 197. Is he
mcving it?

SHRI DINESH JOARDER: No, Sir.

MR. DEPUTY.SPEAKER: So, the
question of taking it up again also
dces not arise,

Clause 368—(Order to release, on
grcbation of good conduct instead of
sentencing to  imprisonment).

DR, KAILAS (Bombay South): I
teg to move:

“That the decisions of the House
in respect of Clause 360 of the Code
of Criminal Procedure Bill, 1972, as
rassed by Rajya Sabha, and the
amendment moved thereto, made
cn Ist September, 1973 be rescind-

ed”  (347) C ol
MR. DEPUTY-SPEAKER: Th
«question is: |

“That the decisions of the House
in respect of Clause 360 of the Code
of Criminal Procedure Bill, 1872, as
passed by Rajya Sabha, and the
amendment moved thereto, made on
1st September, 1973 be rescinded.”
(347)

The motion was adopted,

MR. DEPUTY-SPEAKER: There is
an amendment to this clause moved
already by Shri Ram Niwas Mirdha.

LR, KAILAS: 1 beg to move:

Page 123, line 47—

for “more” substitute
(348)

“less”
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Due to clerical typing error, the
word ‘more’ was typed and sent to
the press but actually it should heve
been typed “less”.
My amendment is, therefore inten-
ded to correct that clerical error.

MR. DEPUTY.SPEAKER: I shall
now put these amendments one after
another to wvotes.

First 1 shal] put amendment No, 58
by Shri Ram Niwas Mirdha to vote.

The question is:

Page 123, in the marginal head-
ing—

for “instead of sentencing to

imprisonment”  substitute  *or
after admonition™. (58)
The motion was adopted,

MR. DEPUTY-SPEAKER: I shall

now put amendment No. 348 by Dr.
Kailas to vote.
The question is:
Page 123, line 47.—
substitute “less™

for “more"

(348)
The motion was adopted.

MR. DEPUTY.SPEAKER:
question is:

The

“That clause 306 as
stand part of the Bill".

The motion was adopted.

Clause 360, as amended, was added to
the Bill,

Clause 1—(Short title, extent and
commencement)

MR, DEPUTY-SPEAKER: There is
an amendment by Government to
rescind, No. 307.

SHRI RAM NIWAS MIRDHA: 1
moved:

“That the decisions of the House
in respect of Clause I of the Code
of Criminal Procedure Bill, 1972, as
passed by Rajya Sabha, and the
amendments moved thereto, made

amended,
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on 3rd September
rescinded”, (307)

MR. DEPUTY-SPEAKER:
‘gquestion is:

1973, be

The

“That the decisions of the House
in respect of Clause I of the Code
of Crimnal Procedure Bill, 1972, as
passed by Rajya Sabha, and the
-amendments moved thereto, made
on 3rd September 1973, be
rescinded”. (307)

The motion was adopted.

SHRI RAM NIWAS MIRDHA: I
moved:

Page 2, line 10,—for “l1st day of
July 1873".

Substitute—"1st
1974, (309)

MR. DEPUTY-SPEAKER: 1[I shall
first put the amendments which had
been adopted on the last occasion
{Nos 11, 286 and 13).

day of April

The question is:
Page 1, line 5, for “1972",

Substitute “1973”. (11)

The motion was adopted.

MR. DEPUTY-SPEAKER: The
question is:

Page 1, for lines 8 to 11 and

page 2, for lines 1 to 4, substitute—

“Provided that the provisions of
ihis code, other than those relating
to Chapters VIII, X and XI thereof
shall not apply:—

(a) to the State of Nagaland,
(b) to the tribal areas,

but the concerned State Govern-
ment may, by notification, apply
such provisions or any «f them fo
the whole or part of the State
of Nagaland or such iribal areas,

2675 L§—9 .
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as the case may be, with such
supplemental, incidental or conse-
quential modifications as may be
specified in the notification.” (286)

The motion was adopted.

MR. DEPUTY-SPEAKER:
question is:

The

Page 2, line 10, for “lst day of
July 1973" substitute “lst day of
January, 1974”. (13)
Those in favour may say ‘Ave’.

SEVERAL HON. MEMBERS: ‘Aye’.

MR. DEPUTY-SPEAKER: Those
sgainst may say ‘No’,

SOME HON. MEMBERS: No—

MR. DEPUTY-SPEAKER: 1 would
like Government to be a little more
alert. What for, the hon. Minister
knows. Although it has been accepted,
I have not declared it. You can have
second thoughts, if you like. I will
put it again because you cannot have
two amendments to the same thing.

1 am referring to amendment No. 13.
I wil] put it again.

SHRI RAM NIWAS MIRDHA:
Instead of that, the present amendment
should be there.

MR. DEPUTY-SPEAKER: That is
the point.

SHRI RAM NIWAS MIRDHA:
That amendment concerns the date
when this will come into force. As
it has taken time to pass this Bill, that
is not necessary now.

MR. DEPUTY-SPEAKER: My duty
is to put it formally and your duty
is to say ‘ves' or ‘no’. 1, as much as
any of you or the Government have
the responsibility to see that we make
laws which are as far as possible
properly done. If Government accept
two amendments to the same clause,
it is my duty to point it out. There-
fore, although 1 had put it and the
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[Mr. Deputy-Speaker]

House had said ‘yes’, I will put it
again,

I shall now put amendment No. 13
tc the vote of the House.

The question is:

‘Page 2, line 10, for “lst day ot
July 1973” substitute “lst day of
January, 1974"" (13)

The motion was negatived.

MR. DEPUTY-SPEAKER: The
guestion is:

“Page 2, line 10—for “lIst day of
July, 1973" substitute—“1st day
of April 19747, (309).

The motion was adopted.

2IR. DEPUTY-SPEAKER: The
question is:

“That clause 1, as amended, stand
part of the Bill".

The motion was adopted

C:ause 1, as amended, was added
to the Bill,

SHRI
I move:

RAM NIWAS MIRDHA:

“That the Bill, as amended, be
passed”,

MR. DEPUTY-SPEAKER:
moved:

Motion

“That the Bill, as amended, be
passed”.
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o & oF ufre fw &5
i fF ww gim ¥2 ¥ W
grine F I urwmw wE
TR 1 3§ oF a wr & e mer
IATH =T To TAo mﬁﬁmﬁa
& ot an A, m%mi‘i‘fzﬁhm!ﬁi
Aarqm A @rg 8., ... (=)

MR. DEPUTY-SPEAKER: Order,
please.

These are extraneous matters.

ot 7y ferd : & feelt &7 e
T wE  FEm AT e L .

MR. DEPUTY-SPEAKER: We have

to be careful. You should be careful.

In the first place, this is extraneous
to this Bill.

=t wy fomy : i’ti’gﬂ%ﬂtﬁ

@1 # 39 #1 fadge A=A @
T 1

MR. DEPUTY-SPEAKER: How the
High Courts function, how the
Supreme Court funetions—all that

cannot come here. That is the first
thing.

way famd: S FEaq € ¢
WA B g a
arfz FGT
MR. DEPUTY-SPEAKER: Order,
please. I am on my legs. Secondly,
we have to be very careful that we
do not reflect upon the functions of
the courts, I would request you not
to pursue that.

o wy fomd : IREER W FTE
TE W
MR. DEPUTY-SPEAKER: But this

is extraneous. Let us confine ourselves
to the Bill

oft wy fowd : ovefraw #X Y7
T fs Pefee i e H o
ferer wrad § 37 9% W @ g
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[t wg fowrd ],
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SHRI B. R, SHUKLA (Bahraich):
Sir, at the very outset, I wish to pay
tributes to the Minister, Shri Mirdha,
who successfully piloted this important
Bill. At every stage of the delibera-
tion, whether before the Joint
Committee or before this House,
a spirit of conciliation, appreciation
and accommodation was adopted and
no prestige issue was raised by the
ministry. From every section of this
House, this spirit and attitude has
been appreciated and compliments
have been paid even by the bitterest
critic of the Government, Shri Limaye.
His point of view has always been
tried to be appreciated. After the
Constitution, if there s any other law
which affects the millions of this
country, their right to property, right
to assembly ete., it is the Cr. P. C.
It was enacted during the British
regime and naturally, in order to
perpetuate their strangehold on the
people of this country, they wanted
to strengthen the police. Because of
the excessive power vested in the
police aml the magistracy during the
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imperial regime, & hatred was created
against the police and the magistracy.
Therefore, many of us, while consider-
ing the provisions of this Bill, have
been absessed with the outmoded
jdeas and not tried to understand the
provisions in the new perspective
after independence.

1 would not take much time of the
House because it is a very exhaustive
code, but I shall certainly like to point
out certain very basic improvements
in this code. The institution of
honorary magistrates was a discredited
one. Those magistrates were stooges
of the power under the British regime.
Many of them were almost illiterate
or semi-literate and incompetent. Now
very healthy safeguards have been
provided in this Bill. The High Court
wil] ultimately make the appointments
to this office. Their powers have also
been curtailed.

The power of the police has been
curtailed. Mr. Limaye pointed out
that third degree methods are being
resorted to by the police during the
course of the investigations. A very
salutary measurss has been inserted
in the present code and an accused
person, who has received injury at
the hands of the police during the
investigation, would have a right to
have been sufficiently liberalised. The
a doctor of his choice. The time
ceedings.  Provisions relating to bail
proceeding has been done away with.
Now cases exclusively triable by a
court of sessions would be instituted
directly in the court of sessions and
there would be mno committal pro-
ceedings. Provisions relating to bail
have been sufficiently liberalised. The
innocent citizen should not be harassed
and his liberty should be preserved.
At the same time, society should not
suffer because of the unruly and
unsocial elements. The police should be
strengthened only in order to secure
the welfare of the society. Peace and
liberty should be maintained and
there should be a fair trial even to
the worst criminal. Taking into
consideration all these different claims
of society ard individuals, the provi-
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sions have been harmoniously blended
in this code. It is an exhaustive code,
and therefore, we cannot claim
perfection. During the passage of this
Bill, many new thoughts and after-
thoughts have occurred and they have
been accommodated in this code.
There may be flawe here and there
unintentionally and they can be
rectified at a later stage when they
are brought to our knowledge through
experience,

15 hrs.

SHRI DINESH JOARDER: Sir, we
are now going to pass this Bill. This
is a new code altogether. It has 483
clauses with a big annexure and many
schedules. It is a code effecting main-
ly the common people of our country
in the villages and urban areas, who
are siruggling every day for their
exislence against exploitation. There
is a certain class of people here who
are controlling the administration and
government machinery at different
stages. The ruling party is represent-
ing them and they are still protect-
ing their interests against the interests
of the wvast millions of our pecple.
In doing so, the police administration
is coming to the help of the ruling
class and the ruling party. Actually,
the police are still being utilised for
exploitation and curbing the mass
political movements and democratic
movements in qur country. Our Par-
liament and State Legislatures have
passed many laws about land reforms,
trade union movement, wages of
labourers etc. But ip practice none
of these laws is able to give any re-
lief to the exploited class. Our ex-
perience is the police force is still
the same as it was during the British
regime. With the same mentality and
psychology, they are working against
the common people. The same heri-
tage and tradition are stil] being fol-
lowed by the police administartion.

In the society in which we live
under the Congress regime since Inde-
pendence, the protection agalnst
harassing and unjust "prusecuﬂnn and
cenvictions is more “important than
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the question of the conviction of the
really guilty. That the guilty persons
are being tried and being convicted
is all right. But much more people
than the convicts are being harassed
every day by the police force and the
police administartion. Either in con=-
nection with political movement or
other democratic movements. the land
reforms movement, the trade union
movement, and all that, every day,
thousands and thousands of people in
our country are being harassed under
several provisions of the Criminal
Procedure Code and other criminal
laws. So, I would like to tell the
hon. Minister that simply passing this
Code will not meet the purpose. They
should also give some Thought as to
how the police administartion could
geared up and how the police adminis~
tration could be changed to fit in the
present form of our socity,

Without changing the environment
and political and social conditions, the
talk of bringing the guilty to punish-
ment and solicitude for orientation of
the Criminal procedure Code to that
purpose will pave the way for harass-
ment of the innocent and oppressive
dictatorship of the ruling class over
the people. The most important re-
form of the Code of Criminal Proce-
dure must be towards the humanisa-
tion of the entire procedure. As it
is, the entire Code that we are going
to pass has still the ingredients which
bear the imprint of an imperialist
legisaltion. It is harsh and, in many
respects, cruel to an accused person.

In connection with any political or
any other movement, the innocent per-
sons or even the persons taking part
in political movement are being brou-
ght to court. There is no classification
given by the court. They are treat-
ed simply as ordinary criminals on
political grounds or for taking any
part in political movement of any
other democratic movement. Our
society is a democratic society. Every
person has a right to move about for
the betterment of the people. In that
connection. if he is arrested on politi-
cal grounds or for taking any part
in political movement or any other
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democratic movement, he is not given
any classification by the court. He is
treated as an ordinary criminal just
like a theif or something like that.
I would request the hon. Minister to
consider thése facts.

I would like to mention here that
even this Code has given wide powers
to the police. First there is the right
of the police to arrest without warrant.
In clause 41, wide powers have been
given to the police. Even now, we
are pgoing to give the same powers to
the police which they had during the
British regime, that is, to arrest peo-
ple without warrant. We are told
now that we are going to trans‘orm
our society into a socialist society.
You should at least consider those
things that we find in other socialist
countries.

Here is the Russian Code, ] want
to mention here what should be the
ingredients for arrests, for taking
away the democratic rights and liber-
ties of a free citizen of a free coun-
try. It is said in socialist countries,
there is no democracy and that the
people have no rights. Just to men-
tion these things, I say, in socialist
countries, the people enjoy much more
democratic rights than what the peo-
ple enjoy in our own country or what
the people enjoy in other free demo-
cratic countries of the world. 1 want
to show you how ordinary citizens in
socialist countries enjoy personal
liberty and democratic rights. You
have provided ng checks to the police
officer in arresting innocent persons.
'This is what happens in Russia. Arti-
cle 176 of the Russian Code says:

“The institution of criminal pro-
ceedings against persons known to
be innocent. The institution of eri-
minal proceedings against a person
known to be innocent by a person
conducting an inquiry, by an investi-
gator or by a procurator, shall be
punished by deprivation of freedom
for a term not exceeding three

years."”
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That means that, if a police officer
or a procurator or a court arrests @
innocent person or a person who i8
proved later on as an innocent person
but in spite of that the person was
arrested, in that case, the police offi-
cer or the court or the procurator
will be punished by deprivation of
freedom for a term not exceeding
three years. There is a check.

Article 178 says:

“Arrest or Detention known to be
illegal:

“Arrest known to be illegal shall
be punished by deprivation of
freedom for a term not exceeding
one year. Detention known to be
illegal shall be punished by cor-
rectional tasks for a term not ex-
ceeding one year or by dismissal
from office.”

It is even dismissal from office. So,
there is a check on arresting innocent
persons by a police officer or govern-
ment machinery.

1 want to mention some other arti-
cles also. This is how the arrested
persons are treated in Russia. I will
just read it out. You have made a
concession here that, if a person is
arrested, he will be given bail after
two months, ie.. sixty days. We have
now accepted that amendment. Still
what is the condition? Even if he is
an innocent person, he shall have to
undergo an undertrial punishument for
two months ie  sixtydays. Now
what is the position in Russia—when
a person can be arrested, what will
be the position of the arrested person
and how he will be treated?

“If -there exist sufficient grounds
for supposing that an accused will
hide from an inquiry, preliminary
investigation or court or that he
will hinder the establishment of the
truth in a criminal case or that he
will engage in criminal activity and
also in order to secure the execu-
tien of a judgment, the person con-
ducting the inguiry, invetigator,
procurator or ¢court shall have the
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right to apply to the accused one
of the following measures of res-
traint..”

Not arrest; they will not arrest; they
will apply measures of restraint only.
And what are those measures of res-
traint?

“A signed promise not to depart”

A suspected person will sign a docu-
ment that he will not depart.

“persona] surety, surety of social
organiatsions and confinement under
guard.”

Confinement under guard; not jail;
not taking away the liberty and demo-
cratic rights; not putting him behind
the bars; only confinemeat under
guard. This is the procedure followed
in Russia. Persons are not furthwith
arrested by police officers there. Un-
der very suspicious circumstances, the
person’s liberty and democratic rights
are treateq delicately and cautiously.

Now what is the check for conclu-
sion of an investigation? Here you
have pravided no time limit for com-
pletion of an investigation; no time
limit is there; under Clause 173, you
have only provided that the investiga-
tion should be completed as early as
possible. In Soviet Russia, the posi-
‘tion is as follows:

“In cases for which preliminary
investigation is obligatory, the in-
quiry must be completed not later
than ten days from the day the
case is initiated.”

“There is a time limit in Soviet Russia.
But here, in our Code, we have no
such time limit. It is also said here:

‘In cases where preliminary in-
vestigation is not obligatory, the
inquiry must be completeq not later
than one momth from the day the
criminal case is initiated.”

Tn that case, the period® specified is
‘One month. So, ther is a time limit
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for completion of investigation. Eut
here we have no such time limit.
Now what is the condition that will
arise even after we have acepted the
amendment today? When the investi-
gation is going on,or during investiga-
tion, a person cannot be detained for
more than two months. But say, for
instance, if the investigation is com-
pleted within two months and the
tria] is not completed within that
period, in that case, the accused per-
son shall have to undergo underirial
punishment. That means.. .

MR. DEPUTY SPEAKER: All these
points were made during the discus-
sion on the clauses. This is Third
Reading.

SHRI DINESH JOARDER; I am
trying to impress upon the Minister
that he should change the policy to-
wards the Police administration and
he shoulg change the Police adminis-
tration laws.

Apgain, under what circumstances
can a person be arrested? That is
laid down very clearly in the Russian
Code:

“An agency of enquiry shall Lave
the right to detain a person sus-
pected of committing a crime for
which punishment may be assigned
in the form of deprivation of free-
dom, only if one of the following
grounds exists.. ."”

What are those grounds? Under what
circumstances can deprivation of free-
dom take place? They said:

MR. DEPUTY SPEAKER: Why can-
not you give that book to the Minister
so that he may read it?

SHRI DINESH JOARDER: I am
placing this matter before the whole
country,

PROF. MADHU DANDAVATE:
What guarantee is there that he will
read it?

SHRI DINESH JOARDER:
are the grounds:

These



271 Cr. P. C. Bill
—

" [Shri Dinesh Joarder]
“(1) when such person is caught
committing the crime or immediate-
ly after committing it;”

That is when he is caught red-hand-
ed. Then the second ground is;

“when eye-witness, including vic-
tims, directly indicate the given
person as the one who has com-
mitted the crime”

That means that there is sufficient
evidence of the eye-witness and also
of the victim. And, lastly:

“When obvious traces of the crime
are discovered on the suspect or on
his clothing, where he is, or in his
dwelling.”

Only under these three conditions,
a person can be arrested and depri-
vation of freedom can be resorted to.
Those are the factors and checks are
there all through the crimina] admi-
nistration in the Soviet Russia,

Now I would only mention a few
lines from the Chinese Code....
(Interruptions). The hon. Member
opposite is talking of socialism but
what the socialist States are, he should
know .... (Interruptions).

DR. KAILAg (Bombay South); We
know China and we know  Russia.
Our socialism is totally different from
these countries.

SHRI DINESH JOARDER: Here,
it is written what the psychology
behind the criminal administration is
there in the People’s Republic of
China. y.-

“Although the criminal law of
the People’s Republic of Ching Is
a necessary measure for the State's
regulation of activities and for the
struggle against crime, it is not a
fundamental measure but only a
supplementary one. During the
period of our country’s transition
o socialism, the role of the criminal
law in guaranteeing this transition
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is of major significance. We need
a revolutionary legal system; we are
not utopians...”.

This is the philosophy?

MR. DEPUTY-SPEAKER:
sophy?

Philb—

SHRI DINESH JOARDER: I am
finishing in two minutes.
“....But in the construction of

socialism in our country the criminal
law only plays a supplementary
role. The undertakings of our
country’s socialist economic and the
cultural construction are themselves
the foundation and the guarantee for
the prevention and elimination of
crime in our country. But in the
countries of the exploiters, the sys-
tem of exploitation which a small
number of rulers strive to preserve
is itself something that ceaselessly
creates and produces crimz."

MR. DEPUTY-SPEAKER: You are
going far beyond the scope. 1 suggest
to you that you arrange a lecture on
the philosophy behind criminal law
and I will attend your meeting.

SHRI DINESH JOARDER: Most
humbly, I want to mention a few
things and for this reason I have not
pressed other amendments.

I am not speaking on other amend-
ments. Let me finish this sentence....

MR. DEPUTY-SPEAKER: Such a
long sentence for one whole page!

SHRI DINESH JOARDER:

“The contradictions between the
ruling class of a small number of
exploiter groups and the vast class
of labouring masses who are ruled
are irreconciliable and develop more
sharply every day. In order to
protect the interests of the minority
exploiting class the rulers resort to
violence. And the criminal law has
become one of their principal
measures for putting into effect this
kind of violént rule”

1t says:
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This is the state of affairs. Today what
we feel is, unless the entire police
administration is overhauled and
changed, it will not meet the require-
ments of society. Otherwise what we
feel is that these criminal laws will
be applied only to curb politica] and
other movements which are helping
to bring about the transition of our
society into a socialistic society, This
will not come up unless your whole
attitude is changeg towards criminal

law.
SHRI K. NARAYANA RAO
(Bobilli): With due respect to the

Law Commission and the great study
that they have made and also the
troubles taken by the Joint Select
Committee, 1 confess I cannot see
much substantial changes in the
structure and the content of the
present Code. The Law Commission
by and large has confined itself for
reviewing conflicting decisions and
interpretation of wvarious sections and
recommended change in the languages
of the respective sections. That is the
broad approach. There may be cartain
changes which arise such as
abolition o the jury and abolition
of the system of honorary magistrates
but they do not touch on the vital
aspects of the problem. This Act was
passed in 1898, If you compare the
present Act with the previous Act you
will see every sub-title is virtually
common.

MR. DEPUTY-SPEAKER: What is
the purpose of your speech? Please
say either you support or you oppose.

SHRI K. NARAYANA RAO: No,
Sir. As a member I have to express
my views. The very fact that certain
amendments have been brought
forward by the Government even after
Rajya Sabha has passed it clearly
shows what they have not come to
grips with the problem. There is vital
need and necessity so refer this to
another learned body to simplify the
whole procedure, The 1898 Code was
made at a time when Indian citizens
did not enjoy personal liberties and
fundamental rights wlich are now

AGRAHAYANA 21, 1805 (SAKA)

Cr. P. C. Bill 274

guaranteed under Art. 2] of the
Constitution. By amending this Code
the changes in our political structure
ought to have been kept in mind. The
code should be reformed in the light
of the changed situation after
independence. This is my submission

st weo dto ¥ (@WRAM) ¢
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SHRI P. G. MAVALANKAR
{Ahmedabad): I want to give one
illustration. If you, Mr. Deputy
Speaker, Sir, can give me one minute.
While congratulating the Minister for
improving this Bill and considering it
as a Bill in the right direction, I want
to tell him one thing. Please see to
it that the police administration in
our country is so arranged that the
improvements made in this Bill are

in the direction of improvement and
enlargement of our fundamental

rights.

1 want to illustrate this. Shri
Atmarambhai Bhatt, a veteran Sarvo-
daya worker from Bhavanagar in
Saurashtra, Gujarat, had been coming
right near the Parliament House and-
you Bir, will be surprised to know
that even while there has been this
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-hot discussion here, not once but
twice, Shri Bhatt was handeuffed by

the police. He was taken to the Court
by the police, handecuffed! This is
.not right. I want the Government

“to be liberal in whatever they will
be doing in regard to implementation
of this Bill

SHRI RAM NIWAS MIRDHA: Well,
'Sir, I am grateful to the hon. Mem-
bers for the good words they have
said about me personally and the
attitude of the Government in making
amendments in this Code. There is
fiot much time and I would only refer
to certain things that were said here.
.For example, many IMembers have
said something about the police
‘administration and they said that all
the good that is intended in these
amendments may nmot accrue if the
police administration is not improved.

We are conscious of the fact that
the police administration should
improve. But, one submission 1
would like to make to fhe hon. Mem-
bers is that we should not have a
perpetual sense of distrust against the
police. They are not as they used to
be—arm of an alien and oppressive
Government. They are a limb of the
law enforcing machinery of the popu-
lar Government and whatever criti-
cism we make should be gbjective if
not sympathetic to the police. The
improvement can only be effected in
an atmosphere of trust and confidence
in the police force as such. The
police is improving their standards.
The standard of education of recruits
is improving and we, in our ministry,
are very keen that there should be an
extensive training programme to
increase their competence by giving
them more and more facilities for
improving their qualifications. They
are trying to modernize the methods
of investigation and detection of
crime.

So, Sir, I would appeal to the hon.
Members to take a symmathetic view
of the very difficult and delicate task
that the police have to perform in our
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country. We shall do everything we
can to see that the police administra-
tion improves as much as possible so
that the real intentions behind some
of the progressive measures that we
are adopting woulg be fulfilled,

There were certain other things

‘which were said. I would not go into

them. I would say that this Code
was first considered by the Law Com-
mission and then by the Home Minis-
try and then by the Joint Committee
and by this House. We, on this side.
and I myself particularly, have been
always not only willing but also
anxious to seé that the views that
come from this side or from the other
side are accommodated. Many of the
suggestions, I am sorry. I have not
been able to accept. That is because
of the situation existing in the country
at present. As such we cannot accept
those amendments. But, 1 fully
appreciate the spirit of the hon. Mem-
bers behind these suggestions. I not
only appreciate them but I am also in
full sympathy with them. I hope that
whatever improvements we have
made would be implemented in pro-
per spirit and that we would have a
code worthy of this free country of
ours. We have tried to limit the
restrictions and restraints on the free-
doms of our citizens and we have tried
to strike a balance between these
freedoms angd the necessity of main-
taining a stable and a peaceful society.
The restraints are the minimum possi-
ble that we need for our society to
work and to flourish peacefully.

With these words, I thank the hon.
Members for the cooperation and

assistance they have given us for
piloting the Code.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill, as amended, be
passed’.

The motiog was adopted.
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15.30 hrs,

MOTION RE: WORKING OF FOOD
CORPORATION OF INDIA

MR. DEPUTY-SPEAKER: Now, we
take up the motion to consider the
working of the Food Corporation of
India,
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“Corruption in the Food Corpora-
tion of India knows no bounds...

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
I would like to say that I did make
a statement on some of the malprac-
tices in the Food Corporation of India,
but the words which have been put
in the press are not exactly an honest
reproduction of my views. I did refer
to the malpractices. I did refer to
corruption in the Food Corporation.
But the words which the hon. member
is reading now, I must say in fairness
to the House and to the hon. Member,
are not exactly the words I have used;
they have been put in my mouth.

st wew fagrdt Tl ;- I
Fug ¥ wfead Fqg m g 1 7aT
TErA A wEAr § S £ @9 A7,
S8 F1 goew g feur o A ag e
Tary ¥ for o 7 2 fr g §
SR FT &P 9T 7 9 I AT
It & dz7% ¥ far Ame g
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SHRI ANNASAHEB P. SHINDE: I
did refer to some cases of medical
bills which were deliberately inflated
by submitting false bills and more
money was extracted from the Food
Corporation. I also referred to the
fact that in some areas the workers
are resorting to illega] gratification.

SHR1 JAGANNATHRAO JOSHI
(Shajapur): The tip of the iceberg.

sit wew fagrdt et | STEEA
AERT, WEAE F TIER &1 TAE
¥ oagomg o g gF o

SHRI ANNASAHEB P, SHINDE: I
did refer to the statement of the Chief
Minister.

st wew fagrdt awat o vonAE
wirza, fag ®iga A foEaEra &

gfez #7 &7 & | W1 TP FWAX
qa“fﬁ'z.mé,, ¥ W uH-al Wl #
ETET EN wEAT £ 1 $EIA AT
¥ qe w4 W ogErn {7 A

AFE W gE Al F ARTNE A
faei & wvay gay AT A FT fAFAT
# a1 wfa g% 35 &7 (g3 T A0
¥ | & 9gr 2w AgrST F WEA
#4 & qor 2 f5 frogr v zw 7 7R
8, 3faq ag faw gFrse @ faar s,
FUFTAZ A EH KT AATR |

fak aEm ¥ a7 #r qfee %1 2
fraferafamagnagmag Fowar
¥ gfaz 71 dfew fawr 22 @m@ ¥
Fag FX 82 WS Gl T E |
g ag W s § fF ag wEAn
HrodloqTEe 1 &7 faar mr & H7
Tw 25 feqdaw #t & Y oA

=W
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% fewer fawt w1 @ HTRET ot ommio
F1 A /T T 3, K ORAREA ¥
A g Yo A, o o W @aa
Fyq U, e H HaAr 9, ae H
AT F T, T A GE FIERAT *
Jacia @ AT A & IO W
F AT WY W, VW FE WA
F wid ——HT qg1 g—=TodlomrEo
T & | F Al WgRW AT
s g fr awrd F E 7 drodtonmrgo
sramF ol @y’ & @ Wi
AMAT AT F 5 Arodtonre F W N
T FHTA T 7

ofl g% ATy mrde F1 I FY
FEEN F oI7 T gameds fegf
Y o wrwAr ¥ oA 3
§ deflemic 5 s Wy ¥ g
A AT | WX WA F AT
FT S F74 A ZAAT THT TIAT AT
f&r worrErT # arw w91 F7 “:'%uzr
g fawer g1 s

SO Wi, F% A@ A
frra =@ra faw & fasg W @
g1 3 = #) foems £ v e
fm 3 @ g WA W
76 T4 feaew faaifia ag &1 aw
frami ®1 7EY famn, ag w2 ¢ fF
agag fem &, amow #= faar mm 9k
e ¥ smmf@i & @ g FW
art 9 @ foar AT | W WA
wEgTEd 1R A1 & eqrAl F 1A A aar
gl

O fmrma wag s kg s
BT FAIA & gualaa wfawr fwa<
TE A WY T T v T
f& wfa feesr 7 ¥ @@ W
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22 §97 § AFT 32 ¥ Fvefan Afwa
g & Afew X @ 9 FY 99-
foarda 2wt & fF a8 &=t 77 7 W@
56 &7 % FI T E 1 & Wgw
AT HEITT ¥/ 9T TFA A |

F.C. I (Mot) 282

SIS HERRA, WY g W OwE
HTAA TH 9% § W §—AY grawT
¥ §F FILGIRAT §T AT NEH QT
qeT & WX 4 WA ¥ far A
nE Ay wfemrmr 2 = oA
Fa1 Ao 2, ag =T § § yw4d

SHRI ANNASAHEB P. SHINDE: £ | &M, s®rg # fag sdm %
Rs, 56—which cost is he referring to?  faqar 5 ga &4 &1 &Far 2, =F

¥ fo7 93 Fr@IE 15 gwrT @Al
s fFaar 2 wr d

T AgIEE, 92A AT 3A gEA

SHRI ATAL BIHARI VAJPAYEE:
Overhead charges per quintal for
handling wheat.

ot siwx qure fog (wawr) 9%
] ?

ot wea fagrd awadat ¢ 1o

oo gy, a7 WOTed o
sy Ay % 5 f wfa ad s<en
T & A1I7 IS W OZ wWifs ag
¥ A AT FTAT [ATEAT B,
3T AT A GGAATATZATE 1 10
#%, 1973 &1 &1 fmw & sAafi
A FEFAT § UF JE-FHE &, 97
H g wegr ff——

“Pilferage and corruption was
rampant in the FCI. The detention
of wagons at railway sidings had
.gone up whereby the FCI has been
sustaining a huge loss due to demur-
Tage on wagons and pilferage of
foodgrains to the tune of 40 per
cen '”

g am W wifafea @ fr o
SN & 9T oA T ™ 9F
‘@A & WX WiEde aEmEi sy fEod
g femr v & 7 xw Ay feay
v ¢ & sareye arr & anfest
a1 S ¥ W 3w e ¥ fem
& wigwrd =7 fge a2y 7%

7 =1 g1 441 2, &g fmw w2 A
fa=t #1 1@l § 9T FT TA AT
€ | A Il &1 Fwe Ae-mfat
¥ Tw A w1 W fadt oW
gl T 9T WErFAH O AS
¥ATH &4 FT W@S E
g1 w@f@l N ogw wwm wfEy
20-22 U8 T EA & | W@
famr qrfat &t Fma wEr faw
wifA & aqq FL AFAT§ | SfAT
wur 2T 9 F g v § 29
famfor oY & o, &fe wg ==
air e g—8 g s §
TrT g o A wg S A
Frfzat Y e g A oS o6
g A w®  FTgREW wwAr
qreT wg FT W & faer wiwsi w7
TRT & gl g | 1972 F wWiE 3
¥ oqE %% Frarws T gfa
fee 24 T9F F7 wET JoTAT | F
ST EA— 1973 § 7 T F1 7
g ?

I WAL, WAIE F oA
FaA FagraErAr AT E 1 W
g fews weed Ifem % &
g% wise fad § 1 1969-70 &
8. B3IFUTTWIFTHIEIGHT | 1970—
71 % 8. 40 FUT €I FT 12T ZAT |
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[ i wew fagdo avaqw |
9 AW § Wiwd gud g A §
wifs ofsws wer 2o o2
<aR il =i mns 8, &fm o e
WNT 3 ST ¥ v T 3— ATeTOTAt
Hag ¥ 8 fesd omy, & fagre & oy
Wiz Tl feqt & Frore 1 sl
HiZ FHT w= Fare famn, w=
T fear A ag W wrersw # A
AET | (WY Wve ¥ @ 3w A w7
faeem &1 w1 (wwawmw)

qferarn & sy fedt & 1600 377
MEE 9T T | 3F qIE Fi HIT 6T
frmay st g€ & 1 Qa1 w2
& &g s, san ¥ g7 s oE g
=1, wEr wwrd w1 qwn fEme ¥
qf o &1 OF OF &7 gar 3447 AT
Z1AY =rfew, Fwe ageat 3 Trfzo—
T mEdr A ¥ afra adi g

mw feri 7 4 & f wow 5w
I WAT HAT FEAOA wiEw oar
& T #fz77, wan s ot
=ty FT WL 1 FT WA W
wHfwat Fqrfod w7, 92 w0 s
Fam fam & 7 @ w3 oA
frrar & fF ag s e 7rsat w1 7710
fear arrmr @t &5% & g 7w
F2 7w o & o s ag w19 e
TIT AT W7 AL FIT 7wy e
7w fear 2 f 22 ot w7
afe3 1, I ST s a1 wewar
g wHad ¥ wAwEr 3, ag v
2 owEdr ! o & fr we
794l fqs3ard o=ar 9rgan &, wrd
0 F1 oawd far & e g

2

DECEMBER 12, 1973

F. C. I. (Mot.) 28¢-

1% g9 @rg fm & e=fagt w1
ICE AT G R TR E
IAL NIW & 924 FAA frarer fair
T 12 W wrdy oF § faeg
92t & a1 & q&i ¢ wor faar war
¢ 1 (sraenr) ail wEe aE @
£ ST &&r 1242 8, § 9§ ofwrC
FTLHAE | AfeT wowd 1 19 4g
¢ f& = g2 o' sqard frew S
&, "R &1 Brer g of N
T i % 53 fedi qaw fagwr fg
g ¥, 10 FEATAGS UIATTHA TATA
f&7 ma §, 8o drfrut wigezz Aawd
F1 fedl &asis qamgr 7gr & 1 W7
BiE FAAA THT wfwara & 1 w4t
fsg 7g 3, w@r wiwam "8G
g9 F a1z A gf w7 fr v qfew
347 ¥ wfwym § 5 wR T T T
g w41 &g from T gem w faara
ww5d ¥ fAq ara s § sirg 29T
G|

T TS (5905 &1 FH AFHI T
FE AR FT Zfer K osaar 7 awr
frdt mw fanT www7 & fAT Lar +7
waf # ofvqia Zrar ¥ W owE H
uF WrEA( Al Wl g, & fEdr wr
A\ LT Far Argar A oF wIAT
Fifafl FW #9w7 § A dT
1600-2000 & & &, 4fw § W,
1975 # frzrae @ .19 & gas1 aT
g1 gwre ® w3 g &7 faur
T & | @ ® osAs fewt g§a
#r 72 9% for w9 g1 s 1 wT
e & arg € 9=57 awar & ?
w7 § safer wATONO FrEar g
# A1 forx wgw 9a7 &7 fawa 7 &
AFT £ AT W TR ® 4T F @
A FT FT70 AL HHA F AN W@ 1
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IMeTT ALRT Y, WIGET GAKT
Araa Zrm, &y faaw § fagemfaar £
T Zi TEI L 43 @ ®IAT 94T
TOAT 3R AYE &0 w9 a5 Ter
&1 iwa mre farw &1 e a7 201
TIT RWT aFW@I E GH agd T
1 &rf 54 AEN g wWr 19 w94
gy faw 7 a1 & (941 &, 7 w0y
97 arg fm smw & e 27 w0
# 45 ¥<r7 oy "y famm 7 ars w7
= %1 fagr & A 43 FrE wqwT w7
9T KT J (@ F | T AT ARG
#1 @ fom w1 Fr arfwm &
¥ a1l 7 fFar sy eaan 87 70
ST Ao Fi &g w1 e
aifrs 37 ¥ (&g faaw 481 fF4r a
HEAT | 799 HTHTL 7 @1 {4079 %7
TT5 F9AT FRAT E AT I ¥ 9 @Y
frm &1 w@ At A17E wWiE 3T
T F AT & FICT @G (AT BT
W% IA H AT E1 @8, vAE @y
fam %1 foaq s o frard & 20
$3% A7 97 g2 wyafot 171 e
ATTEIZ | 07 % ST ALFTAH 291
FT ¥ IIA TE FT wFAT &7

ST WEIET, AHIT TATH &
UL FT AT A HY, TAH AANT HY
THAW ¥ | ag g wad fagmr
mr2Ifram e s @ 2 1 gw
{wa oam ¥ zro a; ga 2 fs isam
1 3T AT (W AT IWHT 13
TIN 7 AAIH 3 g1 7 gw sacfrai
71 (A e4T w7 s w2 &, =av-
ixqf # I/ T § 91 AWTA ¥ HA
HATKIGT 7T §, §A9 A7 TTHIT
FEL FT TR F, AFT B FAT
T FT T F 7 R FAIVT B
o afedds & g A= F w7 A www
agi gt war g ? a1 HT HEwA F
g=fan Trdy savan g & 7 v o

»

F.C. 1. (Mot) 286

Ffore (wae & fag (e wr
g?

Tor@ ¥ T & WA & (7 g
T, faet smardy & A WS, Al
TR X DT G M@ AT oW qGE ;
AR TR | TG ATRF I IR
Four gy & ? AT § 97 v oo
o1 & |ilF aLE WA F "W
HATES1 H\< A OF §17 §F HI
3, A & ¥T21 S@T E, I IHI5 ¥
HFAT 3 Ai®FF T JAA AT g www
TTAA WHA F g U AR WY
FARGI A AWML T WA AT wa
# q=1 AT g A7 6T ag qAT &1 W
LR FEEIEEE LE B B e A
(mam3) | . TaEr Wur FEd
QAT F, TTRT SAVT T CAHT T
7 qg T HFLFTE I § (W)

SHRI ANNASAHEB P, SHINDE:
Some traders may have purchased
some of our officers.

SHRI ATAL BIHARI VAJPAYEE:
Then they can purchase your Ministers
also!

Sareme o, & 9% FeT qTEAT
g i+ gra fam & 1% &1 asgi =i
VI ¥ gy g ALY IR | TEA &
w7, A # fgmd man w@v
W # Y afg § a7 #1€ aeaa
8 & 1 7 sF i@l ® g2 ¥ s
T ET EAM | g0 A AiEe % w3
FRw #1 ArriaYE fow aw &
AEF TN FQIHT a7 2, Td Y
TR AT o | AR M T Mo ow
7T AT & Fo0g a9 F fgwa &
|USAT €1 THAT T HHAY § | GEH T
FERI ¥ 7.9-77 Wt warfag (Far s
HEAT & | AT WEAY WIT W AA E-
7% Frfsw wwad F s ¥, ovAw

farers w4 g @ rfew |
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[ =t wew fagr€r aiswa )

Ffea feam iz s, @At
¥ fedl o1 %@ g Cd o
ATEAEFAT TEH @A A fFEE w5
MG 57 3 AT AT &7 s
A T HATS ST FE | G 7T 4T
F1 ANGT T F1 qrEwEFar g | g
T FY HIATTAT 99 519 7 AGT AAT
arfee | AFEHT T AR F. T T 7
R & ITEAT SEw g £ 1 A5,
Tefrgegma fawem &1 g 77 W 933
AT wFqgmT g E R
werar fazd 77 38 § a9 77
HE FIGIAT A FE T & ARG
fe=ma gt vy 2 #17 T8 o I B2
FH{TET %1 {207 w@T £ 1 55 WA
arfet #1 ovza =1 w0 fawmar s g,
At B B AgiAal A1 %7 A E,
Afrm 7338 wrowsT (M9 A w9 2
T WA AT T AT Agi 2 |

# avgar g {7 o faug oz w27
TEATET & I91 FL A GH A4 A §D
T8 gF4@ WA, J1 FET TTHL T
HET T8N FC 86 |
MR. DEPUTY-SPEAKER: Motion

- moved:

“That this House do consider the
working of the Food Corporation of
India"

oft e e (T :
weTEa, ww gEAaT ¢ fE g7 fawg 9
At gz fagedt arard,  ago &
TEATHF IEHT AT # oute ¥
=q ZfezgIor =1 FmT A

Tl §OT %1 0% wfifa & ofemw
-mEEfam F4 |

DECEMBER 12, 1973

F. C. 1. (Mot.) 288

T w8 Fagrdy wagdy : WA
srgfow Fvm g

off s e - AT fagE ad
=% afafs 7 £3 F1¢ Yow ow 3fear
9T UF i@ {4 F | HF WEA gAT
g f& 95 foe ov o 7 91 -
aEd # & 39 ¥ fgAfaq § oPe
¥ fdE wmaT =9 #Y g7 I W
T EY AT 1A | 9% TH 9 9992
ORI 29 (Y98 WMF F a5,
AT TGT T2 WITF TTAETET 5541 07 |
wfam 9%, az =9 31 & o & wiv AT
AT § T5 TAZT &1 (797 &7 Zam4T
o famr £

az fd sga warw 20 30 F
agT TFAL 5, WA FAR F T
FTIOOT F1 Heqa" /T mar 2 #1i
=% %1 {57 Frfwat w1 57% o7 giwadr
T e 7 A &A1 2, 54 IR H
g8 & &1 57 1 fof 31 #w AT mE
i S A o ol ST
fde &§ =mma 7 W aaa 53§,
ST 37 FAET F WHIL 97 9 Gfeqs
WiTEfRT w42, F A ; A
L O e ) O o - |
9 T T IR 934 7 wUg
R aga 7 Fvm AR d1g X
Fromt | gUr I@ AN A I F
arE ft §EIT § §3 gWd <@’ g,
AT & T FHTY ATHA AT TG |

T ATAGT & BT FTARAS FT A
qE AEEAT AT &, g az & fe Tw A
FITH AT A9 aF  WeT F g
IEA 7 A 7§ owE foara o fr
IR wgl e s @ART Ag W 8,
afer wg fm o € 5 ag wfoar
s ) = & a2 fem T
MY E wAS sHaT &7 I
T & s fRT HodYowtEe F
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wfaerdy 0¥ srafvai ¥ agyeATT I
Howe g R AT E |

SFT FTATAT A T o Fre fr R
F1 fovmr summ (g somi 2 a7 W
W 9@ o A0 WA 2,35 9T
sgrar fimmr foor s 2o A
7g Wi T 5 0w Ao mie F AR
W47 JAT 98 TEA Z A7 AT a0y
frrrar frl 7 £

afz o 3.979 5 ATH (eraT
Fi Gz § W17, A1 qg TF TAF 9 g
THA T AT F 3T A TreETey TR
fF 7z 35 a7 7w gT A Az @
# fz w2 Frediiom &7 974 A Awfway,
sfadi, Woras g\ wafaar a
o5 & WTTAZ eqTITar N3 SAT
®T TEACVA ¥ A gl
Y TATT TATT F AT 2, IT T TANA
2ar 2 AT IT AT Tz FAT 2 | Az
%T FEHWE F AN FETE
gfyF1irai &1 9232 sTITET F T4
& gF 77 fran smd, v R FIn
Fr q@5 "0 FAAMAT ww Aot 77
w1 wFAT 2, TE AT AT TH 3
aamw arAl § frwrw sy £ W ouE
g4I ¥ A F &0 fqerT 1 arq &
/I = w7 Al A 5

16. brs.

AH HAT F7, WEAC @O
¢ fF 97 g s § agy a9
qrETT ¥ oF FAETa 6 gfoErd §
W1 34 fegrs & favarm 787 wad,
foe &1 quqw o1 araedy A fear g
f& fee@ # 96 & Ieqew & Ifaw
T s i ITATEAr w11 IR AR
$T WS forer ¥ 39 % fAC oF &
% wrEigear § WX I 45T &
2675 LS—10

AZZ AT A TTEITAT AT AT
arfem | dwr f & 7 ower 2 AR A
®T FEIIA T OFE TE TS
§E o wE aE ¥ AT ¥
JI9T F T W H wFTAT T §
9 FHA G H ;AT 2 Wi o femn
¥ oA |l a1 Wil g g, aq
=Y A 2 § @A & fF w3 FT-
T T T @0R ArfE sl w1 frEr
T E AT T fEAET 7 AT T 9T
AT @I TH | 3% I T T8 T
99 & FEATT FE TE ETAT
T3 & MT 37 § I KT AT ATR ZAT
2 o T8 T O SITAT &7 Ao ST H,
arfF sgTarfedt &7 SIE3T &1 W9 WY
T FATOH TH H gEAATA 7 AF |

ag @ 2 fr BT wIoH O
TGA AT AT R | B HTA WA G
g 9T 97 "7 §F G €E WAl 8 A
FTE FAT £ HIT T H F£ T &
i AT FAAT | A4 78T 5%
fAa @ d AR FaA 2 ; W H
e g TEAF A0 2 1 wiET srarasar
= am %1 £ fw o= =wgt %51 e
& frm, fosi #19 &1 Q77 F01 § A
TH qwzA & fAAiT fear T g, 9
TeEt ® AgEAfa @ i AR A
13T § weEg 9§ AT S AT
IR WA qifF ag AferF wqraFy Zw
¥ T T AT |

sfraragdr F wan R g ®Eom
F qaqd wevd T ATLH Hlo Ao o
F1 AT d BT W & 1 TN TH 9
qeFTe wraurd #@iAf A, gz A
waa # 7y s | TFI wE & v SEY
wofaat s ¥ BF o § A a8
FrTTed T AT § 1 AT BT FIATE
W ¥ T W TS G R
g | W1 99 Ho dto wrfe F g1

- - - . @
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[ st wwe Ager |

IT F AT H UFFEOTS F1 AT G G,
& At arerrdr w1 Az favam g AT
=1fed o1 fF SvErT 39 A1 97 ATHET
337 amHrga R FT @
|7 AYE Y 4T 7 &), 9Te Frs a3 7 A0
s FF 7 &Y, WEARF T MY
I 9T IF F &t § AT &Y A9 HIT
39 & fawms 3faa siam@ &1 I8 |
T FEREE F qaqd TeAE A AE
®F ¥ 2R a9 § gafug g AR
T § ot gz e @& 1 73 59
Far A AT A TR, AT FEE
FHIH AW qT Ay FId F I
F7 A AT AfEd o, AT ag oA
F73 H FAT TG |

oft AT F 77 °r 9o % 34
i F XNE F2 gFM ) AT E,
fatfaat &y fayy & Jfgn | W
T A% H el F) wAr g, A1 F30
i FOE 33T 9e3r &9 o1 TS, S
qir a7 ¥ 7A@V A T A ML WL IH F
F 37 31 I AT Fa4 (% T F 2T
4T Y @Y & | 37 F1 w1 fa0H HAT
3, 7z g &% AfFa @ A FrE A
a8 & 5 g F0T # OF F mEar 4
g% & fr Tia € w3 7 T whewrdy &4
Agr, afe sa & faans F1§ formd
ot &, WX 3w fusadl ¥ w5 qed
t, g ST KA § AT FAIRT
FEAT 81

A AT T OF AT qg A war
2 fF 5z wofam & aqi savifaf
& afus § 137 7 w1 §2g § fF samardy
T GT F TIAT § | FFHT 37 FT FTO7
swpifs gimaTaAL T 1T
% wfafwa ag w=T9 F W7 Far g,
A TP q gy 97 97 IT F1 AT T

DECEMBER 12, 1873

F.C. I (Mot) 29

gy g=F ¥ Al 37 F7 fRT A
# Y ZrgweT 8, I F AT WHIAT
2, Y Az, AT F warT F qYET 99
IBT HT FAMHI T w1 gfez & Far
& 127 &Y\ 39 1 eIT AT 9FAT ], S
¥ FE AT SAET IZ JATHI FHT AT
2 | T F97 IH AT SATH 2 FT HY
TEW 74 wadi &1 FRTIg WATST WY
BeFT AT &, A6 AG, AT T AR
37 Fr qifTat @4 FETE gL ST
Frfeat ¥ o qArwr FACAGCE

a8 F7F §T AERIAT T AR
FO F fAITr #7 swIeqr FAT TIAT
& At wgt #wfis s g, a2t ¥ WY,
T3t € &, aEr qg A agar & | At
¥ gy 3w F ed A1 A A9 &
g7 # zh mgy  wwEr g
9T TTHAT § Al FTA SORIGT
dez Farer $FRfz & q7 wET I3 FIAT
grmase s Ifar g 1@ F AT AT
AT CHoHToHrEo@{aar § ar 37 4%
EFg 3qr ¥ 7 mowTv FY E¥W AT 2,
o 98 3T 74T & A1 99 Fi I v
g 1 &3 F1 A0 7 F@ ) AT I
FY A7 135 3 | FF TRoTommio A
ATT FT FFL 7% aardr §, a0 F
vaar ¢ ag erpAfea 38 & 1 3z wlag
A&t @ B ota wAs F T ar 9 F
ATATAT FHIAET IZET AT | afeF g
zafaa & i w71 & agq, TOAT F a6
g7 W1 FI 72Z FT {R IFAT FoAq
O AT F1 HATT AT | AT 3T IH
FI A4S0 FT THAE FT g7 HA &1 3f6z
T AT &1 F97 FL IGTT 9T AT
EETCH F1HIT I T AT ThoHTonTS 0
FY ISMAN 977 g 1 FF T3z sy
T A0 TE 3ar e I7 w_gfe
F10 AMGRAT FT & | AT § qro
7 a7 Frn wEm 6 chedontE
F fefam  wi@ greAz sty
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yfa® & gw smer § A ag =onfar
¥\ Tz s ST ¥ osmar ox
ey & g 9¥EY Uy ¥ 41 0% 7T
BYE ®T gEY 5T F waw & 1 Afww
eI & FRFL TF AT AT I
T chotTomiont AT TW 1 WREAT
FYHT 7341 2 MIT IR H AT hoHTonTE S
a8 ol FF T FFAr fx 99 T "
'l ¥ fg=1 ¥ 797 397 fas famefl
T qATE AT FT A0 AR T HIT GATE
Ay @iE v T 7 37 A1 9T
HFETT FF AT I AgW Fr. fzeeAT
¥ g wen fom W3 o7 - 7 18
wgwe (wa1 M7, A1 A7 A1 §5 A @
ZNM i THedTemE 0 57 35 F fAm
2, 71T LW T =4 FI 0% 0T 5T FATE
291 2, A1 g w0 Y @1 arEr W
SHiF WiT FIF OFT 4.9 AT A OO
s (T F7 fo=ql "7 Fww "
A 93 W7 T T2 a7 mRe
-Hromrie var & M7 &gt 7vam & fory =1
FHAT 52 & {7 ooy AwAT & farmfy AT
#1 fx dzfam =iy agx samm 2
37 w9 fewon & 2w g A1 @O
& wodlomiocs Fefam wrdw wara
T g 1= & 1| wrae 23 w5d fEw
& ORI waT & o SEY RN, sgre
ol @ 7 qer 'Y @ W 3 anfas
&Y ¢ (@9 &1 UTRodloMTEodT FLAT
T | £ KT A OF oxYomr o 7 FY
FHeT T fF AT A wy & e
T AT ITRTE T " TR &7 47T
g3 | mE ngedloq. ol AEES
Tz ¢ % 98 30 & 0% S H /T FA
af WA TGE ﬂ"i\"ﬂjﬁuﬁﬂoﬂfo FT
TAwe 4 & % 78 357 =% A7 |
% ®ATH ¥ TF T SwaT AT HRTA
ZaE |

o% ¥eT Wed {TRrd) qravdr o 7
ZaTay o T EORTY #7198 TArSa w91

F.C. I (Mot) 204

21w T 2 aw W 6 N
AT A7 Wy " fawm A g
raga g A famw 3 ww
FTGTNA #1 FF gAviewrET §,
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¥ zg w faay @ 7% 58 & g Qe
TS GIFTL HUAT &1 FRORA aq1
fawmr @ aE AT & qwwa § (W
F% WCETT X1 §H &1 goiraq a4 T1fem,
T W F1E gaaw A€ g g

W@ #, o 83 A fe wsed
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T 290 A1 AAMT F 3T, AFIA & 944,
qrarfaal F T R IAH CH FFET
T AeF A0 F1 GRAT FIAT T84T (F
f 1 F7 Ferar 73Y w1 5 THAT M afg
Feqar #L a1 gqR VT @ g i 8 1
I F fasd T4 fF ITAT TIFT AFIT
T2 1A 2 OF FHEAT AT ST AT H
DA FGT AT, [T FQRAT AE
gfear s &1 faqwo F¢ [T 9471 )
A fFT a1 o971 g7 qF [IT ArH-fasizar
FY T 937 A0 @ §, T AR AANGH
aaafeai & a1 7T qHoH oML o FT FHU
FH FA G0 § | AATS FI AHT
FLAT TI0 2, 39 FT (FALAT AT FET
qIAT 8, S Fr LI F1 FAT TIAT
2| gAY aF (AW FAFT &7 3@
g ot #8711 FAF fgegeara & «wit
F1 A1 HITAATT F F57 HATS (Fqi<a
FIA FT FTH HF FTARIT A5 gfear
F fear 1 ol w1 axalrar oFf, sa
o, afFa g7 71T F &9 g 99q &
fw za 37 @wel F qFfEAr FT &F
F1.% UHoHToATE 0 TATH HIAT F(Wal
M Friwgi & AaAE 91 OF TZT TYT
FIH FT @ T AT @ F A FT
TAMS TFAT @i AT |

Hanazig wrAvagamsa § 54
FHat W@ar § @ 3w MT SHTEF
2 AT T AT HEAE TH oH [ oHTE oF HIT
g g g ag a3 qd & | IS FTII@T F
g W< g0 I & V9 I8 ITF &I
wiagi 51 37 £ @ €, 39 F1 AT AR
TE AT AT FATT § 9T § | ATAT & 36
Hagasa g | AfFroF @ xiasa
HLFHT FT HIT F% R & FEHT
Fifgd 5 TR >FRNoMEo & FTTRWA §
L 9L AT F HIFATHT &7, AAFAF
FTTFAHL T A FAFAF FTIFAAT
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F1 AT Ja7 =rfeq | 38 § aga ey
Ffaat o o Ao FI L I &FAT & 1
TE MT FIT W FIH wSOA Al agd
T=wl ZaT | i €k AT F FHML
F1, ATg I AF &1, AAT &1 AT Hler
HATS 3T, TTC &1 ATT g1 § a9r
ENIT #ifF TATS) S| Fist T AATHEGT
i & TR T AL HEr Wi wwar | ferge
1T £ Sy smarfei & gt # fAdw
TET FT QT uFAT | gEiaq fwEE w
srad ara 27 & foa, siaar &1 o=
1A 9T FATH GEAT FA & (44 a5 aTHT
F faeier@ gy sz ad: wq . gafasia
& d WA TAT & AT KT ETHT AT
B HA TH AT ST & (AT TFo Hlo
A€o FHN HEATY A ATHT <31 & g
# (& wravas glEvasiaA Alas

TE FATAT ST |

*SHRI BIREN DUTTA (Tripura:
West): Mr, Deputy Speaker, Sir,.
while initiating the discussion Shri
Atal Bihari Vajpai has raised many
issues and pin pointed many corrupt
practices prevalent in Food Corpora-.
tion of India. Without tryigg to-
reiterate them once again, I would
like to draw the attention of this.
House to the corrupt practice pre-
valent in regard to medica] bills in:
this Corporation even though this has-
been touched by him in a general way.
Sir, you will be surprised to know
that the per capita per annum medicali
bill in West Bengal is Rs. 2,662. West.
Bengal has become a heaven for cor-
ruption because we find that the cor-
responding figure for Madhya Pradesh:
is only Rs. 79. This is Siddhartha
Babu's West Bengal and these are the:
persons who had, onlv the other day,.
welcomed the Prime Minister with a
slogan “Yug Yug Jio”. Obviously like:
the medica] bills in FCI they wanted”
perpetuation of the different channels:
of corruption which is so active there:
today.

SHRI VAYALAR RAVI (Chirayin--
kil): We agree with your views. This:
kind of medical Bills should not be-

*The original speech was delivered in Bengali.
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allowed to any empioyees. We agree
with your observations,

SHRI BIREN DUTTA: If you look
at the working of the FCI you will
find that the number of employees is
increasing every day. The number of
posts of senior officers is being
increased whereas the income of FCI
is dwindling year after year, out of
total salary Bill of Rs. 3.35 crores
drawn for the staff during 1972-73,
the Corporation pzid Rs. 147 crores
by way c¢f overtime and medical
bills. I would like to know from the
hon. Minister whether this js correct.
¥ understand that the matter is un-
.der investigation by the CBI and the
bon. Minister may please tell us whe-
ther this also is true or not? In this
eonnection Sir, 1 would like to sug-
gest io the hon. Minister to examine
whether it would be desirable (in
view of the steep increase in the
medical bills) to bring the FCI
employees under the ESI Scheme,

During the last 16 years, right from
the time when the Ashoka Mehta
Committee was appointed and subse-
quently when the FCI came into
existence til] today we have found
-ane thing very common with this
‘Government. During all these years
‘Government have not made any
honest effort to procure all the
marketable surplus (and not the
marketed surplus) of rice and other
foodgrains. My predecessor speaker
had trieq to raise a voice of protest
against this but it cannot be denied
by any one here that a very strong
Jobby within the Congress party itself
has prevented the Government con-
sistently and persistantly to procure
this surplus and as a result this sur-
plus has pgone into the hands of pro-
fteers, blackmarketeers and vested
interests. In this way when a great
bulk of agricultural produce went into
the hands of these unscrupulous ele-
ments then the Government came
forward with a new policy which
raised the price of the foodgrains but
the Government's policy has only
helped these elements to reap better
-profits than before and it has in no
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way helped the Government's policy
of take-over of foodgrains. ‘We have
made a calculation, Sir, and we have,
found that even if holdings of 10
acres of irrigated and 15 acres of
non-irrigated land are exempted and
even if allowances are made for seed,
labour and domestic consumption of
the cultivators we would be able to
procure enough to meet our require-
ments from the rest of the cultiveted
land and we would be able to sell
rice for Rs. one per Kg. to the con-
sumers but as I have already stated
Sir, that the present policy has only
helpeq the hoarders to inflate their
profits. The present policy is motiva-
ted to ensure that a great bulk of the
foodgrains should continue to be in
the hands of blackmarketeers and
only a smal] portion of it to be given
to those areas which have been affect-
ed by famine or where people have
risen in revolt with arms in their
hands or there has beep food riois
like a gmall soup to the hungry beings.
The present policy does not in any
way want to touch blackmarketeers
and their interests.

No doubt an inquiry is now going
on against the Chairman of Food
Corporation of India and it is not
known how many more such big fishes
can be netted if a thorough enquiry
into the entire working of the FCI is
conducted. A little while ago an hon.
Member was trying to suggest that
the entire lot of the FCI employees is
corrupt. I have here with me a copy
of a memorandum which has come
from one of the employees union of
the FCIL I can give to the hon.
Minister if he likes to persue the
matter, The memorandum  itself
speaks how employees themselves
want to eradicate corruption from the
FCI and how genuinely they are
interested in this matter so that they
may benefit out of this move and the
consumers at large all over the coun-
try may also be benefited by it.

Sir, on the one hand the number
of senior posts in FCI is being
increased while on the other hand we
find that a flood gates of corruption
are opened every year when ad hoc
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appointments are ihade. Thespy ap-
pointments are made pot entirely to
meet the urgéhty of the situdtion but
another objective of such appointment
is to help the Congress party directly.
Through these appointments the Con-
gress party distributes favour to their
own men and also the agents of
blackmarketeers and the Government
too plays a willing tool in the hands
of the Congress party in furthering
the party interests even at the cost of
the nalional interests. (Interruption)
Sir, it is not a matter to be taken
lightly or launched at. If the hon.
Minister probed into such appoint-
ments then he will find how these
appointments have been influenced
by the Congress MLAs and MPs by
giving letters of recommendations to
the candidates. 1 speak with a sense
of certainty as I am aware of the
things prevailing in my Siate. I had
stated the other day on the floor of
this Huouse that the State administra-
tion is hang in glove with the black-
markeleers. The hon.  Minister has
said trat the matte; will be inquired
intg and when such an inquiry is
made the truth of my assertion will
no doubt be established.

Sir, now I would like to draw the
attention of the hon. Minister to the
fact tnat nearly 10 years ago, some
5000 persons were recruited by the
FCI from West Bengal. Till today
no decision has been taken about
their future. During the course of
the present discussion we have been
told that quite a few thousand
employees are going to be retrenched
in U.P. Therefore it is necessary that
FCI :thould go in for a structural
chang=. An hon. member has sug-
gested that FCI should be modelled
on the lines of LIC. T do not know
whetker this would be good or not
but it is true that looking at the state
of affairs prevailing in the FCI it is
imperative that some sort of restruc-
turing is absolutely necessary. While
consiclering this issue the Government
will have to say in very clear terms
as to the policy they would like to
pursue i* matters of foodgrains trade.
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They must clesrly say whether they
want to nationalise the foodgrain
trade -entirely and implement it
seriously and not the half-hearted
manner in which the present policy is
being pursued. Demands have now
been made by some State Govern--
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‘ments to constitute their own Food'

Corporations. This is not g bad idea..
Through these State organisations,
with local cooperation and assistance-
from the Centre, the work of procure-
ment can be improved substantially.
It is also necessary, Sir, that the
employees who have been serving this
organisation since its inception and.
who have no stigma of corruption
labelled against them should be con-
sulted. These employees have formed
their associations and unions and 1
have no manner of doubt to suggest
that Government will benefit imm:nse—
lv it they take the views of their em-
ployvees in matters of administration
and functioning of the Corporation. It
is really unfortunate Sir, even the
labour laws have not been made
applicable to them and they are com-
pletely =2t the merey of the local
administration so far, as their confir-
mation. promotion etc. are concerned.
It is necessary therefore, that an early
decision should be taken in regard to
these matters and the staff should be:
given a sense of confidence in regard
to their tenure of service and if it is
done it will be reflected in better pro-
curement of foodgrains by the Cor-
poration, ¢!

1 would now take transit and
storage losses suffered by the FCL
You will be surprised to know Sir,
that the loss suffered wunder these
heads amounts to Rs. 83 crores. It
is a colossal amount. How is it done?
In Kashipur (W. Bengal) godown of’
the FCI wvery recently huge stocks of
sugar were stored but due to the
negligent supervision a good quantity
of this stored sugar melted into water
and this has been widely published
in the pnewspapers and I am sure the:
hon. Minister must be fully aware of
thiz incident. There is no practice
of stork verifiea‘'lon bag by bag.
There is no machinery te check hew-

19
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bags disappear between the points of
loading and unloading. Theére is no
method to present the sale of goods
during transit and in this way we find
thousands of maunds of rice and paddy
are lost every year for improper
upkeep in the stores. The inspection
of the godowns done wisually and
when we ask the officials as to why
timely action was not taken to pre-
vent the rot during storage we are
simply told that nothing better can
be done when one has to be content
with visual inspection only. Thus
much of the foodgrains which could
have been salvaged and made fit for
human consumption are allowed to
rol and iinally they are disposed of
as being unfit for human consumption.
The strangleheld of the bureaucracy
is so great that it does not allow
things to unprove. Even when the
roofs of the godowns leak, no action
is taken for who will pay for the bill?
‘There is ng coordination between the
FCI. the Railway authorities, the
Inspector General of Police and
because of this divided responsibility
corruption  continues to flourish
merrily, There are instances where
the FCI has not taken steps to pre-
venty leakage merely op the ground
that it was a PWD godown and it
was for the PWD not the FCI to take
necessary  preventive measures. In
this way Sir, we are losing thousands
of manunds of foudgrains owing to
the callous neglect and poor main-
tenance of cur pgodowns. I would
therefore urge upon the hon. Minister
that he must take the employees into
confidence and there are many trade
unions who can be depended upon
and who can always help the Govern-
ment to suggest ways and means to
prevent such colossal losses which are
taking place every year., As at
preseni Sir. the employees are not in
a position to convey to the Govern-
ment their suggestions which are
leading to corrupt practices because
they are constantly under the threat
of losing their job. Most of the
employees are still temporary and
they have not been made permanent
and it is always easy fol the senior
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officers to terminate The services of
such employees when they come for-
ward to reveal the sources of corrup-
tion which may be emanating from
the top level of the officialdom. I
would therefore suggest that the Gov-
ernment must try to improve rela-
tions with the staff and a Parlia-
mentary Committee should be consti-
tuted to inquire into the various cor-
rupt practices that are still prevalent
in this organisation. I trust the hon
Minister will reply to the points that
I have now raised and take necessary
action in this regard also. With these
words Sir, I conclude,

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): Mr. Deputy-Spea-
ker, Sir, my learned {friends, Shri
Vajpayee and Shri Biren Dutta have
dealt at length with the various short-
comings of the Food Corporation of
India. I take my stand here not to
give a blank chit in favour of the
Food Corporation of India, but, at the
same time, 1 feel that if we do not
highlight the good work that has been
done by the Food Corporation of India
and only highlight the shortcomings
we will be doing a great disservice to
this country: because this will create
an impression that the public under-
takings in this country cannot doliver
the goods and that it is the private
businessmen who can deliver the goods,
In order that this type of fcelng mray
not go in the country, it is neces-
sary that the goed work which has
been made by the Food Corporation
of India should also be highlighted,
and at the same time, we should be
also cautions of the shortcomings.
After all, we should not forget the
fact that it is the Food Corporation of
India that helped this country in
tiding over the serious food crisis that
we have experienced in the last year.
We must not forget that it is because
of the buffer-stock of the Food {or-
poration of India that in the most
serious food ctisis—this country could
at least claim this great achieve-
ment—there was no ctarvation death
in this couatry.
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We also should not forget that when
the country suffered one of the most
acute droughts in Maharashtra and
other areas, it is because of the buffer-
stock of the Food Corporation of
India the people could be given the
necessary subsistence requirements.
We should not alsg forget the fact that
when there was the Andhra agitation
and the Andhra crisis, when there was
no communication between Kerala
and the rest of this country, it is be-
cause of the Food Corporafion of
India which shipped the necessary
food materials to Kerala by sea, at
heavy expense, that the people of
Kerala could be supplied their essen-
tial requirements. These are some of
the achievements of the Foog Corpo-
ration of India which we always
should bear in mind and we should
project them before the people so
that the people can understand that in
the moments of acute crisis it is not
the private businessmen, not the
private individuals who can come to
our rescue but it is the public under-
takings which will come to our res-
cue. It is in this spirit that we can
expect a complete economic change
in this country.

At the same time, I am completely
in agreement with other that the
shortcomings of the Food Corporation
of India should be locked into serious-
ly and remedied. It is true that
there is corruption in the Food Cor-
poration of India. Even the hon.
Minister has admitted it. And the
corruption has gone to the extent that
the CBI had to make enquiries against
Shri Igbal Singh. I must compliment
the Government that even they have
allowed an enquiry even against the
highest official and 1 hope this will
create an impression round the coun-
try that a person, however high he
may be if he is corrupt, will not be
pardoned by this Government.
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Sir, one of the difficulties of the
Food Corporation of India has been
the overhead administrative , expenses-
I think the overhead expenditure
should come down., Mr, Vajpayee has
cirticised that there has been a certain
amount of retrenchment in Uttar
Pradesh seems to be a great problem
to us. Now, to Uttar Pradesh, if you
give kerosene immediately there is a
hue and cry raised, that, you give
kerosene to Uttar Pradesh because
there is election. If you employ peo-
ple in Uttar Pradesh, they will say
because of the elections you are em-
ploying people. If you retrench peo-
ple in Uttar Pradesh, they will say
you are refinding people. Therefore,
it seems that in Uttar Pradesh, you
can only maintain the status quo but
cannot do anything else. After all, I
feel that if there has been an excess
number of people in the Food Corpo-
ration of India and if the Corporation
cannot function properly, there should
be a retrenchment. But at the same
time, I will ask the Government, and
I would appeal to the Government to
gee that this question of the emplo-
yees should be dealt with in a
compassionate manner an attempt
should be made that they should be
provided with alternative jobs with
equal benefits if possible.

I will not advocate that employees
should be kept at the cost of the fune-
tioriing of the Corporation. But, we
have got a moral duty to the emplo-
yeeg also. I hope the Government will
take a compassionate view of the
whole thing.

The other thing about which we
should be careful is about increasing
pilferage cost in the F. C. 1. Whereas
the number of pilferage in 1966 was
8 and the total amount involved was
HRs. 3,660 it increased to Rs. 26,131 in
1967, the number of pilferage having
risen to 32. In 1969, the number was
69 and the amount involved was Rs.
4.92637. In 1870, the number rose to
72 and the amount involved was
Rs. 504,739, These are the things
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which have come to the notice of the
Corporation. Without coming to the
-.notice of the Corporation, I think there
are an equal number of pilferages
which go unnoticed. TUnless we do
something about it, there will be a
great difficulty in proper functioning
of the Food Corporation of India. I
hope, the hon, Minister, the Govern-
ment, will see that some very serious
attempt is made to stop the pilferage
and see that no mercy is shown to
the delinquent officers who have not
been able to deal with these pilferages.
After all, the responsibility should be
attached with every employee of the
Food Corporation of India. If there
is a dereliction in duty, they should
be dealt with mercilessly.

Then, the question of discipline
takes us to a question of unions. The
last speaker said that you deal with
one union and that will remedy the
whole thing. At present, there are
almost 20 registered and unregistered
unions in the Food Corporation of
India. You cannot have real discip-
line in an organisation with 22 regis-
tered and unregistered unions, each
union trying to create an impression
on the workers, Therefore, they will
try to group themselves with the em-
ployees. Here, it is the trade unions
and labour leaders who have some
function to perform. We have got here
trade union leaders who want public
undertakings to gucceed and who want
the take-over of rice and wheat trade
by the Government to succeed. My
appeal to the trade union leaders on
both the sides is to see that the num-
ber of registered and unregistered
trade unions is brought down and
there is perfect harmony amongst the
workers and the employees of the
“«Corporation.

Before I take my seat, I would re-
quest the hon. Minister to look par-
ticularly to the case of Assam. I know
the Agriculture Minister himself comes
from Assam and he knows the prob-
lems there. But, I feel unless the
House strengthens his hands, he has
«certain compulsions., At thig stage, I
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would ask the House to give an ap-
plause to tiie Assam Government for
taking over the rice trade. This is the
-Assam Government for taking over
the rice trade. This js the first State

-which has taken over the rice trade.

Obviously, it is on the success of the
taking over of the rice trade that the
future policy of the Government in
regard to taking over of trade in other
commodities, to a great extent, de-
pends. Taking over the rice trade has
started in a very well-organised
feel, the
Fouod Corporation of India has a very
important roie to play there. I am
happy to know that the Food Cor-
poration of India is rendering co-
operation there though their coopera-
tion has to be increased.

I had requested Mr. Shinde long ago
that the administrative machinery, the
administrative set-up, of the Food
Corporation of India in Assam and in
the neighbouring States should be
strengthened. After all, we have got
three States and twop Union Territories
in that region. Assam has takep over
the rice trade. I think, 3 zonal office
of the Food Corporation of India
should be immediately established
there. Mr. Shinde had, on principle,
accepted it. But I do not know what
actually has prevented him to trans-
ferring the principle into practice. I
hope, with his dynamism, he will not
merely accept it in principle but
also accept it in practicee. I am
appealing to Mr, Shinde again to do
it. 1 know, the Agriculture Minister
may be reluctant to doing it on the
ground that he may be showing undue
favour to Assam. I hope, Mr. Shinde
being impersonal will do greater
justice to it

The functioning and the strength-
ening of the F. C. I. in Assam will un-
doubtedly give a new fillip and en
couragement to other States who are
thinking in terms of taking over the
trade in essential commodities. It is
on this that the Food Corporation of
India has not only a function to per-
form in Assam but alsp a function
which will ultimately determine to a
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great extent the future food policy of
this country. Therefore, my appeal to
the Food Corporation of India offici-
als here is to strengthen the organisa-
tion in Assam, to streamline it and to
remove the shorticomings.

I am confident that the new aware-
pess in the Food Corporation of India
will undoubtedly increase and that it
wil play a greater role for the good
of this country.

SHRI S, M. BANERJEE (Kanpur):
I have heard carefully the argument
advanced by- my hon. friend Shn
Vajpayee, who initiated the debate
and other friends such as Shri Biren
Dutta and Shr Goswami. The Food
Corporation of India has some to stay
and it should be our earnest endea-
vour wheiner from this side or that
side to see that it is not swindled by
a handful of people. We discussed
the nefarious and shady deals which
took place when my hon. friend Shri
Igbal Singh was the Chairman. The
entire question was referred to the
CBI and I am told that the CBI has
already established certain charges.
I should like to know from the hon.
Minister whether that gentleman has
been charged or is going lo be prose-
cuted by the Food Courporation of
India. 1 also want to know whether
a copy wo! the report would be laid
op the Table of the House for elicit-
ing more information and for the
education of all of us to enable us to
assess how best the Food Corporation
of India could be run.

It is true that there is corruption
at wvarious places. I come from Kan-
pur. There iz a huge storage depot
at Chandari. I know that there were
certain cases of pilferage and mis-
appropriation which were going on.
The definition of honesty has changed
in this country. A person who takes
bribe and does the work is supposed
to be an honest person. A  person
who takes the money, but does not
do the work is supposed to be a dis-
honest person.
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The question of retrenchment was
mentioned. 1 heard with gregs atten-
tion the speech of my hon. friend Shri
Goswami ‘and he told that U.P. was &
peculiar place, If there was recruit-
ment, the Government was criticised;
it there wats retrenchmeni, the Gov-
ernment was equally criticised. That
is what he told. I dpo not think that
anybody criticises the Government or
the Food Corporation of India when
they recruit certain hande.
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I had a very useful discussiun with
Shri Shinde the other day and I am
happy that the Managing Director and
the Chairman of the ¥Food Corpora-
tion of India were also present, In
U.P. alone they are going to retrench
834 pcople out of a total number of
945 cases of retrenchment. I do not
know whether UP. is the biggest
State and. therefore. the retrenchment
should a'so be the biggest. This 1s
the result of the reversion of 1242
staff of the Food Corporation of India
in a northern zone.

1 am told that the salurics of those
employees who were reverted Dad
been protected by granting them per-
sonal pay. If they had been granted
personal pay. I am afraid that the
personal pay is going tg absorb all
their future increments, That is why
we are against granting of nersonal
payv. The poliey of wheat lake-over
has heen decided by the Government.
Is it not a fact the storage capacity is
full. If the norms are properly ac-
cepted, then these employees need
not have been retrenched, 1 speak
subject to correction. I have got a
statement here which shows what staff
would be needed as per norms and
what staff actually exists. In Punjab
as agaimst 90 AM(D) staff needed,
there are only 35; as against 378
AGI(D) staff needed as per norms,
there are only 128. In AGII(D) cste-
gory, the respective figures are 536
and 244. At AGIII(D) leve] it is
1715 and 815 respectivelv. That means
at the AGIII(D) level itself 900 addi-
tional staff are required. In Haryana
again, as against 16, 93, 126 and 420
staff needed under various categories,
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there are cnly 11, 45, 65 ang 305. That
ls alpo the case in Rajesthan. In
U.P. where retrenchment ia threaten-
ed as against 63 AM(D), you have
only 58, as against 272 AGI(D), you
have only 256; and as against 123
AGIII(D), you have only 1191, Tak-
ing the overall picture, as against 3700
AGIII(D) posts, you have only 2524;
that means you need an additional
1176 hands in this category alone, if
the norms prescribed by the Food
Corporation of India are properly
followed.

One may argue that procurement
is not so much. It waas also explain-
ed by the hon. Minister that the im-
ported wheat was distributed to vari-
ous States from the port itself and as
such np additional staff was needed,
As per the norms, we need 5818 ataff;
the total posts sanctioned in different
categories come to 3835 and the total
additional posts required come in 1483.
I would have understood hag thesc
pPosts not been filled as an economy
measure and side by side no promo-
tions also took place, promolions
have taken place. I should like to
know from the hon, Minister what
kind of economy is this. Has anyv
class I officer lost his job because of
the economy measure, because of the
non-procurement of rice which theyv
were expecting to take. Is it also a
fact that there are many employees
who are warking in the FCI as depu-
tationists for the last so many years.
If there is no need, they should be
sent to their parent departments; if
they came from the Railways, they
should go back to railways, because
they have a lien there. One may
argue that the railway staff was need-
ed by the FCIto controlthe godowns.
siding purposes, for determining the
quantity in destination. ete, But you
must consider the number of class I.
II, III and IV staff who had been
drawn from various departments
including the Railways who are now
working in the FCI and whether they
could not be sent back to their de-
partments. If that is done nearly
500-600 emplovees ot least, if T am
not wronz covld ho sg\red frem re-
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trenchment. So, | suggest to the hon,
Minister to keep all thewe penple till
the next Budget session so that tm
Budget might be incressed or work
might be increased, I would also re-
quest the hon, Mimster 10 xindiy
assure ug that these people wnho have
already faced retrenchment will be
provided with alternative jobs. I cun
give the example of the census depart-
ment in U.P, They wanted to re-
trench 500 persons. A representation
was made to the Cabinet Secretariat
here and ultimately it was decided
not to retrench them upto 28 Febru-
ary, 1974. They were to be absorbed
in various departments and I am sure
with the growth of the public inder-
takings at various places, if there is
co-ordination, those people would also
be found employment, There js con-
stant struggle going on between
hunger and anger. These 834 people
who are to be retrenched in U.P.
along will provide an opportunity to
those who want to exploit this issue,
The reactionary forces who are out to
sabotage the working of the FCI wil!
take advantage of it. Certain sugges-
tions had been given by the unions.

Mr. Goswami said that there were
12 unions or 20 unions. There:
are two unions. which are rep-

resentative unions—the Food Corpo-
ration of India Employees Union and
the Akhil Bharativa Khadhva Nigam
Karmachari Sangh. They have join-
ed together. Tt is gnly one union now.
So 1 request that the suggestions given
by them to the Labour Minister and
to the Food Minister should be con-
sidered by the Government. They
have pgiven the suggestions to the
Prime Minister also.

If vou really analyse, there are two
points. One is the capacity of our
storage. 1 have talked about norms
prescribed by the Food Corporation
of India which I have quoted. Then,
there are a number of deputationists.
If vou consider these two points then
you can accommodate 945 unfoTtunate
people who might otherwise be
thrown on the streets to face starva-
tion along with their wives and
rhild-en.
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I beg of the entire House not to be
-miserly, If it is necessary, more
-money could be asked for in supple-
mentary grants to save their jobs. I
told you how the census department
could save these employees, You
-also know how the Defence Minister
is trying for jobs for 11000 MES em-
ployees,

A suggestion has been made by
Siwl Biren Dutta for the appointment
oi g Parliamentary Committee. I do
not know whether a Parliamentary
Ccemmitice will be useful or not for
this particular case. No body denies
corruption. It is part and parcel of
-our daily life. There might be cor-
ruption. 1 do mot hold any brief for
any corrupt union member or union
leader. If a corrupt man is the leader
he should be chucked out by both the
aunion and the Government, After
the CBI probe and report has any
.action been taken against the persons
concerned? There are people who
say that once you nationalise any-
thing, it will become a bundle of con-
tradictions and a den of inefficiency.
They also say that the prices will be
exorbitant and overheads will be
more. They want to sabotage the
growth of public undertakings in this
country. As an ardent supporter of
public undertakings and as a good
friend of this Government whenever
they take progressive decisions I
would request them to consider this
matter very seriously, If a Parlia-
mentary Committee is needed to
streamline the  administration it
should be there. Or this question
should be referred to an Expert
Tommittee, because I do not consider
every Member of Parliament to be a
versatile genius. They are not sup-
posed to know everything. Some-
times we also take partisan attitude.
A committee of experts might go
into the cause of certain losses. The
blockage of funds by the States as on
31st August, 1873 is to the extent of
Rs, 201 crores. 1 do not think that
any State i8 going to pay thls amount
to FCI. If that has been given on
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‘payable-when-able' basis, then that is
a different matter. The point is that
Rs. 291 crores are blocked by the
States. Now what are the charges?
Food Corporation of India Rs. 7.72
per quintal; Co-operatives and State
Governments Rs. 10.26 to Rs. 11.68
per quintal. Why is there this differ-
ence? I would like to be educated
on this matter. Then you have sub-
sidy and everything. After all, we
have to run this entirely on a
profitable. If there is no profit in the
profitable.. If there is no profit in the
Food Corporation, let there be no
losses, If there is no profit motive,
let there be at least the service
motive. It should not be devoid of
both private and service motives,

With these words 1 would like to
assure the hon. Minister that we shall
help him to the last to see that the
Food Corporation of India exists in
this country and all other items are
also taken over by the FCI Secondly
those 945 unfortunate persons ehould
not be thrown to the wolf of starva-
tion at this hour when it is impossi-
ble even for those who are employed
to meet both ends. I would request
him to take pity on them purely on
compassionate grounds. Let them
continue upto the next budget. .. (In-
terruptions) 1 would request him to
accept this so that the lives of those
persons can be saved, As a matter
of fact, when those people came to
me, they were in tears and asked me,
“What would we eat after 1st Janu-
ary?’ I had no answer. 1 was also
unemployed for about 14 montha. My
son's name was removed from the
school’s register because I had no
money to pay; I have faced gtarvation;
for 14 months I was unemployed.
That is why I feel the pinch. I would
request the hon. Minister to consider
this.

SHRI VAYALAR RAVI (Chira-
yinkil): Of course, I smr:rl tbed visezo'g
expressed by my hon. end, ri
S"cpM. Banerjee, I consider the Food
Corporation of India as one of the
vital public sector undertakings plas_f-
ing a crucial role both in economic
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and in political life. The Food Cor-
poration has been subjected to criti-
cism, but unfortunately it is not objec-
tive but subjective and is made with
different purpose and motives, I also
criticise the FCl but it is only with
the purpose of correcting and stream-
lining the whole thing for tne benefit
of the people of this country,

I have argued with the hon, Minis-
ter that the labour relations which
constitute one of the important fac-
tors in the Food Corporation of India,
are not sound: in fact, they are get-
ting worsened every day. You will
be surprised to know that whenever
there is a division in the manage-
ment, when there is a fight between
the Managing Director and the Chair-
man or between the different group
of officials they use the employees to

firht for them. It has happened
on many occasions in the FCIL
They encourage small splinter
groups in the Union. I  have

already raised about some top men in
the Personnel Department. They en-
courage factions in the Unions. (In-
terruptions) I am saying this for the
information of the present head rhere,
{Interruptions). When I went for the
conference, they said that they would
. notl recognise me as the President of
the Union; thev said, ‘We welcoma
you as Member of Parliament, but we
cannot put your name in the minutes
because we do not recognise you as
the President’. I can force them
to come before me and discuss with
me. But, I keep the interest of the
country higher than my own wvanity.
Otherwise I could have done it, but
I did not note. This it the way how
they function.

With regard to the present set up
in the FCI, especially, I am very
happy about the new Chairman and
I have openly congratulated him in
the Press. He should try to stream-
line the whole administration. Un-
fortunately, there is a notion and I
do not know whether he believes in
it or not, that by retrenching em-
ployees, the whole admifistration can
be streamlined. As Mr. Banerjee
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pointed out, about 945 people have
been declared surplus. I do not want
to elaborate as he has put it very
correctly. You may understand that
there are already vacancies and
according to the norms accepted by
both the en:ployees and the manage-
ment, 1983 vacancies are alrcady there,
you ave retrenching 945 people. I
put a question in this regard and I
got an answer from the Minister, I
will quote them. My gquestion was:

“{a) Whether no systematic trans.
fer and promotion rules are observ-
ed in the FCI;

(p) the total increase in the cate-
gory I vacancy of FCI during the
last three years; and

(c) the reasons for such large
increase in these numbers and the
steps taken to implement a regular
transfer and promotion policy.”

The answer was:

“Transfers and promotions in the
Food Corporation of India are made
in accordance with a well defined
policy and as per prescribed proce-
dures. The total number of posts
filled in Category I in the Corpcra-
tion increase from 500 in 1970-71 to
679 in 1972-73. This increase was
due mainly to the general expan-
sion in the activitieg of the Corpora-
tion.”

The answer is very interesting. The
number of Category I posts has in-
creased from 500 to 679. I do not
know whether it was in the same year
or not. Anyhow the number of cate-
gory I posts has gone up. It is not
going down. But you are retrenching
people at the lowest level and throw-
ing them in the streets. In Category
I the increase is about 679 in 1972-73.
What is the purpose of category T
staff? Tt is said that their policy of
promotion and transfer is according to
well-defined rules. I do not want to
mention the name. You may be
surprised to know how the officer—
he is a Deputy Quality Manager—has
been given promotion. He was in the.
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.grade of HRs. 1600—2000 and he was
promoted to the grade of Rs. 2000—
”500 and that is only for a specific
seriod and within that period he was
due to retire. Then you say that the
.promotions and transfers are accord-
ing to rules. It does not go together.
It all shows that favouritism and
nepotism are quite rampant and
groupism is being built up in the
organisation.

Only my thinking ig that the new
Chairman must be abie 10 pvercome
all tnese tnings. 1 do not want to
Titise cun. You take yp the whole
rCi. Now, Mr. Vajpayce has made
some crticism.  The CPM = Member
alse made some criticism.  He could
not understand what is going on. He
841d tnat the medical bill of Ks. 1 crore
15 unjustified, But he is {orgetting the
fact that the 7000 deputati nists have
created this mischisf. ‘lhey have
conflicting interests.  Unfortunately,
the hon. CPM Member will not under-
.siand what the problem is. The pre-
sent set up in the FCI is that there
are dircct recruits numbering about
.28,000, employees transferred from the
Food Departments number wbout
12.000 and deputationizts rnumber
about 7,000 and these 7.000 deputa-
-tionists are doing this mischief. They
‘have no loyalty to the FCI. They are
g>tting 20 per cent extra wage and
their loyalty lies elsewhere, ie. to
their parent departments. Naturally,
they are creating the mischief. They
are responsible for this inflated medi-
cal hill, not the regular emplovees of
“the FCI. The transferred officials from
the Food Departments number 12,000
and naturally, there is a conflict of
‘interest in the matter of promotion
etc. The matter was not discussed
with the employees to find a solution.
“They are encouraging factionalism
among the employees which you have
to undo. Today, there is a new
Chairman and my appeal top him is
that if you want to proceed on proper
lines or if you want to streamline the
~whole set-up without the co-operation
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of the employees of the FCI and
without taking them into confidence,
nobody can do it. They should discuss
with the employees and they should
find out their problem. They should
see how to streamline the whole
organisation. That is very necessary.
I had suggested sometime back to the
Minister that there should be de-ca-
derisation. Then this confrontation
can be avoided. The deputationists
should be sent back. By keeping
them the problem will become more
dangerous.

Shri Va)payee referred to wages as
well as procurement prices, It is true
we must have a wage study. Labour
charges have gone up. Regarding
procurement and incidentul expens:s,
the }CI spends Rs. 7.72 whereas
Punjab and Harvana Governments
spent Rs. 11.60. Expendilure on
wages during 1971-72 comes to
Rs. 23 crores. It may go up to Hs. 39
croros this year. There are other
expenditure items which they forgot.
FCI has to pay interest on loan which
they have taken from the banks and
other financial institutions. It comes
to the tune of Rs 45 crores or Rs. 42
crores. An amount of Rs. 291 crores
is stuck up with the cooperatives and
with the State and Central Govern-
ments. On this amount which is stuck
up they are not getting any interest
at all. This is a particular problem
which wn must appreciate. They are
not getting any interest and on the
top of it they have to pay Rs. 42 crores
ag interest for the money which they
have borrowed. This is a thing which
should be looked into and the hon.
Minister sheuld see that the economic
affairs of the Corporation are stream-
lined. The administrative expenses
com- to Rs. 5 crores a year. | believe
the FCI should make a reduction in it
because it is too much. The losses
have got to be reduced. What hap-
pened in 1973-74* The loss comes to
Rs. 28 crores. That is to say if 2.72
lakhs tonnes of foodgrains are missing
it means Rs. 28 crores worth of food-
grains is lost. This mistake should be

.
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rectified. This loss should be avoided.
We cannot tolerate this thing.

17.04 hrs.
|Suar S, A. KAper in the Chair].

The Government is paying a sub-
sidy of Hs. 22 per quintal. This Rs.

22 per quintal should be analysed.
Uniy Re. 1 and Yt paise is spent
tor  salaries and wages  per
quintal. The expenditure on procule-

ment and distribution expenditure
comes to about Rs. 760 and Rs. 15
pcr quintal.  1f you calculate wages
of employees they are very much less.
It is very unfortunate that propa-
ganda 15 made that employees get
more and it is because of the
troulle of tie emplovees the corpora-
twn 15 being into a mess.

FCI gpent nuge amount for purchas-
ing muachineries. All the machineries
are lying idle. FCI should look into
this. This 1g a very serious matter.
Rs. 20 crores worth of machinery inclu-
ding rice mills, cleanming machinery,
platform scales and water-coolers are
lying idle. Many of these items are
even now lying idle. If I am wrong,
I am subject to correction. But, 1
know that the cooler has been instal-
led where there is no elzctricity avail-
able. Machines are installed in places
where no electricity is available.

You are not looking into these things
such as how much of machinery has
been purchased and where were they
installed and how much of money
had been spent. You know this is
paid by the consumers. My State has
to pay for it because we mre taking
50 per cent of our requirements
through FCI very year and so we have
%o pay for this.

Now I come to West Godavari Dis-
trict about which the Minister knows
wery well as he has to pay about .75
million as damages to the millers in
the khariff season. I do not know
why they have given the contract
without calling for the tenders to the
Private sellers of puldy,nt double the
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rate of last year's. The loss might
come to Rs. 3 crores to the FCI. And
without calling for the tenders, they
are giving thig to the private sellers
at double the rate of last year and
that is a heavy loss to the F.CI I
hope the Government will look into
it as to how it has happened.

I atn not going to take much time
of the House. I shall conclude my
speech with a hope that this vital
public sector undertaking will be
streamlined. If we are asked for
support, we are prepared to give our
fullest support. Also we may assure
you that the empiovees are prepared
to give their full suppori to the mew
Chairman and to the new manage-
ment. My only submission is that it
is only a Letter labour-manzzement
relation cap serve the purpos2. 1 re-
quest that you wiil take the workers
alsg into full confidence and discuss
with them their problems and see that
whatever be their grievances are
looked into sympathetically. I appeal
to the Minister that he should take
back the retrenched workers in U.P.
and other places. 1 think about 945
were retrenched. They should be
taken back as early as possible. The
Government should not stand on their
prestige; it is not a question of a
prestige of A or B bul it is a question
of human consideration.

1 agree with Shri Guha in what he
says. I appeal to the Minister that
this matter should be considered sym-
pathetically and the whole working
of the F.CI. should be streamlined.
The present management should take
an objective view of what all is said
in Parliament about the F.CI. We
want that the F.C.I. ghould function
properly. We feel that this should be
the best public sector undertsking
which should make an impact in the
distribution system of our country
which alone can prevent blackmarket-
ing in foodgrains and ensure supply
of foodgraing to the poor people at
a cheaper rate. It is the duty of the
F.CIL to see to it that it is gble to
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supply the foodgrains to these
poor people and the salaried
people at cheap rate. The present
management, I hope, will understand
the problem of these people. The
difficulty is with the top officials of
the management who do not treat the
workers properly. 1 hope that the
present management will lock to their
demands sympathetically. I hope the
emplorees wjll give their whole-
hearteq support to the new manage-
ment. I may assure you their full
support to the new management,

SHRI SAMAR GUHA (Contai):
Sir, for the discussion on the working
of the Food Corporation of India, four
hours were allotted. But, suddenly,
I have come to know that the
Government wants to wind up this
debate today itself. The hon. Speaker
had convened a meeting—an important
meeting—of the Rules Committee to
which we all had been invited. And
that was the reason why 1 did not
give my name earlier. Other members
of different parties have also been
invited to attend this meeting. Food
is of vital importance to us. The food
situation in this country is most
crucial. We are dealing with the
F.C.1. And so, under no circumstances,
the debate should be allowed to be
wound up today. That should be
allowed to continue the next day. This
is a debate for which four hours have
been allowed.

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED): I
have no objection if the debate is
carried over to the next day. But, I
was told that there were no other
speakers. So, I thought that I should
wind up the debate today. But, if
the hon. Members are anxious to
carry over this debate to the next
day, T have no objection.

MR. CHATRMAN: 1Is that the wish
of the House that the debate should
be carried over to another day?

— —— -
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SEVERAL HON. MEMBERS:
Sir, ‘

Yes,
MR. CHAIRMAN: All right. I have

with me a long list. 1 shail now call
Shri Krishnan to speak.

*SHRI E. R. KRISHNAN (Salem):
Mr. Chairman, Sir, on behalf of my
party, the Dravida Munnetra
Kazhagam, I rise to say a few words
on the Motion regarding the working
of the Food Corporation of India.

From the inception of F.C.I. in 1965
till today, the F.C.I. has not been
able to achieve the target of procure-
ment of foodgrains even in a single
year. There is the gap of 12 per cent
to 20 per cent between the target of
procurement and the actual achieve-
ment. This in a nutshell shows the
inefficiency of the F.C.I.

Cut of the total procurement of
foodgrains. the direct purchase from
the farmers is just 0.1 per cent to
3.4 per cent: 25 per cent of the total
procurement is being done through
the co-operatives and the remaining
70 per cent of the procurement is being
done through the private sector middle
agencies. 1 would like to know from
the hon. Minister of Agriculture the

percentage of procurement done
directly from the farmers, the
percentage of procurement done
through the cooperatives and the
percentage of  procurement done
through the private sector middle

agencies during the year 1972-73. I
would like to point out with all the
force at my command that this 70 per
cent procurement through the private
sector middle agencies is the open
sesame for corruption and malpractices:
in the activities of the F.C.I. To prove
my contention, I would like to refer
to two instances of corrupt practices,
which relate to the procurement of
mustard oil and pulses by the F.C.I.
for meeting the needs of Bangladesh
refugees. 1 understand that the
Central Bureau of Investigation has
instituted an inquiry in this matter

*The original speech was delivered in Tamil.
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against the former Chairman of the
F.C.I. who was also a Deputy Minister
in the Government of India. 1
welcome this prompt action. It is also
stated that a case has also been filed
against him in this regard. Two cloth
merchants, after establishing personal
contacts with the former Chairman
of the F.CI, made a profit of Rs.
% lakhs in supplying the mustard oil
to the F.C.1, out of which a large share
went into the pockets of the former
Chairman of the F.C.I. Though the
F.C.1. officials rejected the tenders of
the two people. the former Chairman
of the F.CI provailed over them in
accepting their tenders. Similarly, in
the matter of pulses also meant for
the  Bangladesh refugees. the wvery
same gentlemen are reported to have
cheate;] the F.C.I. with the connivance
of the tormer Chairmun of the F.CIL

SHRI F. A, AHMED: Muv I submit
that a charge-sheet has been submitted
in respect of the matter which is being
veferred to by the hon. Member? So.
T would like him not to refer to it
but await the result of the case.

ME. CHAIRMAN: 1 hope the hon
Member understands what the hon
Minister is saying, namely that it is
sub judice. So, let him not refer to it

SHRI1 E. R. KRISHNAN: Sir, I may
not refar to it. but in August 5 1972
issue of Blitz, Tecember 8 1973 issue
of Blitz and November 30. 1973 issue
of The Patriot these issues have heen
given wide coverage. You know, Sir,
that Blitz and The Patriot are the
drum-beaters of the Government of
India led bv the Prime Minister,
Shrimati Indira Gandhi., When a
debate was raised about the F.CI in
this House last time., many hon.
Members referred to the allegation of
corrupt practices apainst the former
Chairman of the F.C.I. In reply, Shri
Fakhruddin Ali Ahmed as also Shri
Shinde, the Cabinet Minister and the
State Minister respectively, stated that
these malignant allegations had no
basis and the critics of the former
Chairman werc keen to denigrate the
working of the public sector under-
toking like the Food Cgrporation of
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Indis by circulating such rumours.
Now, when the CB.I. has instituted
an inquiry aegainst the former
Chairman, I am eager to hear the
comments of the hon. Ministers on
this issue.

In our country we have about 3408
markets, out of which 1261 are
unregulated markets beyond the
purview of any law, from where the
F.C.I. makes the procurement. The
hon. Minister might say that certain
State Governments have not yet passed
any law in this matter. We have a
sprawling Ministry of Agriculture at
the Centre. Two or three conferences
of the Ministers of Agriculture and
Food are held invariably every year.
During the inter-session period, Shri
Fakhruddin Al!i Ahmed, Shri Shinde
and Prof Sher Singh are repularlv
touring the country. 1 don't think that
they have emphasised the need for
having laws for regulating the
markets upon the Ministers of Agri-
culture and Food in the States. The
procedure of procuring through 1261
unregulated markets is the breeding
ground for unbridled corruption. I
would like to know from the hon.
Minister of Agriculture the concrete
steps taken by the Government in the
matter of having only regulated
markets throughout the country.

It is accepted that the F.CI. has
not got adequate storage capacity,
Consequently, the F.C.I. depends to a
large extent on the private storage
facility. I need not say that this also
generates unfair practices. During the
period 1966-67 to 1970-7T1, for a peried
of five years, the total loss of food-
grains in the private sector godowns
is of the order of Rs. 21.96 crores. As
on 31-10-71, the F.CI had about
20 lakh tonnes of foodgrains in the
godowns of private people. The F.CI.
does not seem to have enquired in all
earnestness about the loss in the
private sector godowns, The depend-
ence on the private sector godowns
has contributed greatly to the
increasing loss of F.C.I. I request the
hon. Minister of Agriculture to inform
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the House sbout the steps taken for
preventing such huge losses in the
private sector godowns.

Besides this, the theft in the F.CI.
godowns are going up. The total loss
in the F.C.I. godowns seems to be of
the order of Rs. 40 lakhs, But the
F.C.I. is unconcerned about such losses
in its own godowns. Will the hon.
Minister explain the steps taken by
the F.CI. in this regard?

When the performance of the F.C.I.
in the procurement of foodgrains is
s0 miserable, the Government are not
also willing to encourage the setting
up the Foed Corporations by the State
Governments. The only remedial step
that the F.C.I, has conceived of is, as
has been pointed out by my hon.
friend, Shri S. M. Banerjee, to
retrench the low-paid employees in
hundreds. When a question was asked
in this House, the reply was that the
overheads of the undertaking are
mounting up and the retrenchment of
surnlus staff is not improper. Here,
I +ould like to point out that during
1970-71 the F.CI1. procured about
31.86 lakh tonnes of foodgrains and
the total transit loss was 57,790 tonnes,
The approximate value of the transit
loss was of the order of Rs, 28 crores.
This has also been published in the
November 24, 1973 issue of Blitz. If
the F.C.I. had taken prompt steps to
prevent such transit loss, there would
have been no need for taking recourse
to retrenching the low-paid employees
in hundreds.

It is strange that when the F.C.L
is not able to discharge its allotted
duties effectivly and efficiently, the
F.C.1. should express its desire to take
over the distribution of foodgrains
being done by the State Governments.
No State Government would agree to
this proposal because it has the Civil
Supplies Department doing excellent
work. Here, 1 am reminded of the
Tamfil proverb which means that an
tnexperienced dancer is lamenting
over the imadequacy of the floor-space
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for her dance, The F.C.I. should first

concentrate on its present onercus
tasks,

Sir, there is another fertile groun&
for breeding corruption in the activities
of the F.C.I. and that is the larpe
number of rice mills in the private
sector. As on 1-1-1970 there were
67,100 rice milis in the country out of
which only 665 rice mills were in the
cooperative sector. All the remaining
rice mills are in the private sector,
which are fed by the paddy supplied
by the F.C.I. The F.C.I. should have
made efforts to bring #: many rice
mills as possible in the cooperative
sector. Besides this. the F.C.I. and the
Central Ministry of Agriculture should
have tried to set up as many rice mills
as possible in the public sector.
Whenever the State Governments
come forward to set up rice mills in
the public sector as also storape
facility in the public sector, the F.CI.
and the Central Government should
not hesitate to extend financial and
technical help expeditiously,

In conclusion. 1 would say that
though the total turnover of F.CIL.
has gone up from Rs. 289.61 crores in
1965-66 to Rs. 1423 crores in 1970-TI,
the profit of F.C.I. has declined from
Rs. 3.05 crores to Rs. 1.58 crores. This
is a classie illustration of inefficient
functioning of the F.CIL.

Summing up, I would like 1ta-
suggest:
The F.C.I. should stop procuring

from private sector. middle agencies
and procure directlv from the farmers
and through cooperatives. The F.CI.
should end its dependence on the-
storage facility in the private sectar.
The F.Cl. should implement expedi-
tiously a programme of having
adequate storage facility in the publie -
sector. Similarly, the private sector
rice mills should not be encouragesi
by the F.C1. The F.CL should give
paddy only to the rice mills in the
cooperative sector. A national pro-
gramme of having rice mills in the
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public sector, especially in the paddy-
growing States, should be implemented
forthwith. Only then the F.C.I, the
premier and vital public sector
undertaking, will be able to ensure
remunerative prices of the millions of
farmers in our country and also the
availability of foodgrains at fair price
for the 55 crores of people of our
country. Unless the F.C.I takes steps
in this direction, it will not be able
tu get out of the clutches of corrupt
practices and maladministration,
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‘To streamline its operations in
Delhi the Food Corporation of India
has set up Advisory Committees
at all itg food storage and supply
depots.”

o7 saaear F4 fa=A1 & 37 #4777
w2t ferdrd Ao A feafr &
7 | FET A & fF wF73H 35,000
g maw 1 qng gf 4 w7 fr
TAETH 50,000 79 FT 7oA7% 2%
W I F AT § F4AfGI & OFTH
FrRE fam vz &) A F Y Wi
7 meart fan vz 3, 91 adr T
femiqaz Fgiasd ? Famgar
¢ f& mow7 w1 o1 37 @A A OO
ATt T4 & fx gz sTedroe
aTE TIvEAT FT F1E T T T94T 8,
A ¥ faaq 9w &, 39 F Wt

DECEMBER 12, 1873

F.C. L (Moty 32

werert femr § W w o aqw
Ay ww 12ardw o qeEl
10 arlry 51 & § 0% wvr qur wT—

"s11 g WA qg qAT FT FO
!-"t'-l' F!T .

(%) 2o w7 7 w1 =ve frar
¥ &7 fFaq #7774 § Y7 97y Wiz
I F AT AN WX 97 F1 R3O
g nar i w17

(&) 937 o widi % Thm
%7 fama & war faas srafegi &
fagz wemaz & @9 & Fror
FAAG B0 T F W AFIGAT syeY
w7 %

e ATRI g TET WA (W
mm? qto ﬁf’i’} ('L! wlv [ "
wIET @ famw & gaar uefaa i

AT T AV AT & 7T 97 TRy AT
I

M A Y "Aw 987 2 ag
g 49 fa@ wTqerd ) =g
d" feaw /ox ©F § FAA a7
IAT HAA S q AL 67 T,

310 FAT; (T 7% 2fgW) : T9T
T A7 1A FF AN WA

ot siwT qure fag : wr =y
a9 AT & wATG Ty gT 9@ A
z fx wivdig ma famm § faad
AT §, 37 wAafeat § w1q F@w
& @ w21 faw g w7 g fead
Fiar § a3 forar, fear w faran,
feaar oY =ma fag w91, TAEC
FrAwrt gAcqw # A g, W 0
ey



329 Working or AGRAHAYANA 11, 1885 (SAKA) Rise in Shers Prices

F. C. 1. (Mot.)

SURI ANNASAHEB P. SHINDE:
On this, I would like to submit this.
Broadly we know the figure. But
when we come to Parliament and
give the figure, it has to be very pre-
cise. For instance, the total number
of employees in the FCI s 50.000.
They have this figure, but if it is
found to be a few hundred this gide
or that side, the hon. Member would
charge us with having misled the
House or giving imprecise informa-
tion. We are a responsible govern-
ment and we have to be very sure
that whatever information we give
on its behalf is absolutely precise
with no inaccuracy in it.

This vrgunisation is spread all over
the country. We have naturally to
collect the information from all over
these branches. It takes time. Their
headquarters has to collect informa-
tion from the various branches. But
it is not as if we would like to avoid
giving information or that it would
not, as the hon. member here says,
come for four years. It would be
our endeavour to sincerely  share
whatever information we have with
us.

DR KAILAS: Can he assure us as
to after how many days, weeks or
months he will lay it on the Table?

SHRI ANNASAHEB P. SHINDE:
Before the end of the session.
wt e T fag st F &S
A UF g1 & IR A A i, AN2A
|IEAT W7 wigz WiEATT 9 A 7 w(
wravaEAT A& WA
SHRI ANNASAHEB P SHINDE:
We do not misunderstand him at all.
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sAIgwi &1 qf gFft wifgga #
wgw g & ww =mar 7o«
TEEHT § IH %1 WA & fwq
«d CEET Mg g€ g A1 4 SY N
FTO a0% & Ufeq | 137 gu et
§ @1 s a9 g1 G, s Soe
g1 & 96 1 A &g famw &
T UEA 4RI |

MR. CHAIRMAN: As it is 4-30
P.M.; this debate is now postponed

to a day to be fixed by the Speaker.
He may resume his speech then.

17.30 hrs.

HALF-AN-HOUR DISCUSSION
RisE IN SHARE PRICES
SHRI JYOTIRMOY BOSU (Dia-

mand Harbour): There has been an
unprecedented rise in share prices in

India. According to the Reservs
Bank's index of wvariable dividend
industrial securities, taking 1961-62

as the base year (100), they have re-
corded a rise of about 26.7 per cent.
They have attributed this to higher
commodity prices and general en-
couraging performance of the private
sector.

If we look into the increase in
the assets of these concerns, it will
be more surprising as it will reveal
what is the pre-monopoly attitude
and character of the present Govern-
ment.

Samvart 2029 has been described as
an excellent year for the share mar-

ket, because it has recorded on
impressive boom and the equities have
risen by over 38 per cent. In the

case of the previous year it was only
5 per cent. The year before that saw
a fall of 13 per cent. Calcutta reflects,
more or less, performance of the far
eastern region. Jute is produced out
of the flesh and blood of the poor
kisans. It has recorded a rise of gver
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40 per cent. and has reached 161.4
per cent in all. As far as steel is con-
cerned Tatas have recorded a rise of
34 per cent in one year. The general
expectations on the part of the inves-
tors and capitalists is that the Gov-
ernment will follow the duel policy
as in the case of sugar, in the case of

commodities such as cotton, cotton
textiles, fertilisers, chemicals and
papers.

There has been a boom in cotton
textiles and the rise is over 100 per
cent. Baroda rayon has recorded a
rise of 141 per cent. New Sherrocks
had achieved a rate of 122 per cent.
Take 1969-70 as the base year (100).
In December, 1973, cotton textiles
have recorded 152.7 as against 108.1
Yast year. In respect of man-made
fibre there was a fantastic growth; it
reached 207.1 as against 144.7 last year.
Fertilisers is 156.5 compared to 108
last year; paper has reached 211.7
per cent as compared to 150.2 last
year. Similarly there are so many
other categories of items which have
shown a phenomenal growth in the
share market and that is, because the
capitalists have been able to advance
their cause with the collaboration and
help of the present pro-monopoly
Government,

When there is rise in prices and
there are shortages, the consumers are
groaning under the pressure of the
same. But the industrial profits, and
dividends shoot up and that is some-
thing wvery significant. There are
more than 100 companies which have
reaped a pre-tax of profit of more
than one crore of rupees for 1072-73
and in many cases they have exceeded
Rs. 4 crores, Topping the list are units
with foreign collaboration, equities
management and control. Take for
example Hindustan Leavers, Brooke
Bonds, Glaxo, Pfeizer, Union Carbide,
Indian Aluminium, Philips and so
many others. All these companies
that I mentioned just now have reaped
a pre-tax profit of over Rs, 4 crores
for the year 1872.73. Take the divi-
dends for example. Godfray Philips—
85 per cent. Esso Petroleum—31.25
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per cent dividend; Food specialilies—
25 per ceat; Phillips—24 per cent;
Cufi—25 per cent.

Among the Indian companies also
firms like the Century mills, National
rayon etc. have bagged huge profits,
The common man and the small share
holder do not at all gain, because the
value of the Indian rupee has been
eroded due 10 severe inflation.

For jute it is the worst scandal.
The wholesale price index of jute
(base year 1959-60=100), was 236.1
on 8th December, 1972. This year it
has declined to 190.4 on 8th November,
1973. On 8th December, one month
afterwards, it has recorded a further
decline and stood at 184.2. The jute
growers in one year had been defrau.
ded to the tune of Rs. 200 crores by
the middlemen and jute mill owners.
We have the Jute Corporation for
which we spend millions of rupees.
It is nothing but a sham body and a
show piece. They could have easily
taken over the purchase of raw jute
to save producers, but no. The small
jute growers who produce jute with
their flesh and blood had to make
distress sales, The Minister of Com-
merce, who is responsible for this did
not move his little finger, because I
am told that he was given a directive
from the High Command that the
Commerce Minister's job was condi-
tional on this; we have two elections
before us—U.P. and Orissa; therefore,
the ruling party must make the ful-
lest use of its machinery to feather
its nest. The Indian Jute Mill Asso-
ciation is an organisation of the own-
ers, blood suckers. They have been
given complete freedom to plunder, of
course in return for something—very
attractive for the ruling party, because
they require it so badly, namely, con-
tributions and donations.

This ILJM.A. is controlled by
Goenkas of Duncan Brothers who
were involved in the serious poster
scandal and that was debated for
hours on the floor of the House, They
control the IJM.A. Therefore, the
ruling party can hardly annoy such
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people who are so generous in making
econtributions to keep them going and
keep them in power. I am charging
them here that they have liberally...
{interruptions) I am not yielding.
They are liberally giving jobs to
Ministers’ sons, relations of V.I.Ps and,
I am told, they have reached the
Rashtrapati Bhavan. This is a very
serious matter..

w1 TR fyg (v9w) a4y,
I cATTE ATE AE & d 48 FAAT
rgar g fF wradw gawr avd faua
LT AY AT W FNT | '
AT Yt ¥ I & w919 A
FA® AYAr ux fara § W g
@, wfam ardd W T &=

MR, CHAIRMAN: The point of
«~order that has beep raised is not to
interrupt, but, I think, it has been
raised to point out that the debate
should be on the right side of the
subject. Therefore, I would request
amy hon. friend, Shri Jyotirmoy Bosu
1o please confine himself to the sub-
ject under discussion.

SHRI JYOTIRMOY BOSU: I did
mnot wish to carry coal to New Castle.
I did not wish to carry things to you
because you know that these are all
Jnter-related things. If you want to
take favour from the Government,
you have to give favour, That is why
I want to ask how many Ministers’
-sons have been given jobs by Mr. R. P.
“Goenka, Mr, K. P. Goenka, of Duncan
Brothers. These people have reached
the Rashtrapati Bhavan. That can be
furnished by the Government,

‘How do they work? On the pretext
-of making jute and jute products more
-competitive in the foreign markets
and also that they are able to enter
‘mew markets and they are able to
-compete with synthetics, the export
duty was substantially reduced by
Mr. Ganesh's Department because

are not concerned with the
@ountry’s benefit but they ‘are more
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concerned about benefiting themselves.
What dig they do? A reduction of
Rs. 400 a tonne in the export duty of
Hessian and abolition of the export
duty on sacking to improve the com-
petitiveness of Indian jute goods. The
export duty on Hessian has been
reduced from Rs. 600 to Rs, 200 per
tonne. This is how, I am told, the
Exchequer has lost no less than Rs.
32 crores although they show by
calculation Rs, 16 crores. But we do
not trust these calculations.
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What has happened? You go to
the foreign markets. The prices of
jute goods exported from India where
the export duty has been substantially
reduced have soared up and they have
really increased by leaps and bounds.
For example, jf you look into the
markets, in Japan, in the Middle-East
countries, in the African countries.
you will see that whilst the exporter
has been able to pressurise the Gov-
ernment and reduce the export duty,
they have been able to fleece the
foreigners. They have been able to
get much higher prices for themselves.
But the benefit does not go to the
jute growers or the workers in the
country. The benefit is divided bet-
ween the tycoons and the Govern-
ment—the Government means the
ruling party.

‘We are a top producer of jute. We
do not have any competitors. In spite
of that, why is it that our poor jute
growers are treated like that? We
are talking about competing with
synthetics. It will be huilding castles
in the air because after this petrol
crisis, the production of synthetics
will be completely out of question.

In reply to a Question, the Govern-
ment have said that gross profits
(before depreciation and interest) are
the tune of...

SHRI B, V. NAIK (Kanara): Sir,
I thought the Question was on share
prices.

SHRI JYOTIRMOY BOSU: Mr.
Naik is getting identified too scon.
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MR, CHAIRMAN: “Share prices”
covers al] the commeodities,

SHRI JYOTIRMOY BOSU: This is
the Government’'s reply:

“There are 65 jute mill companies
in the country out of which the
gross and net profits of 49 mill com-
panies, of which 7 mill companies
have interests other than jute...

Gross profits (oeiore depreciation
and interest) in 1969-T0—Rs. 1266
crores;

“1970-71 Rs. 19.76 crores”

“1971-72 Rs, 30.66 crores”

T am quite sure that, at the close of
the business this year, it will have
doubled. The net profit before tax
was Rs. 5.51 crores in 1970-71 and Rs.
16.30 crores in 1971.72, This is the
pesition with regard to profit-making
by these tycoons.

About sugar there i= something very
interesting. It is written in the
Economic Times, Bombay,

“The sugar industry had an un-
precedented buoyancy in profits and
profitability during 1972_73. While
the pre-tax profits more then
doubled during the year under re-
view, the profitacilily, both in terms
of sales and total capital employed,
reached new peaks.”

“Some of the sugar companies
which recorded unprecedent rise in
profits before tax during 1972.73 are
Andhra Sugar (from Rs. 95 lakhs
to Rs. 214 lakhs), Deccan Sugar
from Rs. 16.0 lakhs to Rs, 136 lakhs),
Sakthi Sugar (from Rs. 35 lakhs to
Rs. 105 lakhs), Gobind Sugar (from
Rs. 7 lakhs to Rs. 87 lakhs), Ugar
Sugar (from Rs. 25 lakhs to Rs. 91
lakhs)—" etc. etec.

There is a combined profit and loss
account of 37 sugar companies given
there:

“Profits befors tax. 1971-72 Rs.
622 lakhs, 1972-73 Rs. 1527 jakhs.
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“Profits after tax, Rs, 349 lakhs-
in 1971.72 and Rs. 839 lakhs in 1872-
73, dividends, Rs. 185 lakhs in 1971~
72 and Rs, 282 Jakhs in 1972-73."”

The comparative profitability of
sugar companies for different regions
is as follows: profit after tax as per-
centage of net worth: UP. 48 in
1971-72 and 193 in 1972-73; Bihar,
from 0.6 in 1971.72 it has jumped to
19.7 in 1972-73; South India, from 15.2
in 1971-72 it has jumped to 256 in
1972-73.

This is how the share market prices
are going up. Mr. Naik should be
able to understand this from what I
have said,

About fertiliser, the Imperial Che-
mical Industries are very fond of
imperial things. It is a multi-national
corporation, You are aware of that
fact, sir. The Industria] Lirensing
Policy Inquiry Committee had detect-
ed unauthorised expansion far in
excess of the permittzd capacily
They have been involved in
black marketing of urea. I have al-
ready produced a photstat copy and
laid it on the Table of the House:
which Government has not been able:
to disprove so far.

Now I will show what is the profit
that the Indian Explosives Limited
are making. The profit before tax in
1972 was Rs. 7.40,13,644; in the pre-
vious vear, 1971, it was Rs_ 2,48,60,786.
The profit after taxation in 1971 was
Rs. 2,45,19.806 and the same in 1972’
was Rs. 7,37,30.907. This is the posi-
tion. They have been allowed to
fleece the poor people of this country
and yet they go uncaught, undetected’
and unpunisheq because they are hand
in gloves with the ruling party.

About the selécted companies under
the control gf monopoly houses—man-
made fibre industty, it is mentioned’
in the Economié¢ Times:

“Tt is significantly high in a num-.
ber of non-traditional industries,:
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particularly man-made fibre and
chemicals. An equity investment of
Rs. 100 got in 1971.72 a dividend

between Rs. 7.80 and Rs. 13.75 in
the three traditional industries
against the industrial sector’s

average of Rs 14.19; the dividend
rises to as high as Rs. 30.25 "

Now I come to MRTP probe into
22 nylon firms where they are main-
taining prices at unreasonably high
level by manipulating production and
supplies; forcing a particular class of
users of nylon filament yarn to pur-
chase such yarpn from the first four
parties, etc., etc. There are so many
things. The first four parties men-
tioned in the commissions notification
are: J. K. Synthetics, Kanpur, Gar-
ware Nylon Limited. Bombay, Then
the Nirlon Synthetic. Fibres and
Chemicals Ltd. Bombay and Modipon
Ltd., Modinagar. So, that is how this
thing is taking place.

The most interesting thing is that
while the approved sale prices of raw
materials gre: Alkali Chemicals—{an
ICI associate)—Rs, 7.95, Union Car-
bide—Rs. 8.35 and Hoechst Dyes—Rs.
7.50 per kg, the current market prices
are anywhere between Rs. 13.50 to
15.50 and this Government is a pas-
sive speclator because their mouth
has been shut and fed and filled with
molten silver, So they cannot open
their mouth nor can they chew any-
thing.

Then take this Food & Fertiliser
Company, Shaw Wallae where an
Englishman, motto—benevolent mis-
sionary—came here and what is their
record? The profit earned by the
company in 1972 was Rs. 235.23 lakhs,
“This is once again a record in the
history of the Group, being some 33.8
per cent abpve the previous year's
profit, which was itself 43.3 per cent
above that for 1970 This is what
their Chairman savs. So, in total it
is 78 per cent more than the 1970
profits. All processes of Garibi Hatao
should go because Mrs, Gandhi wants
to hatao the garibi in this manner,
“The profit of the parent company
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was Rs. 177.09 lakhs which represents
an increase of 100.9 per cent over the
profit for the year 1970, just two years
ago”—this is their Chairman's review,

Then, we come to Hindustan Lever.
Sir, you want Dalda. Hindustan
Levers js a monopolist manufacturer
of Dalda, Soap, baby food, poultry
feed etc. Their turn-over in 1962 was
Rs. 3385 lakhs and it has touched Rs.
13410 lakhs in 1971. They want to
be self-relient. They do not want the
foreigners to come and expand their
business in India. From Rs. 5385
lakhs in 1962 it has gone upto Rs.
13410 lakhs in 1971. Profits before
tax was Rs. 481 jakhs jn 1962 and in
1971 it was Rs. 759 lakhs. Dividend—
1962—99 lakhs and 1971—Rs. 217 lakhs.
Mr. Ganesh will be able to tell us as
to how it is making hey while the sun
is shining.

Then the Brooke Bond's repatriation
of profits in 1971-72 alone is Rs. 151
lakhs, all in foreign exchange and
this company came under the purview
of the Monopoly Commission in their
own country, viz,, Britain where there
Is @ capitalist system. In spite of that,
they have been brought under the
purview of the Monopolies Commis-
sion. Here, nothing happens and all
this is part of Garibi Hatao.

Then I come to the growth rate of
the assets. In 1964 the assets of the
Tatas were Rs. 418 crores and in 1871
Mareh, it is Rs. 711 crores. Birlas—
their assets have increaseq from Rs.
203 crores in March 1964 to Rs. 687
crores in March 1971, ICI—i¢ has
increased from Rs. 37 crores in 1964
to Rs, 229 crores in 1971. This is a
multi-national corporation.

Let f.h'e Deputy Minister not get
worried about these things. He should
not disturb the Chair.

But what is the growth rate in res-
pect of employees' earnings? With
100—1961 as the base. in 1962, the
index number of real earnings of
employees in manufacturing indus-
tries was 103, in 1969 it is 101 and in-
1971 it is only 99...
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SHRI M. RAM GOPAL REDDY

(Nizamabad): In a ha'f-an-hour dis-

-cugsion he is taking one hour,

SHRI' JYOTIRMOY BOSU: The
workers’ wages are going down while
the returns and assets of monopolists
like Hindustan Lever and ICI and
Shaw Wallace are going on the top
of the world. That is the Garibi Hatao
that Mrs, Gandhi is aware of.

1 wil] give one example. The
Colgate_Palmolive (India) Pvt, Ltd.—
the remuneration to the Managing
Director in 1971 was Rs, 3,79,214 a
year and in 1972 it has gone upto Rs.
3,89,131 because of Garibi Hatao. Omne
man earning Rs. 30,000 per month!
Taxation for the corporate sector has
gone down, Everybody knows it and
it cannot be disputed. I am just
finishing, Sir. I want to quote from
the RB.I Report on Currency and
Finance. It say:

‘In the major stock exchanges
the downward drift in equity prices
noticed since May 1872 due to cer-
tain transient factors gave way to
buoyancy especially after the Cen-
tral Budget for 1973-T4’

“What sort of budget is this, because
it encourages monopoly, it encoura-
ges profiteers? Therefore, they were
all encouraged. And finally I would
like to conclude by quoting from a
wonderful article which came out in
the New Statesman of London. It
&ays:

“India is plagued by the worst
crigis in its 26 years. Economic
distress ig widespread and deepen-
ing day by day. Prices of all foods
have skyrocketed, a 20 per cent in-
crease being resigstered in one
month.”

And then it has described the whole
.country as a vast black market. It
says:
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has become a vast black

Angd then it says:

‘Its steady agravation, with no
prospect of relief, can only be
blamed on the administrative para-
lysis in New Delhi'

This is created, it says—

‘by the wide gulf between pre-
cept and performance at the very
top.'

It has described the whole country as
a vast black market. I want to know
what the Government wantg to say
in the matter. We have highlighted
many things. Let them not escape the
issue. I don't know whether Mr.
Ganesh has come prepared to reply to
these things. I don't really think so.
But, we would like to hear in any
case,

MR. CHAIRMAN: Mr. B. V. Naik.
Only questions please.

SHRI B. V. NAIK: The biggest
monopolist of the time of the Lok
Sabha, Shri Jyotirmoy Bosu, “has
left me no other choice except to be
extremely brief. At the time when
the reply is given by the Mmister
would be kindly tell us,—while the
figures in regard to pre-tax profit as
well as the post-tax profits of the
various concerns have been given—
the amount of tax reliefs on the basis
of the same figures that have been
provided, the amount of additional
taxes that have been collected by the
State Exchequer and the increase
thereby of the revenue?

*SHRI E. R. KRISHNAN (Sealem):
The increasing participation of publie
financial institutions in the equity
capital of companies has been quoted
in the reply to the question as gne of
the reasons for the unprecedented
increase in the price of equity shares.

*The original speech was delivered Tamil
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I want to know what is the walue ot
equity shares purchased by IDBI,
LIC, ICIC, UTI etc. during the period
from 1-1-73 to 1-10-73 and what is
the value of equity shares issued dur-
ing this period. These are the two
questions for which I would like to
have an answer from the hon. Minis-
ter.

st vy fomd : (F0FT) FEE
W, 7 9T o1 ¥ 79 IALH Faw
2, foq 97 ag 2gm 5ot W & % 31
feemae, 1972 1 794 93.8 X ¥
/YT 27 WFRQAY, 1973 1 118. 8 9%,
AT 7awq 4¢ € fw o 'm § 21
QTR FT TATH GAT & | THE Ig
St #7eor faw & § wwer w4 §
T gAY FTOT G AT IH qT|@H T
Tt 3579 F¥ gH F1E wwwa & 7 v

gargfa wgeg : ot J1 owTOSA
/I FEA &1

ot wy fomd | gk a7 faam
w7 fqar g 99F Shm § g gt
faq i Fif=T

warafa wivew | ooE fra ® oY
HrEAT W

ot ay fomd @ g faqw gaw
wga w1 g 5w g fore w89
g 0T s

R wgre : 919 w9 g6l )

Wty fmd o a7 f
WEe A wifgr | =R 9 g
JETAT § TEET IAT WY &, WL &
apATE FA AT &

LDECEMDER 1Z, 197§ STOTE FTWE LA LN 3T

MR. CHAIRMAN: 1 would like
Shri Limaye to know about cne thing
that he is always within his rights to
speak, But here only gquestions are
to be asked. If you do otherwise,
then you will take much time. There-
fore, please ask only gquestions.

ot vy faay ¢ & Fow qosafy
A0 W g 1 & 9dr gEAwT T
arfifzFa Fe5 4y o0 o g7 g,
34T 97 ¥ g wenfer fr? 34
q owgr omar §:

“The extraordinary manuoceuvres
which sent sugar prices sky-rocket-
ing last month apparently had a de-
finite political purpose, what w:th
the elections in U.P. only 3 few
months away. An idea of what can
be achieved by even very short-term
manipulation of prices can be had
from the fact that ap average in-
crease of Re. I per kg. in the rea-
lisation on the free sale sugar quota
of 1.15 lakh tonnes for just a month
of November can rake in as much
as Rs. 11.50 crores for the sugar in-
dustry and trade—all or a large part
of which could be made available
for keeping U.P. safe for the ruling
party. The sugar industry, after all,
has a specia] responsibility for UP.”

o I Fh i I3 gwgaEs ¥ 7
w17 feal & fgma & it fag <
Lid]

midamaTar ) §?
eIy wgvew | w7 g4 gfel ?

ot ay fowd : @ goE A frew
£ 7T A 7€ wAEA w1 7¥ WA
9T FF FA9 T T & § A1 g,
d¥ Fo Fo fardfewa ol Fo Fo
Fr @d w=fl, WAy @1 faaw,
#1 ? ®1r g wdt 7 & v Aw dad
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[ o5t ww faay ] female, am I right’ Or what should

_ - . I call her? I just want you to make
AEA FT AqAT G T ¢ F WA this clear.

ger fefave w1 frafag == Wt 2, at
#t 9fF FreaET #1 g2 ¥ Tw
s A § fowa § ww fma 5w &
fafade o g o ag s &7

WAMEF e qidifess qFAT
wET R

“The return on capital has im-
proved significantly surpassing in
1970-71, 1960-61 level and to some
extent even those of 1960-61 and
1961-82."

1 g w41 71 2 fa (o /071 qume w1
gag {wam il o=, 77 ad@Er.
gemi’ F1 AT FAT. 3H uMH yafq
wRfTE  3MRA 9T vET 4T A
ITNEAT HT @1 4T, AfEA IA
wrifrar 1 aifwfzaf=dr afr w9
SEM AT qad T2 1 3HF NS w=I
g g 7 Az W Az, A4 § Az, ATFAA
[ § 7z, 747 § qZ-w1E 047 A9
agt =, foiw 7 747 7 7€ g1 Arfwam
gaw A1 Th 7

& argm g 7 @1 ngiwa o7 ami
#1 w®rE 1 fF T § 35 Tg ¥ AT
wafwq afg Zif1 2, T & =1game
ST & A1 wAAT H1 AT AT B, TH
F a0 " A7 BT FA N 72 ¥ aE
IO ARAE H TAT | 5F AT WA
I F1 2% T F TA7 7 Z0 3+ wwfem
g1, ff®a 53 =4t 41, afew IFA
a1 B

SHRI JYOTIRMOY BOSU: Before
wou call the Minister, if I want to
describe the hon. Prime Minister as
financial wizardq because she is a

MR. CHAIRMAN: The hon Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): Sir, Shri Bosu has
covered a much wider arey than the
clarification op this particular question
to which a reply was given. 1 would
mean a very thorough discussion if 1
have to go into all the points that he
has raised.

So, I shal] try to answer some of the
basic guestions that are there. It is
a fact, as we have indicated in the rep-
ly, that the prices of shares have game
up in the year 1973, recently. I can-
not enter into a discussion. He has
raised so many points and he hag
quoted so many figures.

After stagnating for three or four
years, the prices of shares have increa-
sed. These are facts about which
there is no dispute. What are the
reasons for this increase in share
prices? That is the question that has
to be gone into.

18.00 hrs,

There are a number of reasons
which I shall list. There has been
acute shortage of scrips of particular-
ly well-established companies vis-
a-vis the toltal amount of investment
available in the shareholding. This
has resulted in larger demand of good
scrips and their availability being
limited, the prices have shown a
significant increase,

Secondly, unprecedented is in com-
modity prices during the past year and
a half seemed to have shifted money
income in favour of the relatively
richer sections of the community, and
therefore, their demands for shares
have risen partly as a hedge against
inflation.

Then, on account of certain regula--
tions and wuncertainties in the com-
e —
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wodity market and the fear of ceil-
ing on real estates, some of the in-

vestible funds have gone in favour of
share markets.
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Then, there has been bulk support
provided by financia] institutiong for
important scrips which was a factor
‘which had induced a firm basis for
those shares in the share market.
There has been some fear of demo-
metisation of notes of higher denomi-
nation, and, therefore also, there has
been a rush as far as the question of
shares is concerned.

These are some of the reaons which
have shifted and brought about. . ..

SHRI P. G. MAVALANKAR (Ahme-
<ahad): What are the other reasons?

SHRI K. R. GANESH: These are
soine of the reasons which have bro-
ought about a change in the availabi-
lity of the shares and the prices of
shares going up. From this, to draw
the conclusion that this has benefited
only a few monopolists and big traders
and speculators will not be completely
a correct picture, because the equity
shareholding is now firmly broad-
based and that trend or direction is
quite discernible.

The Reserve Bank had conducted a
survey in 1967-68 and it has shown
that 189 companies with a paid-up
capital of Rs. 423 crores had accoun-
ted for more than a million individual
shareholders. Certain definite mea-
sures have also been taken to ensure
larger dispersal of shareholdings.

According to the existing guidelines
which government issued in 1972,
where a public company gets a quota-
tion for share at the stock exchange,
the amount of issue capital it has to
offer for public subscriptoin should not
be 60 per cent as agaminst the earlier
.stipulation of 49 per cent, For the allot-
ment of shares, in cases of new issues,
a heavy weightage has been provided
n favour of small applinations and an

DECEMBER 12, 1973 Share Prices (H.AH. Dis) yq6

(H. A, H. Dis,)

everwhelming proportion of the new
shareholders, as the report indicates, is
of people who have made small invest-
ments. It is the declared policy of
Government to broadbase share-
holdings in the corporate sector. There
is a large bulk of the investing public
in this se-tor. From this also it is
clear that there has been a significant
rise in the small and middle class
holdings in the case of share capital
and there is a broader and briader dis-
persal.

Apart from this, the financia] insli-
tutions have also heavily invested so
far as these companies are concerned.
As far as the question of giving
medium and long-lerm assistance is
concerned, the financial institutions
have got assess now known as con-
vertible. ...

SHRI JYOTIRMOY BOSU: How is
this relevant? We are interasted in
the boom that has come in the share
market because of the great profita-
bility of private capital in the country.
We are talking about how Govern-
ment propose 1o control this excessive
profiteering of foreign and Indian con-
cerns. We are concerned with whether
they are going to see that the consu-
mers are not fleeced and profits are not
accumulated at the cost of the blood
and sweat of the poor consumer.

What is all this he is taking about,
1 do not know.

SHRI K. R. GANESH: He wants me
to reply to what all he said.

MR. CHAIRMAN: He can reply to
the relevant points in the matter
under discussion.

SHRI K. R. GANESH: May I sub-
mit in all humility that I am replying
to the point under discussion?

MR. CHAIRMAN: I am not stopping
you.

SHRI K. R. GANESH: The hon.
Member has gone through a wide can-
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vas for which he should raise a dis-
cussion and we will be able to reply.
This is an unstarred question in which
the question of an increase ip price
of scrips was indicated.

SHRI JYOTIRMOY BOSU: I pray
you leave on record your observation
that a discussion under rule 193 be
admitted tomorrow. We shall be here
to allow the Minister to speak at
length. But if they want to run away,
they will rup away.

st wyq fmd : 7O @ A%
oE & | & W WgRg & WA § g
SEET gl STeWl WTeeT ) Wfa
] aga wifs & g7 @1 § 1 SHH g
ST FTT T, WG F FHA T FT
IR, IEN F1 I TIGAT, WG 5T
ey et | s IIrE WY gEfwT
f& 1t og& o< four 79 9y SW &
o gaTEr g, 3% " AU g,
I #1 97 fa=r s ) A I ardi
ﬁﬂwm%mwg-‘ﬁqgh. AT E |
T gFA T8 HaTa 99 £ | SA wArEi
F1 EH (hem GHt gon gw 9
2196 F g ag g o gug S A,
i I & (qo AT § 1 Sfes 55 gamet
F ST w1 SIfg ) A § AW
s R

MR CHAIRMAN: The question
asked and the discussion for half an
hour that has been raised under the
rule relates to a specific item on which
eertain questions are asked.

SHRI MADHU LIMAYR: Why is he
repeating the old answers?

MR. CHAIRMAN: H the members
are not satisfied, they can bawe their
ewn way and get satisfactiom.

ot wy famd : F W FT w TEA
w@r |
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MR. CHAIRMAN: The Chair can-
not force the Minister to reply in such
and such way.

oft 7 formd  wTG A T FTAT wET
f& o WRzaa#ew iwrag  w@9d
GIT ST T T 6T F7 GATAT @A &
at 9g a1 gw 9T H oY S3FTF ERS €
Tg o gwa g somd | Gewr g
AT AT e s F waa 4 |

wnafa mied  AF ) Faw sRw
o g Ag R I g FE F o
uG Fg &4 & f& ww a1 vaw wg
AT |

SHRI JYOTIRMOY BOSU: The trutih
of the matter ig that the hon. Minister
has came with a typewritten reply,
readymade before he heardq me 1
know he cannot do anything better
than this. But what I am saving
is that you can help us. The hom.
Minister has invited us to ask for a
discussion, a short duration discussion,
1 am quite ready
even now, right now, to have it. Let
Government come forward, :.ccept
a debate like that, The Chair can fix
a date early which will help us in gett-
ing a discussion under rule 193 on this
on the list of business. But they run
away. I know these slippery fellows.
they all run away.

SHRI K. R- GANESH: The hon.
member takes liberties with this House.
He can say anything any time, he
can call anybody any name, he caw
use any phrase he likes. But if we
use one small phrase, he will creak.
That has been the experience. But
I am not going to do that.

The point I was trying to maka was
that the question had arisen as a re-
The hom.
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into it. I am trying to confine my
observations to that, according to Gov-
ernment are the reasons why there hag
been a sort of profitability and there
has been an increase in the price of
shares, as has been indicated in the
reply.

In a recent study made of 652 com-
paines which announced dividends
between March and September 1973, it
has been observed that only 33 per cent
of the companies were able to raise
their dividends to offset the inflationa-
Ty rise in prices, whereas 38 per cent
were merely able to maintain the
dividends, 10 per cent actually reduced
the dividends, and as many as 19 per
cent skipped dividends altogether.
Therefore, it would be incorrect to
say that there has been a fantastic in-
crease in the rate of distribution of
dividends at the cost of the general
public.

MR. CHAIRMAN: Just a minute, I
have before me an explanatory note
which I hope the Minister must have
got. In that it is stated “according to
me, the Government policy and prac-
tice are surrendered to the pressure
of the monopolists. It is the basic rea-
son for this state of affairs.” To that
also the Minister may kindly reply,
because this is a point for which the
discussion has been asked for.

L]
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SHRI JYOTIRMOY BOSU:
you.

SHRI K. R. GANESH: I am trying
to explain how the Government policy
is on dispersal of ghareholdings; how
is the Government policy on guidelines.
which have been introduced; how the
Government policy is on convertibili-
ty clauses angq how the Government
policy is on the financial institutions
having a convertibility clause as well
as having a right to have directors,—
how all these are steps in the direc-
tion of seeing that those companies
do not make high profits and that
their profits are dispersed.

Thank

There is the steep rise in prices; it
is seen and it is quite obvious that
the profits of some of those companies
would go up. But I have indicated
the reasons for it and also the steps
that the Government have taken in
this regard to control the rise in the
prices of shares. (Interruptions)

Several Hon. Members rose—

MR. CHAIRMAN: If the members
allow me I will do better. The House
stands adjourned till 11 am. tomor-
TOW.

18.12 hrs.

The Lok Sabha then adjourned Hll
Eleven of the Clock on Thursday, De-
cember 13, 1073/Agrahayana 22, 1885

(Saka).
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